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An ~ c t  to consolidate and amend the law relating to 
the administration of cantonments. 

W HEREAS i t  is expedient to consolidate and amend the 
law relating t o  the administration of cantonments; It 

is hereby enacted as follows:- 

1. (1) This Act may be called the Caaton~uents Act, 1924. :,";;,":% 
(2) It extends to the whole of British India, including comlncncelncl't~ 

British Baluchistan. 

(3) The Governor General in Council may, by notification 
in the Gazette of India, direct that this Act, or any provi- 
sions thereof which he may specify, shall come into force on 
such date as he may appoint in this behalf. 

2. Tn this Act, unless there i q  anything repugnant In the Defini+,ions* 

subject or context,- 
W~ 

(i) " Assistant Health Officer " means the medical 
officer appointed by the Officer commanding the 
District to be the /I~sistant Henlth Officer for a 
cantonment ; 

(ii) "Board <' means a Cantonment Board constihted 
under this Act ; 

. (iii) "brigade area " means one of the brigade areas, /- 

whether occupied by a brigade or not, into which 
1hdia is for military purposes for the time being 
divided, and includes for all or any of the purposes 
of this Act any area which the Governor General in  

.Council may, by notification in  the Gaaette of 
India, declare to be a brigade area for such pur- 
pose or pilrposes; 

(iu) " bllilding " means any house, hilt, outhouse, shed, 
stable or other roofed structure, for wliatever pur- 
pose o j  of whatever material constructed, or any 

, part thereof, and includes a well, but does 2ot in- 
clude a tent or oth'er portable and temporary 
shelter ; 



case 6f a cantonment where a Board has not been " 

casual vacancy ; 

( ~ 7 3 )  " casual vacancy " means a vacancy occurring other- 
wise than by efflux of time i n  the  office of an  elected 
member of a B m d ;  - 

( w i i i )  " (:ommand " means one of the Commands into 
which India, is for military purposes for the time + 

being divided, and includes any area which the 
R ion Clovernor General i n  Council may, by notific t' 

i n  th'e Gaze.tte of India, declare to be a Cornlna.nii 
for all or any of the purposes of this Act; 

(k) " Commanding Ofices of the  canton~nent " weans 
the 1ni1ita.r~ officer for the  time being in comma,nd 
of the forces in  a cantonment, or, if that  officer. is 
t,he Officer Com~nanding the  District, the mi l i ta r j~  
officer who wonld be in command of those farces 
in  the absence of the OB.cer Com~na~ndinp the 

mill\--shop ,or other place from which Inilk is sup- 

used by him for the storage or sale of illilk; 

and ally occupier of a aa i ry ;  

(xi;) " Executive Engineer " means ., the 'Public Works 
officer of Ihat  grade, or the ~ i1 i t a i -y  Works o5cer  

- ,  ... ~ ~ . ~ .  - ~ .  
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iltive Officer " means the person appointed 
t to be the Executive Officer of n 

& - (~~'7.2.') " Heallh Officer " means the senior executive medi- 
F cai officer in military employ on duty in a canton- 
p \ ment ; 
i' 

I- (ZC) " hill cantonillent " <means any cantonment declared 
.c. by the Local Government, by llotificntion in the 

local official Gazette, to be a, hill cantonment Eel- 
the 1)ur~oses of this Act; 

(,mi) " hut " hiexns any building, no inaterial portion of 
which above the plinth level is constructed of 
masonry or of squared timber framing or of iron 
framing ; 

(s:viij " infectious or contagious disease " means cholera, 
1ep-1-osy, enteric, fever, small-pox, tuhercnlosis, 
diptheria, plngne, influenza, venereal disease, 
and any other epidemic, endemic or infectious 
disease which the Local Government may, by noti- 
fication in the local official Gazette, declare to be 
a,n infrctious or contagious disease fo r  the purposes 

' 

of this Act; 

jswiii) " inhabitant ", in relation to a cantonment, or local - 

area, means any person ordinarily residing or 
carrying on business or owning or occupying im- 
~noveable property therein, and in case of a dispute 
mekns any person declared by the Dislrict Nagis- 
trate to be an inhabitant; 

' intoxicating drng " means opi~un,  ganja, l;hdng, 
charas ant1 any preparation or admixture thereof, 
and includes any other intoxicating substance, or 
lliquid which tlie Local Government, with the pre- 
vious sanction of thc Governor General in Uonncil, 
may, by notification in  the local officiul Ga~ett-e,  
declare to be an  intoxicating drug for the purlloses 
of this Act; 

! 

(,z.T) " market " incllldes any place whcre perso~is assem- 
ble for the purpose of selling meat, Gsh, fl.nit, 
vegetables, live-stoclr or  m y  other article of iooil; 

17 1 
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(sLsi) " military officer " nzeans- 

(a) a person who, an officer within the mean- 
ing uf the Army Act or tho Indian ArmY Act, 4 4 5  46 Vict., c. 68. 
1911, or the Air Force Act, is commissioned v~l~otiull. 
and in pay as aal officer doing military or air 
force duty with His Majesty's military ar air 
forces, or is an o5cer doing such duty in any 
aym, branch m part of t,hose forces; or 

(b) a person doing military or air force duty as a 
warrant officer with either of those forces or 
with any arm, branch, or part thereof, whether 
he is o r  is not an officer within the meat?ing 
of ihe Ar~ny Act or the Indian Ariny Act, 1911, 44 45 

or the Air Force Act; 
VXt. c 58 
VIII'O~' mil. 

(xsii) " nuisance " indudes any act, omission, place or 
thing which causes or is likely to cause injury, 
danger, annoyance or offence t,o the sense of sight, 
smell or hearing, or which is or may he dangerous 
to life or injurious to health or property; 

-2 

(zsiii) "occupier " includes an owner in occupation of, or 
otherwise using, his own land or building; 

(sxiv) " O5cer Commanding the District " means the 
Officer Comlnanding any one of the districts into 
which India is for tllilitary purposes for the time 
being divided, or any brigade area which does not 
form part of any such district, or any area which 
the Governor General in Council may ,- by notjfica- 
tion in the Gazette of India, declare to be such a 
district for all or any of the purposes of this Act; 

(xxv) " ordinary eyection " means an election held to fill 
a vacancy in the office of an elected member of a 
Board arising by eflux of time; 

(.~:,vvi) " owner " includes any person who is receiving or 
is entitled to receive the rent of any building or 
land whether on his own account or on behalf of 
himself and others or an agent or trustee, or who 
would 60 receive the rent or be enti'tled to receive 
i t  if the building or land were let to a tenant; 

(.zzvii) " party wall " means a wall forming part of a build- 
ing and used or constructed to be used for the sup- 

18 



, . , ;. _ _ _ . .. - , - .  - -rrr7.T. ~,>.,-.,.. ...... . 

, Cantonments. 

ort or separation of ndjoiniilg buildings belonging 
n t  owners,*or constructed or . adapted . . .  to bs . ' .  . . . - 

market " means a -market which is no$ 
ed by a Cantonment A.utliority and nfhich 
d -by a Cantonment Authority under the 

provisions .of this Act ; 
aughter-house " means a slaughter-house 

which is rlot maintained by a Cantonment Autho- 
rity and which is licexsed by a Cantonment Autho- 
rity under the provisions of this Act; 

(smc) " public market " means a market maintained Ly a 
Cantokment Authority; 

ce " means any place which is open, to 
d enjoyment of the public, whether i t  

is actua.lly used or enjoyed by the.public or not;  

(imxiz') " public slaughter-house " means a slaughter-house 
maintained by a Cantonment ~ u t h o r i t y ;  

(sxmiii) " shed " means a slight or  temporary struct ,~~re for 
shade or sl~elter; 

IL"iv) " slaughter-house " means any ordina.rily 
e used for the slaughter of aninlals Tor the purpose 

03 selling the flesh tllareof for human consumpt.ion; 

eans a person who is a soldier or air- 
man within the meaning of the Army Act or the . 

Air Force Act, or is subjectfto t h e  Indian Army 
Act, 1911., and who is not a niilitary officer; 

iquor " means any fermented liquor, 
any wine, or any alcoholic liquid obtained b y  dis- 
tillation or the sap of any kind of palm tree, and 
includes any other liquid containing alcohol which i 
the Local Government, with the previous sanction . 

of the Governor General in  Council, may, by noti- 
1 .  

. fication i n  thc local official Gazette, declare ro be 1 
l 

a spirituous for the purposes of this A&; i 
(zzavi i)  " street " includes any way, road, Uane, square, 

court, alley, passage or open space in a canton- 
! .  ment, whether a thoroughfare or not and whether 

built upon or not, over which the public have a 
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right-of-way and also the road-may or foot-way 
over any ))ridge or cau~eway ; 

{r'~zcviii) " vehicle " means a wheeled conveyance of any des- 
criptioil which is capable nC bcing used on a street, 
and includes a motor-car, motor lorry, motor-om- 
nibus, cart, locomotive, Lr'alu-car, hand octrb, trnnlr, 
motor-cycle, bicycle, tricycle and rickshaw; and 

(zmix) " water-worlrs " includes a11 lakes, tanks, streams, 
cisterns, springs, pumps, wells, reservoirs, aque- 
tlncts, water-trucks, sluices, mains, pipes, culverts, 
hydrants, stand-pipes, and conduits, and all 
machinery, lands, buildings, bridges and thlngs, 
used for, or intended for tlie purpose of, supplying 
water to :L cantonment. 

DEFINITION AND DELIM~TATION OF C~~NTON~CENTS. 

3. (1) The Local Government, with the ~revious  sanction 
oF the Governor General in Council, may, by notification in 
the loua! official Gazette, declare any place or places in  which 
any part of His Majesty's regular forces or regular air force 
is quartered or which, heing in the vicinity of any such place 
or ~ laces ,  is or are required for the service of such forces to be 
a cantonment for the purposes of this Act and of all other en- 
actments for tlie time being in force, a,nd with the like ~ a n c -  
tlon, may, by a like ~~otification, declare that any cantonment 
shall cease to be a cniztonment. 

(2) The Local Government, with the like sanction, may, by 
a like notifi~ation,~definc the limikn, of any cantonmenl for the 
af cresaid purposes. 

4. ( I )  The Local Government, with the previous sanction 
of the: Clloveriior General in  Council, may, by notification i n  
the local official Gazette, declare its intention t u  include within 
n cantonment any local aree situated in tlie immediate vicinity 
thereof ox to exclude from a cantonment any local area coin- 
prised therein. 

(2; .4nv inhabitant of a cantonment or local area in res- 
.yect of which a notificatioii lzas been published nnqer sub- 

%' 



section (1) may, wthii six weeks from the date of the ~ ; o t i B ~  
cation, bublnit in writing to  the Local Government lhrough 
the Ofbeer Commanding-in-Chief, the Command, a n  otjec- 
tion to the ni;tification, and the Local Government shall take 
such objection into consideration. 

(3) On the expiry of six weeks from the date of the notifica- 
tion, the Local Government may, with the previous sanction 
~f the Governor General in Council, after considering the 
objections, if anx, which have been submitted undcr sub- 
section (2), by notification in the local official Gazette, in- 
clude the local area in respect of which the notification was 
published under sub-section (I), m any part thereof, in the 
cantonment or, as sthe case .may be, exclude such area or any 
part thereof from the cantonment. 

8 
tr a 5. When, by a notificaiion under section 4, ally local area n,, et~ect of 

$ jll~lUding area 
I 

is included in a cantonment, such area shall thereupon become in cirnton~nent -- 
5 subject to this Act mzd to all other enactments for the tima 
A belng in force throughout the cantonment and to ail notifi- 
9, 
Y cations, rules, reglllations, bye-laws, orders and direcrions 
i issued or made thereunder. - 

@. (1) When, by a notification under section 3, any can- ,,, ,,, ,, 
tonment ceases to be s cantonment and the local area mu- &:$:$::' 
piised therein is iin~licdiately placed under the control of a &lea ceases to 

bc a canton- 
local authority, the bxlance of the cantonment fund and other me"t. 

property vesting in the Cantonment Authority shall veat in 
such local authority, and the liabilities of the Cantoiirnei~i 
Authority shall be trnllsferred to such local authority. 

(2) When, i n  like manner any cantonment ceases to be 
a cantonment and the local area comprised therein is not 
immediately placed under the control of a local authority, 
tEe balance of -the ca~~tonment  fund and other l~roperty vest- 
ill2 in the Cantonmc?iit Authorily shall vest in l l i s  Majesty, 
and the liabilities of the Cantonment Authority shall be 
transferred to the Secretary of State in Council. 

7. (1) When, by n notification under sectioil 4, any local D,, ,,a0f 
CanLnrnent ?sea forming part of a cantonment ceases to be under the f,,,,awhpn 
area oonses to co~itrol of a particular Caizton~nent Authority and is imme- 1 x lncluded in 

diately placed under Ihe control of solve other local authority, 'cantonment' 

sx~ch portion of the cantonmelit fund and other property vest- 
illg in the Cantonmect Authority, and such portion of the 
liabilities of the Ca~itonment Autho~.it.y, as the Governor 

21 
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C+&~+x,ral in Council may, by general or special order, direct, 
shall be lranaferrfd to tha,t other local authority. 

- (2) When, in like munner, ony lnnnl mea forming part 
or a cantonment ceasz.; to he under the control cf a particular 
Cantonment Authority and is not immediately placed under 
the control of some ot!ier local authority, such yortioli of the 
cantonment fund and other property vesting in the Cantonment 
Authority shall vest in His Majesty, and such portion of the 
liabilities of the Cantonment Autllority shall be transferred 
to thc Secretary of State in Council, as the Governor General 
in Council may, by gerera! or special order, direct. 

8. Any cantonmeut fund or portion of a cantonment fund 
other property of n Cantonment Authority vesting in His 

Majesty under the provisions of ~ection 6 or section 7 shall be 
applied in the first place to satisfy any liabilities of the Can- 
tonment Authority transferred ~lncler such provisions to the 
Secretary of State ill Council, and-in the second plane for the 
benefit of the inhabitants of the local area which has ceased 
to be a cantonment ov, as the case may be, part of a canton- 
ment. - 

9. The Local Goaei nment may, with the previous sanction 
of tllc Governor General in Council, by notification in the 
lnqal official Gazette, exclude from the operation of any part 
c;E this Act the mllotle or any part of a cantonment, or direct 
that ally provision of this Act shall, in the case of any canton- 
rrlcnt specified in the ~~otification in which there is no Board, 
apply with such modifications as inay be so specified. 

10. (1) For every cantonment beyond the limits of a 
Presidency-town there shall be a Cantonment Authority and 
an Executive Officer. 

( 2 )  Where a cantonment is situated within the limts of a 
I'residency-town, thc: functions assigned to any authoriky by 
or under this Act shall, subject to the provisions of any other 
law for the time hein!; in force, he discharged by such aq.uthor- 

22 
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ity as the Local Government may, by notification in the local 
official Gazette, appoint in thie behalf. 

2 11. The Governor General in Council may, by notifica- Governor 
Ctcr~cral In 

gd tion in the Gazette of India, order in respect of any cantonment ~;.oug;a;~~~~ 
g 
> that a Cantonment Board shall be constituted therein, and ga2g;fitbe 
p may, by a like notification, order that any Board so consti- ronstitated. 

$. 
tniod shall cease to exist. 

&= 12. (2) Every Board shall, by {he nalne of the Board of ~ncorporation 8- of Cantontnent 
the, place by referencs to which the cantonment is known, be Allthority. 

9 
$. 

a body corporate having perpetual succession and a comnon 
seal with power to acquire and hold property both moveable 

L  ad i~nmoveable and lu  contract and shall, by the saidsname, 
sue and be sued. 

g- 
(2)  I n  the case of any ca~~tonment  where there is no Board, 

the Cantonment Authority shall be a corporation sole by the 
nnilze of the Cantonc:cnt Authority of ihe place by reference 

R 

1 
to which the cantonment is known, and as such Cantonment 
Authority shall have perpetual ~uccession and an  officia! seal 
v i lh  pourer to acquire and hold property both rnoveablc and I' 

k i\ntnoveable and to contractand shall, by the said name, sue 

k an,d be sued. - 

I 
g' 13. The Executive Officer of every cantonment shall be :pg;;tgt 
C 
%- appointed by the Governor General in Council or by such per- officer. 
C 

t son as the Governor General in  Counc31 may authorise in this 
1%: tehalf, and, in a cantonment ,where there is a Beard, shall1 be 
f the Secretary, but s h d l  not be a member, thereof: 
it 
F Provided that, in i.he case of any cantonmegt where there 
1 is a Board, the Governor General in Council may direct Ihat 

tl,e Executive Officer may be appointed by the Board subject 1 
t o  such conditions as the Governor General i n  Council may ! 

impose. 

14. (1) Every Board shall consist of the following ruem- Constitution ol I 
Cantonment B Eers, namely : - Board. I 

Q , 
b- (a) the Commanding Officer of the cantonment; 
G 
@ (b) a Rlagistrat? of the first class nominated by the, 1 
b g District Magistrate ; 1 

ti 
E>k .+.. (c) the Hedlth Officer; 
R-; c - (d) the Executive Xngineer ; , 



[ej such inilitary officers not @cooding four i n  number 
as may bo nominated by the Commanding. Officer 
01 the cantoilment by order i n  writing : 

Provided thnt the Commanding Officer of the cantonment 
may, if he thinks fit, with the sanction of the  
Officer C,'oo~manding the District, nominate in 
place of any inilitary officer whom he is empowered 
to iiolninate under this clause any person, whether 
in the sel'vice of the Governn~ent or nok, who is 
oibdinarily resident in the cantonment or in the 
vicinity thereof, to represent any iiztcrest or com- 
illunity not otherwise represented on the Board; 

(f) such number nf members elected under this Act as is 
equal to the number of members appointed or nomi- 
nated by or under clauses (6) to ( e ) :  

IJ1.ovidcd that, in the case of any cantonment-- 

(a) in which the iota1 civil population is, accwdiug to 
the latest census, less than two thousaud five 
hundred it1 number, or 

(b) which is situa+,c in  the North-West Frontier I'1.ovince 
or in British Baluchistan. 

t h e ' ~ o c a 1  Government may, by notificatioi~ in the 
local official Gazette, declare that thc provisions of 
clauses ( e )  and (f) shall ilot apply a:ld may, with 
the concarrence of thc Officer Conlalanding-in- 
Chief, the Command, 13s a like notification, nouzi. 
nttte ss mrnlbers of the Board not more tlmn tliree 
l ~ r s o i ~ s  who are resideilt in the cant~nment  or in 
the"vicinity thercof cnd who either own 1al:cl or 
house property in the cantonment or carry on busi- 
n e s ~  thcrein. 

(2) Every clection, noinination or itppointment of a mem- 
ber of a Board and every vacancy in the ~nembership thereof 
shall be notified by the Local Government in  the local offidial 
~ a z e t t e .  

15. (2) Save as otherwise p~ovided in  this section, the 
t,erm of office of a metr,ber of a 13oard shall bc Lhree year8 and 
s-ihall comiilence fro111 the date of tlie aotification of his clec- 
lion or nomilration under sub-section (2) of .;ection 14, or from 
the dale o n  which the vacancy has occurred in  which hc ie 
electecl or nominatecl, whichever date is later, 
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E 
& (2) The term of officg of an e.v-oficio member of a Board 
B 
b ,  shall continue so long as he holds the office in virtue of -which 

he is such a member. 

(3) Tho term of oftice of a member elected to fill i c a ~ u d  - 

vacalloy shall commence from the date of elec.tion, nild shall 
continue so long only as the member in whose place he is 
elected would have been entitled to hold office i f  tho vacancy 

w- 
had not occurred. 

(4) An outgoing member shall, unless the Local Govern- 
mcnt othcrwise directs, continue in office until the election 

k ' or nominaton of his successor is notified under sub-section (2) 
p 
F of section 14. 

t (5) Any outgoing member may, if qualified, be re-elected 
5 or re-nominated. 
k 
k' 16. (1) Vacancies arising by efnux of time ~ I L  the ofice of r,lliog 

an elected member of a Board shall be filled by an o~d i r~a ry  v"can"es' 1 
t election to be held on such date as the Local Goverllineilt may, 
b: 
f, hp notification jn Ihe local official Gazette, direct. 

(2) A casual vacaiicy shall be filled by a casual election t.he 
clnte of which shall be fixed by the Local Qover i i~er~ t  by noti- 
fication in the local official Gazette, and shall be, as soou as 
inay bc, after Ihe occurrence of the v$caiir,y : 

Provided that no casual election shall be held to fill a 
. !.acancy occurring within three months of any date 011 which 

the vacancy will occur by efEux of time, but such vacancy shall 
be filled a t  the next ordinary elcction. 

? :- 17. (1j If Brom any cause a t  an ordinary election no mem- vacancies in 

3% ber is elected, or i f  the electea member is unwilling to serve 6wcia'CaBBS. 
P ,  

011 the Board, the outgoing member shall, if qualified and 

\ willing to serve, be deemed to have been re-elected. 
L? - (2) If in any such case the outgoing member is not quali- 
F 
@ fied or is not willing to serve, or if at  a casual election no 

ineinber is elected, the vacancy shall be filled by nomination 
$ 
B- by Me Local Government with the concurrence of the Office1 
f Commanding-in-Chief, the Command. 
6 
F (3) The term of office of a member nominated or doemed 
1 to have heen re-e1ecke.d uiidor this section shall expire a t  the 
b time a t  which it would have expired if he had been elected 
b 
f: at the ordinary or casual election, as the case may be. 
t 
1- 18. (1)  Every person who is by virtue of his office, or who or 

i 4  nominated or elected to be, a member of a Board shall, 
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before taking his seat, make a t  a meeting of the Board, a n  oath , 

or affirmation of his allegiance to the Crown in  the following 

rm) that I will be faith- 
fu l  and bear true allegiance- to His Majesty -the 
King, Emperor of India, his heirs  and successors, 
and that I will faithfully discharge the duty upon 
which I am about to enter." 

(2)  If any such person fails to ~nalre the oath or affirmation 
within such time as the. Local Government considers reason- 
able, the Local Government shall, by notification'in the local 
official Gazette, declare his seat to be vacant. 
19. ( I j  Any nominated or elected member of a Board who 

Gishes'to resign his office may forward his resignation in writ- 
ing 'througlz the President of the. Board to  the '0ffic&r Com- 1 

manding-in-Chief,, the Command, who shall forward i t  for 
orders to  the Local Government. 

(2) . I f  the Local Government accepts the resignation, such 
acceptance shall be,comqunicated to the Board, and thereupon 
the seat of the member resigning shakl become. vacant. 

-be the President of the Board. 

Provided that, where the Boa~c1.iucludes elected rneml,ers. b 

the Vice-President shall be elected by those nlernb~ers only - . 8 
from among their number. 

Term oromce 21. (1) The term of office of a Vice-President shall be- 

(a )  in the  case of a person who is not in the service of the 
Government, three years or the residue of his'term 
of office as a member, whichever is less, or 

(b) in the case of a person in the service of the Govern- 
ment, the residue of the term of his officCasa 

(2) A Vice-President may resign his office by notice in 
writing to the President and, on the resignation being ac- 
cepted by the Board, the office shall become vacant. . . 
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22. (1) I t  shall be the duty of the President of every Duties01 Presirlent. 
Roard- 

a) unless prnvcntcid by reasonable cause, to convone and 
preside nt all meetings of the Board and to regu- 
late the conduct of business thereat; 

( b )  to exercise supervision and control over the financial - 

and executive administration of the Bonrd ; 

( c )  to perform d l  the duties and exercise all the powers 
specifically imposed or conferred on the President 
by or under this Act; and 

(a) subject to any restrictions, limitations and conditions 
imposed by this Act, to exercise executive power 
for the purpose of carrying out the provisions of 
this Act and to be directly responsible for the ful- 
filment of the purposes of this Act. 

(2) The President may, by order in  writing, empower the 
Vice-President to exercise all or any of the powers and duties 
referred to in clause ( c )  of sub-section (1) other than any 
power, duty or function which he is by resolution of t,he ZIoard 
expressly forbidden to delegate. 

(3) The exercise or discharge of any powers, duties or 
functions delegated by the President under this section shall 
be subject to such restrictions, limitations and condition?, if 
any, as may be laid down by the President and to the control 
01, and to revision by, the President. 

(4) Every order made under sub-section ( 2 )  shall forth- / 
with be communicated to the Board and to the Officer Corn- I 
rnanding the District. I 

i 
23. It shall be the duty of the Vice-President of every Duticsof 

I 
8 4 t 

Vice-kcsldont. U ~afd- , , 

(a)  in the absence of the President and unless prevented 
by reasonable cause, to preside a t  meetings of the 
Board -and when so presiding to exercise the nulho- 
rity of the President under sub-section ( I )  of 
seciion 22; 

(b) during the incapacity or temporary absence of the 
President or pending his appointment or eiicces- 
sion, to gerfarm any cther duty and exercise any 
other power of the President; and 
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(c) to exercise any power and perform any duty of the 
lJresidcnt whiFh may be delegated to him under 
sub-sectiolz (2) of section 22. 

24. The Executive Officer shall perform all1 the duties im- , 
posed upon him by or under this Act, and shall be respoitsible 
for the custody of all the recoras of the Cantonment Authority, 
and shall arrange for the performance of such duties relativc 
to the proceedings of the Board or of any Committee of the 
Board or of any Committee of Arbitration constituted under 
this Act, as those bodies inay respectively impose on him, alld 
shall comply with evcry requisition of the Cantonmeilt Autho- 
rity on any matter to the ndministration of the 

. I  

cantonment. I .  , .+( ? ,  +, I 

25,. The Executive Officer may, in cases of emergency, 
direct the execution of any work or the doing of any act 
which would ordinarily require the sanction of the Canton- 
mcnt Authority and tho immediate execution or doing of 
which is, in  his opinion, izecessary for the service or safety 
of thegublic, and may direct that the expense of execdting 
such work or doing such act shall be paid from the canton- +, 
merit fund : \ 

4 
Provided that- & 

( a )  where there i: a Uoarcl, he shall not act under this 
section without tho previous aanction of the I'resi- 
dent or, in his absence, of the Vice*Presiclent; 

( h )  he &all not act under this section in  contravention 
of any orcler of the 'Cantonment Authority I,rohi- 
biting the execution of any particular work or the 
doing of any particular act; a,tlcl 

( 6 )  he s h d l  report forthwith the action taken u n d c ~  this 
section and the reasons therefor to the Cantonment 
Authority. 

Elections. 

28. (1) Where a Board is to be constitutcd in  any canton- 
ment;, otherwise than in  accordallce with the proviso to sub- 
section (I) of section -14, the Cautonment Authority shall pre- 
pare and publish an electoral roll showing the names of per- 
sons qualified to vote at  eleciions to the Hoard. Such roll 
shall be prepared, revised and finallly published in sllch 

28 
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manner and on such date in each year as t,he Local Govern- 
iilent may by rule p~.escribe. 

(2) Every person whose name appears in thc final slec- - 

. toral roll -shall, so long C L ~  the rolll remains in force, be en- 
titled to vote a t  an electioll to the Board, and no other person 

h' shall be so entitled. i 

$$ 
(3) When a cantonment has been divided into wardq, or 

the inhabitants into classes, the electoral roll shall be divided 
r' into separate lists for each ward or class, as the case may be. 
i* e 

(4) If  a new electoral roll is not published in any year on 
the d ~ t e  prescribed, the Locd Government q a y  direct that  
the old electoral roll shall continue' in operation until the new 

F roll is published. 
27. (1) The following persons shall, if not otherwise dis- QualiEcatlon electors. of 

qudlified, he entitled to he enrolled as electors, namely :- 

(a) every person who in any year has, on or before suclh 
date as may be fixed by the Local Government in 
this behalf by notification in tlie local official 
Gazette (hereinafter in this section- referred to as 

- the aforesaid date), been assessed directly and on 
his own account to t a x s ~  under this -Act (other 
than octroi, toll or terminal tax), the aggregate 
value whereof is not less than such amount as the 

, . 
Loca.1 Goverilment ]nay by rule prescribe, and who 
on the aforesaid date is not' in  arrears in  the pa;y- 
ment of any such tax; 

X d  

( h )  every person who has for a period of not ;less than 
twslve months iillinediately preceding the afore- 

. , saicl date resided in the cantonment and on-the 
, aforesaid dn.t8e- 
Y 

(i) is the owner or the mortgagee in possession or 
t the lessee of any building or land in  the csn- 

tonment, of an annual value calculated in 
1 such manner and of not less than such amount, 

as the Local Goveri~ment may by rule pre- 
scribe ; or % 

(ii) is carrying on any business in the canton~uent. 
from which he derives an ailnus1 incouze cal- 
culated in sucli manner, and of not less than 
such a-mount, as the Local Government may 
by rule pescribe : or 
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(iii) is a graduate of any University established by 
law in  British India;  or 

(iu) is a retired or pensioned officer, whether com- 
missioned or non-comniissionsd, -of .His Xaj es- . 
ty's forces; 

(c) every person who has, during a period of not less 
than twelve mont,hs immediately preceding the 
aforesaid date, resided in the cantonment and has 
during that period been assessed to income-tax. 

(2) A person, notwithstanding that he is otherwise quali- . 

fied, shall not be entitled to be enrolled as an elector i f  he on 
the aforesaid dkte- 

(i) is not a British subject, or 
(ii) is less than 21 years of age, or 

(iii) ]ins been adjuclged by a competeut Court to be of un- 
sound mind, or 

(ir ) is an undischarged insolvent, or 
(v) has been sentenced by a Criminal Court to imprison- 

mciit for a term exceeding s is  moiiths or to Lrans- 
portstion or has been ordered to find security for 
good hehaviour under {,he Code of Criminal Yroce- 
dure, 1898, or has been sentenced by a Criminal vofis~s. 
Court for any offence under Chapter I X A  of the x~v~fieeo.  
Indian Penal Code: 

Provided that the Local Governmellt may, by order in 
writing, remove any disqualification incurred by 
a person under clause (v). * 

(3) If any person having been enrolled as an elector i n  
s ~ l y  electoral roll snbsequently becomes subject to any of the 
disqualifications referred to  in clauses (i), (iii), (iv) and (v) of 
sub-section (&), his name shall be removed from the electoral 
roll unless, in the case referred to in clause (v), the disquali- 
fication is removed by the Local Government. 

28. (1) Save as hereinafter every person, not 
being a military officer or soldier, whose name is entered on 
the electoral roll of a cantonment shall be qualified for election 
as a inember of 1-lie Boa-rtl in t l ~ a t  cantonment. 

(2) KO person shall be clualiiied for election or iiomina~don 
as a memher of a Board, if he- 

(a) has been dismissed froin Government service and is 
debarred from re-employment therein, or is a dis- 
missed servant of the Cantonment Authority ; 
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a.t, tha.:di'spos:d.l . . 
. ' : 

rated company ; or 

Provided that- - 

(i) any,of the disqualificatio;ls referred to in clauses (a )  
ancl ( 6 )  may he removed by an order of the Loc.al 
Go~vernnient in th.is behalf, and 

( d )  by  reason only of his having a share o r  interest 
. .  . 

(a) anylease or. sale or purchase of immoveahle po-- 
perty or any agreement, for the same; or 

( b )  any agreement for the loan of money or 3n-y se- 
curity for the payment of money only ; or 

(c) any newspaper in which any advertisemellt re- 
lating to the affairs of the Board is inserted ; or 

( d )  the sale to the Board of any articles in which he 
regularly trades or the purchase from the 
Board of any articles, to  R value in either case 
not exceeding Rs. 1,500 in  the aggregate in 

. . any year during the period of the contract or 
work.. 

29. For the purposes of sectio~la 26, 27 and 28- Interpretation. 

(a )  " person " means an individual human being, and 
(6) a person shall he deemed to pay a tax directly if he 

pays the tax either lii~llself or through n legally 
appointed agsnt. 

30. Notwithstanding anything hereinbefo~e contained, Jointfamilies, 
rtc. the Jiocal Government may lnalre rules conferring on thq 



lnarlager L r  representative of an undivided fainily or of any 
company or firin or other association or body or on any trustee 

5 oJ,,wy-1a,pd a right to be enrolled as an elector or to be nomi- 
nated as a candidate a t  elections to a Board. 

lwer t o  
rke rules 81. The Local Government  lay, either generally or spe- 

cially for any cnntoninent or group of cantonments, after 
previous publication, make rules consistent with this Act to re- 
gulate all or any of the following matters for the purpose of the 
holding of elections under this Act, naillely :- 

(a)  the division of a cantonment into wards, or of the in- 
habitants of a cantonment into classes, or both; 

771) the deterlnination of the number of melnber,~ t,o be 
elected by each p~ard  or class of llersons; 

(c) the method by which the annual value of buildings 
and lands shall be calculated for the purposes of 
section 27 ; 

(d) the preparation, revision and final publication of 
electoral rolls ; 

( e )  the registration of electors, the noininatiori 01 cnridi- 
dates, the time and inanner of holding elections and 
the method by which votes sliall I!c recordetl; 

(f) i,lw authority by wKich and the ma.nner in which dis- 
pntes relating to electoral rolls or arising out of 
elections shall be decided, and the pomc)rs and 
duties of such authority and t-he circumsta.nces in  
which such authority may declare a casual vacancy 
to have been created or any candidate to have been 
elected ; 

(g) any other matter relating to elections n r  e1ec.tion dis- 
putes in respect of which the Local Government is 
empowered to make rules under this Chapter or in 
respect of which this Act makes no provision or 
makes insufficient provision a i d  provision is, in tho 
opinion of the Local Govern~nent, necessnry. 

Members. 

mbprnotto 32. No member of a Board shzqll vote a t  a meeting oF the- 
te  on mntter 
~Ivhicl~lreio Board on any cluestion relating to his own conduct o r  on an? 
,erented. 

matter, other t l ~ n n  a ma.iter ~tffect~illg generally the inhabi- 
tqlzts of Lhe cantonment, nrlzich affects bls own pecuniarj. in- 
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terest or th'e valuation of any prop&ty in  respect of which he is 
directly or indirectly interested, or of any property of or for 
which he is a manager or agent. 

1 

83. Every member a-f a Board shall be liable for I,he loss, Liabiiityof I 
members. I 

waste or misapplication of any money or other property belong- ) 

ing to the Board if such loss, waste or misapplication is a 
direct consequence of his neglect or 'misconduct while such I 

member; and a suit for compeiisation 'for the same may be 
instituted against him either by tlie Board or by the Secretary 
of State for India i n  Council. 

84. (1)  The Local Government inay remove from a Board R e ~ n o v ~ l  of 
I 

members. any member thereof who- 
I 

1 
(a) has absented himself for more t6an three consecukire 

months from the meetings of the Board and is nn- 
able to explain such absence to the'satisfaction of 
the Board; or ! 

(6) is an  undischarged insolvent; or 

(c) is adjudged by a competent Court to be of unsound 
mind, or is deaf and dumb or a leper; or 

(d) has been sentenced by n Criminal Court to imprison- 
ment for a term exceeding six months or to trans- 
portation, or has been ordered to furnish ~ e c u r i t ~  
for his good behaviour vn&r Ihe Code of Crilninal - 
Procedure, 1898, or has been sentenced by a Cri- 
minal Court for any offence under Chapter IXA of 
the Indian Penal Code; or 

(e) is interesfed in a subsisting contract made with, or in  
worlr heing done for, tlw Board in  such a insliner 
as to be disqualified under section 28 for election 
or nomination as a member; or 

( f )  has knominglv contravened the provisions of section 
32; or 

(g) being d legal practitioner, acts or appears on beFalf 
of any other person against the Board in  any legal 
proceeding or again& tE0 Secretary of State in: 
Council in any such proceeding relating to any 
matter in mhichl the Roard is or has been cori- 
cerned, or acts or appears on behqlf of any person 
in any criminal proceeding instituted by or or1 
behalf of the Board   gain st such person 

33 
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from a Board any . ' - 

Local Government, has . .  . 

t+ox.~,.&l . a  maliB.&$ 
nce as a member detri- 

mellka.1 to the pu'blic interests. 

(3) No member shall be removed, from a Board underthis 
seoi.ion unless hk has heen given a rheasonable opportunity of 
showing 'cause against his.remova1. . . 

35. (1)  A member removed under clause (a )  of sub-section 
( I )  of section 34 shall, if otherwise be eligible for 
re-election or nomination. 

.. (2) A member removed under clause (b) of sub-section (1)  
of section 34 shall. not be. eligible for re-.electio'nor nomination ' 

. 

until be has obtained his discharge. 

(5) A member 'removed under sub-section (2) of section 34 
shall not be eligible for re-election or nomination irntil the 
expiry of three years from the date of his removal. 

(4) A member removed .under any other provision of sec- 
ti011 34 shall not be eligible %r re-election or nomination 

1 Government by 
t . . 

Servaltts . 
or indirectly by him- 

contract with, by 
ty  or in  any en:l)loy- 

ment under, by or on behalf of a Cantonment Authori:ly, other- 
Authority, shall 

orlment Authority. 
(2) .A servant of a C'antonment Autliority who knoiingly , . 

a,cquires or continues to have directly or indirectly by him- 
self or his partner any share or interest in a contract with, 
by or on behalf of the Cantonment Auth'ority or, in zay em- 
ployment under, by or on behalf of, the Canfonmerit Autho- 
rity, otherwise than as a servant of. the Cantonment Autho- 
rity, shall be deemed to have committed' an offence under 
section' 168 of the Indian Penal Code. XLV of 18'60. 

to any share or 
ehalf of, or employ- 

ment under, by or on behalf of a Cantonment Authority, if . 

the same is a share in a company contracting with, or em- 

. .  . -  . . ~. ~ . .  



1924.1 Cantonme f i t s .  

ployed by, or on behalf of, the Cantonment Authority or is 
a share or interest acquired or retained with the permission 
of iIle Officer Commanding the District in any lease or sale 
to, or purchase by, the Cantonment Authority of land or build- 
ings or in any agreement for the same. 

Procedu~c. 

37. (I) Every Board shall ordinal5ly hold at  least one Meetlnp. 

. meeting in every month on such day as may be fixed, and of 
which notice shall be given in such manner as may be pro- 
vided, by regulations made by the Board under this Chapter, 

(2)  The President may, whenever he thinks fit, 'and shall, 
upon a requisition in writing by not less thall one-fourth of 
the members of the Board, convene a specid meeting. 

(3) Any meeting may be adjourned until the next or any 
subsequent day, and an adjourned meeting may be further 
adjourned in like manner. 

38. Subject to any regulation made by the Board under $%::$ 
this Chapter, any business may be transacted at any meeting : 

Provided tchat no business relating t o  the ~mposition, aboli- 
tion or modification of any tax shall be transacted at a mest- 
ing unless notice of the same and of the date fixed therefor 
has been sent to each member not less than seven days before 
that date. 

39. (1) The quorum necessary for the trail sac ti or^ of busi- Quorum. 

ness at  a meeting of o. Board shall be 6ve or one-half of the 
number of members of the Board actually holding office at  
the time, whichever is the greater number. 

(2) I f  a quorum is not present, the President shall adjourn 
th\e meeting and the business which would have been brought 
before the original meeting if there had been n quorum present 
thereat shall be brought before, and may be transacted at, 
an adjourned meeting, whether there is a quoruln present or 
not. 

40. I n  the absence of both the Presicle~~t and the Vice- zk:g:ng 

President from any meeting, the members present shall elect 
one from among their own number to preaije. 

41. (I) Minutes of the proceedings of each meeting shall IUinUtes. 

be recorded in a book and ,.hall be signed by the President 
before the close of the meeting, and shall, ai such times and 
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in such place as may lie fixed by the Roar6, be ope11 to ins- 
pection free of charge by any inhabitant of the cantonment. 

(2) Copies of the- minutes shall, as soon :r6 podsible after 
each meeting, be forwarded for information lo the Officer 
Commandirig the District, the Officer Comman4;ng the brigade 
area, and the District Magistrate. h 

42. Every meeting of a Board shall be- open to  the public 
unless in any case the President, for reasons to be recorded in 
the minutes, otherwise Jirects. - 

43. (1) All questions coming before a ]nesting shall be 
decided by the majority of the votes of the members present 
and voting. 

(2) In  the case of an equality of votes, the l'resic'ent shall 
have a second or casting vote. 

(3) The dissent of any member from ~ I L J  decision of the 
Board shall, if the member so requests, be entered in the 
minutes, together with a short statement of the grounds for 
such dissent. 

44. (1) A Board may malre regulations consistent with 
this Act and with the rules made thereunder to provide for 
all or any of the following matters, namely :--- 

(a) the time and place of its meetings; 

(b) the manner in which notice of the meetir-g shall be 
given ; 

(G) the conduct of proceedings at meetings and the ad- 
journment of meetings ; 

( d )  the custody of the common seal of the Board and t52 
purposes for which it shall be used; and 

(e )  the appointment of committees for any purpose an4 
the determinatisn of all matter* rdating to the 
c~nstitution and procedure of ~ : ~ c h  colomittees, 
and the delegation to such committees, subject 
to any conditions which the Board thinks 
fit to impom, of any of the powc~s or dutlee of the 
Board under this Act other than a power to malie 
regulations or bye-laws. 

(2) No regulation 1na8e under clause (e)  of sub-section (I) 
sliall take effect until it has been approved by the Tlocal 
Government. 

36 
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(3) No regulation made under this section shall take effect 
until it has been published in such manner as the Local GOT- 
ernment may direct. 

45. (1) A Cantonment Authority may--- Joint action 

(a) join with any other local authority-- 

(i) in appointing a joint committee for any pur- 
pose in which they are jointly interested and 
in appointing a chairmart 01 such comn~ittee, 

(ii) in delegating to such committee power to frame 
terms binding on the Cantonment Authority 
and such other local authority as t o  the con- 
struction and future maintenance of any joint 
work or to exe~cise any power which might 
be exercised by either of th :  said zuthorities; 
and 

(iii) in making rules for regulating she proceedings 
of any such committee relating to the purpose8 
for which it has been appo'nt-ed ; or 

(b) with the previous sanction of the Locai Goserninent, 
enter into an agreement with ztliy olher local 

e authority regarding the levy of any tax or toll 
whereby the said tax or toll respectively leviable 
by the authorities so contracting ]nay be levied 
together instead of separately within the limits 
of the aggregate area comprising the areas subject 
t o  the control of the said authori;ies. 

(2) If any difference of opinion arises bztween any author- 
ities acting together under this section, the rlccisiot~ ibereon 
of the Local Government or of an officer appointed by thc 
Local Government in this behalf shall be final. 

(3) When any agreement such as is referred t o  in clause 
(b) of sub-section (I) has been entered into, then- 

(a) where the agreement relates to an octroi or terminal 
I 

tax or toll, the other local authority with which I 

the Cantonment Authority has mn.le ~ u u h  agree- 
ment shall have the same powerr to establish octroi 
limits and odroi station; and places for the collec- 
tion of the terminal tax and tornlinzl toll within 
the cantonment, as i t  has within the area ordin- 
arily subject to its control; 
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(b)  such other local authority shall have the same power 
of collecting such tax or toll in the cantonment, 
and the pro~isions of any ennctmen~ in force relat- 
ing to the levy of such tax or toll by such other 
local authority shall apply in the bame manner, as 
if  the cantonment were comprisecl wilhin the area 
ordinarily subject to its control; and 

(c) the total of the collection of such tax and toll made 
in the cantonment and in the ale& crd;narjly sub- 
ject to the control of such 0 t h ~ ~  local authority 
and the costs thereby incurred shall be divided 
between the cantonment fund and the fund subject 
to  the control of such other local authority, in 
such proportion as may have bee9 determined by 
the agreement. 

Control. 

46. The Governor General in Council or the Local Gov- 
ernment may at any time require a Canto?ument Authority- 

(a) to  produce any record, correspondonce, plan or other 
document in its posseseion or under its control; 

(6) to furnish any return, plan, estimate, statement, 
account or statistics relating to its .proceedings, 

, duties or works ; 
- (c) to furnish or obtain and furnish any report. 

47. The Officer Commanding the District may depute any 
person in the service of the Government to inhp~ct or examine 
any department of the office of, or any service or work under- 
taken by, or thing belonging to, a Cantonment Authcrity, and 
to report thereon, and the Cantonment Authority an2 its offi- 
cers and servants shall be bound to afford the person so depute3 
access at all reasonable times to the premises bnd property of 
the Cantonment Authority and to all records, accounts and 
&her documents the inspection of which he may consider 
necessary to enable him to discharge his dnties. 

48. The Officer Commanding the District may, by order 
in writing,- 

(a) call for any book or document in the possession or 
under the control of the C~ntonmext Authority; 
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( b )  require the Cant~nment Authority to  fmnish such 
statements, accounts, reports a r~d  copiea of docu- 
ments relating t,o its proceedings, duties or works 
as be thinks fit. 

49. If, on receipt oP any information or report obtained ~$;~,"Iec,,a 

under section 47 or section 48, the Officer Cornnlanding the 22 of works 

District is of opinion- 

(a) that any duty imposed on a Cantoninent Authority 
by or under this Act has not bcen performed or 
has been performed in an imperfect, inefficient or 
unsuitable manner, or 

( b )  that adequate financial provision has not been made 
for the performance of any such duty, 

lie may, with the concurrence of the O5cer Commanding-in- 
Chief, the Command, and of the Local Government, direct 
the Cantonment Authority, within such pcriud as he thinks 
fit, to-make arrangements to his satisfaction for the proper 
performance of the dnty, or, as the case may be, to make 
financial provision t o  his satisfaction for ?he performance of 
the duty: 

Provided that, unless in the opinion of t t e  Officer Com- 
manding the District, the immediate execution of such order 
is necessary, he shall, before malting any direction under 
this section, give the Cantonment Authority ~n opportunity 
of showing canse*why such direction should rlct be made. 

50. If ,  within the period fixed by a direction made under ;;;gsor 
section 49, any action the taking of which hds been directed enforcsnlent, 

of direction 
nnder t11at section has not been duly taken, the Officer Corn- ttgnTsectlon 

manding the District may make arrangemmto for the taking 
of such action, and may direct that all expenses connected 
therewith shall he defrayed out of the cantoiiiuent fund. 

51. (1) If the President dissents from an5 decision of tbs ,","~;:~y 
Board, which he considers prejudicial to the health, welfare $ 2 ~ ~ ~  
o r  discipline of the troops in the canton men^, he may, for 
reasons to be recorded in the minutes, by order in writing, 
direct the suspension of action thereon for any period not 
exceeding one month and, if  he does so, shall forthwith refer 
the matter to the Officer Commanding-in-Chief, the Command, 
through the Officer Commanding the District, who may make 
such recommendations thereon as he thinks fit. 
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(2)  If the District Magistrate consider6 niiy decision of a 
Cantoillnei~t Authority to be prejudicial to ihe public health, 
safety or convenience, he may, after giving ilotice in  writihg 
of his intention to the Cantonment Authority, refer the matter 
to the Local Government; and, pending the disposal of the 
reference to the Local Governmeat, no action shall be taken 
on the decision. 

(3) If my Magistrate who is a nletnber ol a lioard, being 
present at  a meeting, dissents fro111 any decision which he 
considers prejudicial t o  the public health, ss.f.ety oi conveni- 
ence, he may, for reasons to bo recorded in the mii~utes and 
after giving not,ice in writing of his intention lo the President, 
report the matter to the District 3lagistracus; and the Presi- 
dent sllall, 011 receipt of such notice, dircci; the suspension of 
action on the decision for a period sufficient to allow of a 
comilluilicatioil being ~nado to the District Nagistrate and of 
his talring proceedings as provided by sub-seccion (2). 

52. (1) The Officer Commanding-in-Chiel, the Ccmmand, 
may at  any time on a recommendatioil made t o  h im in this 
behalf Lq the Oflicer Conzlnandillg the District- - 

(a)  direct that any matter or any speciiic propo~al o t h a  
than one ehich has been referred to the Idocal Gov- 
ernment under sub-section .(2) 01 section 51 bc , 

considered or re-considered by the Cantonment 
Authority ; or 

(b) direct the suspe~~sioa, for such ~ e r i o d  as may be 
stated in the order, of action 011 ally decision of a 
Cantonment Authority, other than ab decision 
which has been referred to him m~der  sub-section 
( I )  of section 51, and thereafter cancel the suspen- 
sion or direct that the decision shsll not bo carried 
into effect or that  it shall be carried into effect 
with such modifications as he ma:. specify. 

(2) When any decision of a Board has been referred to 
him under sub-section (1) of sectioi? 51, the OfEcer Command- 
it~g-in-Chief, the Command, may, by order in  writing,- 

(a )  cancel the o ~ d e r  given by the Presidelit directing the 
suspensioli of wtiolr; or 

( b )  extend the duration of the order for rucb peiiod as he 
thinks fit; or 
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(cj direct that the decision be carried into efieci, by the 
Board with such modifications ds 'ue may specify. 

i- 53 .  JThen any decision of a Cantonn~ent Authority has powers of 
Local Ooveru~ 

P heen reeferred t o  t he  Tiocal Government, 11nbJler mh-sectian (2) reference ment on a made 

of section 51, the Local Government may, after consulting underscction 
61. 

the Officer Commanding-in-Chief, the ComlLvand, by order -in 
writing,- h f 

(a) direct that no action be taken on the decision; or 
(b )  direct that the decision be carried into effect either 

without modification or with such ~nodiilcatioizs as 
it may specify. 

54. (1) If ,  in the opinion of the Local Government, any E;gz~;~cl 
Board is not competent to perform or persistently makes de- 
fault iiz the performance oi the duties imposed on ii by or 
under this Act or otherwise by law, or exceeds or abuses its 
powers, the Local Government may, with the previcus sanc- 
tion of the Governor General in Council, by an order pub- 
lished, together with the statement of the reasons therefor, 
in the local official Gazette, declare Lhe B o a ~ d  to be incom- 
petent or in default or to have exceeded or abused its powers, 
as 'the case may be, and supersede it for ~ u c h  period as may 
be specified in the order: 

Provided that no Board shall be superseded ~jnless a reason- 
able opportunity has been given to it to shaw cause against 
the supersession. 

(2) When a Board is superseded by arL order under sub- 
section (1)- 

(a) all members of the Board shall, on such date as may 
be specified in the order, vacate lheir offices as 
such members but without prejurllas I,n their eli- 
gibility for election or nomination u d e r  clause (c) ; 

( h )  during the supersession of the Board, all powers and 
duties conferred and imposed upon the Board b j  
or under this Act or otherwise by law shall be 
exercised and performed by the Commanding 
Officer of the cantonment subject to such reserva- 
tion, if any, as the Local Govsrnment may pre- 
scribe in this behalf; and 

(c) before the expiry of the period of supersession elec- 
tions shall be held and nominations made for the 
purpose of reconstituting the Eoard. 
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Validity of Proceedings. 
Validity of 
proceedings, 55. (1) No act or proceeding of a Board or of any com- 
e t ~ .  illittee of a Board shall be invalid by reason onlj of the 

exist'ence of a vacancy in the Board or cornmitttoe. 

(2) No disqualification or defect in the election, nomina- 
tion or appointment of a person acting as the President or a 
nieinber of a'  Board or of any such commi~~,ee shal.1 vitiate 
any act or proceeding of the Board or ccmmittee if the 
majority of the persons present at the time of the act being 
done or the proceeding being taken were clu!j. qualified mem- 
bers thereof. 

(3) Any document or minutes which purporl to be the 
record of the proceedings of a Board or of any committee of a 
Board shall, if made and signed substantially in the manner 
prescribed for the making and signing of the recold of such - 
proceedings, be presumed to be a coriect record ol' the proceed- 
ings of a duly convened meeting, held by a dilly constituted 
I3oard oy committee, as the case may be, whsreol all the mem- 
bers w3re duly qualified. 

CHAPTER IV. 

Unauthorhed 
Hale of 58. If within a cantonment, or within klich limits adjoin- 
; ; i ; ~ ~ ~ ~ ~ ~  ing a cantonment as the Local Government may, bjr notifica- 
drug. tion in the local official Gazette, define, any person not subject 

to military or air-force law or any person subject to military 
or air-force law otherwise than as a military officer or a soldier 
knowingly barters, sells or supplies, or oE<:rs 3r attempts to 
barter, sell or supply, any spirituous liquor or i~itoxicating 
drug to or for the use of any soldier or foilcwer or soldiei~'~ 
wife or ininor -child without the written permission of the 
Commanding Officer of the cantonment or of some person 
authorised by the Commanding Officer of the cantonment tc~ 
grant such permission, he shall be punishah]? with fine which 
may extend to one hundred rupees, or with imprisonment for 
a term which may extend to three months, or with both. 

Unauthorlsed 
possession of 

57. If within a cantonment, or within it;ly limitti defined 
S P * ~ ~ U O Y  under section 56,- 
lia uor. * 

(a)  any person subject to military or air-force law other- 
wise than as a military officer cr a soldier, or 

(b )  the wife or servant of any such yersori or of a aoldier, 
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has in his or her possession, except on behalf of the Govern- 
ment or for the private use of a military officer, more than 

uart of any spirituous liquor, other than fermented 
r, without the written permission of the Command- 

r of the cantonment or of some persol1 authorised by 
the Commanding Officer of the cantonment to grailt such per- 
mission, he or she shall be punishable, in the case of a first 
offence, with fine which may extend to fifty rupees, and, in 
the case of a subsequent offence, with imprisonlient for a term 
which may extend to three months, or wiih fine which may 
extend to one hundred rupees. 

58. (1) Any police officer or excise officer may, without an g;:,";;~;~~ 
order from a Magistrate and without a warrant, arrest any 
person whom he finds committing an offence 3ndsr fiection 56 for otfenca 

against the 
or section 57, and may seize and detain any tpirituous liquor two last  fore- 

going seetions. 
or intoxicating drug in respect of which such a i ~  offence has 
been committed and any vessels or coverings in which the - 
liquor or drug is contained. . 

(2) WhereWa person accused of an offence ~ tnd t ,~  section 56 
has been previously convicted of an offence under that section, 

, an  officer in charge of a police station may, with the written 
permission of a Magistrate, seize and detair, hay spirituous 
liquor or intoxicating drug within the cantonment or within 
any limits defined under that section which, at the time of 
the alleged commission of the subsequent offence, belonged 
to, or was in the possession of, such person. 

(3) The Court convicting a person of an ujlence under 
section 56 or section 57 may order the confiscation of the whole 
or any part of anything seized under sub-section (I) n r  sull,- 
sectjon (2). 

t' 

(4) Subject to the provisions of Chapter xJ~111 of the 
7 or 1898. Code of Criminal Procedure, 1898, anything eeizeil undea sub- 

section (I) or sub-section (2) and not confisealed under sub- 
, section (3) shall be restored to the person from whom i t  was 

taken. 

59. The foregoing provifiions of this' C,hapi.er shall not s aving of 
articles sold 

apply to t.he sale or supply of any article in gocd faith for orsuppliedfor 
medicinal 

niedicinal purposes by a medical practitioner, chemist or purposd. 

druggist authorised in this behalf by a general ar special order 
of the Commanding Officer. of the cantonmeht. 

43 



- - --- - - - - - -  - -  - --- . - - - 
1 

t a ,  
i 

I' Calttannzents. CP924. 
1 
i 
I 

CHAPTER V. 1 
f 

" - 1 - - I  

TAXATION. I 

General Dowet 60. The Local Government may, by ~lutifica tlon in the of taxation. 
local official Gazette, impose in  any canlonmect any tax  
which, undey any enactment in force on the tiaie of the noti- 
fication, may be imposed in any municfpal~ty within the 
province. 

Frdmiwof  - 61. (1) When the Local Government pl.c;pmt;d to impose 
yreli~ninary 
proposals. any tax under section 60, it shall, by notificst ion in  the local 

oEcial Gazette, and in such other manner as is in its opinion 
best suited for the purpose, give notice of its liltc~ltion 

(2) Every notificatioil issued under ~1x5-tiection (1) shall 
specify- 

(a)  the tax which it is proposed to impose; 

(6) the persons or classes of persons ta be made liable 
and the description of the properly or other taxable. 
thing or circumstance in  respect of which they are 
to be made liable; and 

(c) the rate a t  which the tax  is to be levied. 

Objections. 62. Any inhabitant of the cantonment may, within thirty 
days from the date of the notification under section 61, sub- 
mit to the Local Government an objection in wriiing to all 
or any of the proposals framed therein, and lhe Local Gov- I 

ernment shall take any objection so submitted into considera- , I  
1 I 

tion. I i 

Gousideration 62. After the expiry of thirty days from the date of the \ 

of objections 
all~impositio,l notification and after considering all objcctiolls submitted 
of tax. thereto under section 62, the Local Goverxment may impose 

the tax either in the original form or, if acy buch objection 
i 1 

has been so submitted, in that form or i11 such mcdified form 
as it thinks fit. 

Deflnition of 
"annual value." 

64. For the purposes of this Chapter, " annual value" 
ineans- 1 

E 

(a)  in  the case of railway stations, hotels, colleges, schools, 
hospitals, factories and any other b~~i ld ings  which 
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a Cantonment Authority decided to nseeec: under 
this clause, one-twentieth of the smri obtained by 
adding the e ~ t i i i ~ e t a d  present cogt oi' e7,ecting the - 

P. building to the estimated value of 1,he land ap- 
pertaining thereto, and 

(b) in the case of a building or land bot a~vessed under 
clause (a), the gross annual rent for which such 
building (exclusive of furniture or machinery 
therein) or snch land is actually let or, where the 
building or land is not let or in the opinion of the 
Cantonment Authority is let for a sum less than 
its fair letting value, might reasonably Fe expected 
to let from year to year: 

Provided that, where the annual value of any building is, 
by reason of exceptional circumdtances, in the 
opinion of the Cantonment Authority, excessive if 
calculated in the aforesaid manner, the Canton- 
ment Authority may fix the annual value at  any 
less amount which appears to it to be just. 

a I 

65. (1) Save as otherwise expressly provided in the noti- taxation. Incidellce of 

fication imposing the tax, every tax on the annual value of 
I 

buildings or lands or of both shall be leviable primarily upon 
the actual occupier of the property upon which the said tax 

1 
I 

is assessed, if he is the owner of the buildings or lands or 
i 
i 

holds them on a building or other lease from the Secretary 
of State in CounciS or from the Cantonmeilt Authority or on 
a building lease from any person. 

(2) In  any other case, the tax  hall be primarily leviable 
as follows, namely : - 

(a) if the property is let, upon the lessor; 

(b) if the property is sub-let, upon the superior lessor; 

(c) if the property is unlet, upon the person in whom the 
. right to let the same vests. 

(3) 011 failure to recover any sum due on acco~ult of such 
tax born the person primarily liable, .there may be recovered 
from the occupier of ally part of the buildings or lands in 
respect of which the tax is due such portion of the sum due 
as bears to the whole amount due the same ratio which the 
rent annually payable by such occupier bears to the aggre- 
gate amonnt of rent so payable in respect of the whole of the 
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said buildings or lands, or to the aggregate amount of the -, 

letting value thereof, if any, stated in the authenticated 
assessment list. 

. ~ 
. .  . 

( 4 )  An occupier who m&es;any payment for which he is 
not primarily liable under this section shall, in the absence 
of any contract t'a the contrary, be entitled t o  be rsimhur?ed ', 

by the person primarily liable for the payment, and, if so 
entitled, rnay'deduct the amount so paid from the amount of. 
any rent from time to time' becoming due fr0.m him to such 

. Assessme fit L i s t .  

Assesslnentlist. 66. When a tax on the annual value of buildings or lands 
or both is imposed, the Cantonment Authoritmy shall cause an 
assessment list of all buildings or lands in  the cantonment, or 
of both, as the case may be, to be prepared in such form as 
the Local Governmbnt may by rule prescribe. 

P~~blicatlonof 67. T h e n  the assessment list has been   re pa red, the Can- 
assessment list. tonment Authgrity shall give public notice thereof, and of 

the place where the list or a copy thereof may be inspected, 
and every persoil claiming to be the owner, lessee or occupier 
of any property -included in the list, and any authorised' 
agent of such person, shall be at  liberty to inspect the list and 
to make extrac.ts%herefrom free of charge. 

Revision of 6.8. (1) The Cantonment Authority shall, ah the same 
t~ssessment list. 

time, give pxzblic notice of a date, not'  less than one month j 
thereafter, when it will proceed to consider the valuations 
and assessments entered in the assessment list, and, in  all 
cases in  which any property is for the first time assessed or 
the assessment is increased, it shall also give written notice 
thereof to the owner and to any lessee or occupier of the 
property. 

(2) Any objection to a valuation or assessment shall be 
made in writing to the Cantonment Authority before the date 
fixed in the notice, and shall state in  what respect the valua- 
tion 01- assessment is disputed, and all objectioils so made 
shall be recorded in a register to be kept for the purpose by 
the- Cantonment Authority. 

(3) The objections shall be inquired into and investigated, 
and the persons making them shall be allowed an opportunity 
of being heard either in  pemon or by authorised agent, by 

I 
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k 
an Assessment Committee appointed by the Cantonment 

B Authority. 
4 1 - 

h 
(4), The Assessment Committee shall consist of not less 

g than three persons, and, where there is a Board, it shall not 
- . be necessary to appoint to the Assessment Committee any 
r' member thereof. 

69. (1) When all objections made under section 68 have f ~ , " , " , " ; ~ ~ ~ ~  

been disposed of, and the revision of the valuation and assess- llst. 

lnent has been completed, the assessment list shall be authenti- 
cated by the signature of the  members of the Assessment Com- I 

mittee who shall, a t  the same time, certify that  they have I 

considered all objections duly made and have amended the I 

list so far as is required by their decisions on such objections. 

(2) The assessment list so authenticated shall be deposited i 
I 

in the office ~f the Cantonment Authority, and shall there be I 

open, free of charge, during office hours to all owners, lessees I 

and occupiers of property comprised therein or the authorised I 

agents of such persons, and a public notice that  it is so open I 

' shall forthwith be published. I 
i 

70.  Subject to such alterations as may thereafter be made :$,";;pl 
in the assessment list under the provisions of this Chapter a;sessmentlist. 

and to the result of any appeal made thereunder, the entries 
in  the assessment list authenticated and deposited as provided 
in section 69 shall be ,accepted as conclusive evidence- 

(i) for the purpose of assessing any tax imposed under 
this Act, of the annual value or other valuation 
of all buildings and lands to which such entries 
respective'ly refer, and 

(ii) for the purposes of any .tax imposed on buildings or 
lands, of the  amount of each such tax leviable 
thereon during the year to which such list relates. 

71. (1) The Cantonment Authority may, a t  any time, Amendmentof 
asse3sment list: 

amend the assessment list by inserting the name of any person 
whose name ought to have been or ought to be inserted, or by 
inserting any property which ought t o  have been or ought to 
be inserted, or by altering the assessment on any property 
which has been erroneously valued or assessed through fraud, 
accident or mistalce, whether on the part of the Cantonment 
Authority or of the Assessment Committee or of the assessee, 
or, in the case of a tax payable by an occupier, by a change 
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F 
k in the tenancy, after giving notice to any person affected by 

k - -- the amendmeat of a time, not less lhan one month from the 
date of service, at  which the amendment is to be made: 

b 
0 Provided that no person shall by reason of any such amend- 

k ment become liable to pay any tax or increase of tax in respect - 
of any period prior to the commencement of the financial 
year in which the amendment is made. 

(2) Any person interested in any such ambndnient may 
tender an objection to the Cantonment Authority in writing 

. . before the time fixed in .the notice,- ana shall be allowed an 
opportunity of being heard in support of the same in person 
or by authorised agent. 

Prepsration of 
new sssessment '92. The Cantonment Authority shall prepare a ncw assess- 
list. ment list a t  least once in every three years, and for this pur- 

pose the provisions of sections 66 to 71 shall apply in like 
manner as they apply for the purpose of the  preparation of 
an  assessment list for the first time. 

Notlce of 
transfers, '93. (1) Whenever the title of. any person primarily liable 

for the payment of a tax on the annual value of any building 
or land to or over such building or land is transferred, the 
person whose title is transferred and the pe'rson to whom the 
same is transferred shall, within three months after the 

. . execution of the instrument of transfer or after its registra- 
. tion, if it is registered, or after the transfer is effected, if no 

. . 
instrument is executed, give notice of such transfer to the 
Executive Officer. 

B 

-~(2) I n  the event of the death of any person primarily 
-,liable as aforesaid, the person on, whom the title of the de- 
ceased devolves shall give notice of 'such devolution to the 
Executive Officer within s i x  m o n t h  from the death of the 
deceased. 

(3) The notice to be given under this section shall be i n  \ 
I 

such form as the Executive Officer may- direct, and the trans- 
feree or other person on. whom the. title devolves shall,' if so 
reqvired, be, bound to produce before the Executive OfiFicer any : 

documents evidencing the transfer or devolution. 

(4) Eveq peysoll who makes a transfer as aforesaid mith- 
1~11 continne out giving such notice to the Executive Officer s l - c .  

liable for the payment 09 all taxes assessed on the property 
transferred until he  gives notice. or until the transfer has been 
recorded i n  the regieters of the Cantonment Authority; but, 
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nothing in this section shall b'e held to affect the liability of 
the transferee for the payment of t,he said. tax. 

741. (1) If any building is erected or re-erected-within th6 Notice of 
erieticlioa of 

meaning of section 179, the owner sh'all give notice thereof to buildings* 

the Executive Officer within thirty ?lays from the clate of 
its completion 02 occupation, whichever is earlier. 

(2) Any person failing to give the notice required by sub- 
section (I) shall be punishable with fine which may extend 
to fifty rupees or ten times the amount of the tax payalde 011 

the said building, as erected or ye-erected, as the case may 
be, in respect of a period of thre9 months, whichever is 
greater. 

Remission, and Refund. 
I 

I 

75. If any building is wholly or partly demolished of Demolition, 
eto of build* 

destroyed or otherwise depri+ed of value, the Cantonment in&'. 
k 

Authority may, on the application of the owner, remit or 

a 
refund such portion of the tax payable thereon as it thinks fit. 

76. I n  a cantonment other than a hill cantonment, when g;issionof 

any building or land has remained vacant and unproductive 
of rent for ninety or more consecutive days during any 'year, 
the Cantonment Authority shall remit or refund, as the case 
may be, such portion of the tax payable thereon in respect of 
that year as may be proportionate to the number of days 
during which the said building or land has remained vacant / 

and unproductive of rent. 

77. For the purpose of obtaining a partial remission or require Power to entry 

refund of tax, the owner of a building composed of separate 11s in t rsssessment of details 

tenements may request the Cantonment Authority, at the time Of b"ild'n@* 

of the assessment of the building, to enter in the assessment 
list, in addition to the annual value of the whole bu?lding, a 
note recording in detail the annual value of each separate 
tenement. WLen any tenement, the annual value of which 
has been thus separately recorded, has remained vacant and 
unproductive of rent for ninety or more consecutive days 
during any year, such portion of the tax payable in respect 
bf ,that year on the whole building shall %e remitted oy 
refunded as~would have been remitted or refunded if the tene- 
ment had been separately assessed : 

Provided that  no such 'emission shall be made unless 
patice in writing of the circumstances in which it is claimed 
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has been given to'the Cantonment Authority, and no remk- 
sion or refund shdl  take effect in respect of any period com- 

‘&. - -". menoing morc than, f i f t~en days- before the de1ivei.y of such 
, . notice. 

WllaL buildlugy, , 
etc., are to be 78. (1) For the purposes of sections 76 and 77 no building, 
deemed vacant. tenement o r  land shall be deemed vacant if maintained as a \ 

pleasure resort or town or country house, or be deemed un- 
productive of rent if let to a tenant who has a continuing 
right of ocoupation thereof, whether he is in actual occupa- 
tion or not. 

(2) The burden of proving all facts entitling any person 
to claim relief under section 75, or section 76, or section 77, 
shall be upon him. 

Notice  ti^ be 
given of ever 79. (1) The owner of any building, tenement or land in 
:ig%zl$ig respect of which a remission or refund of tax has been given 
Or under section 76 or section 77 shall give notice of the re- 

' occupation of such building or land within fifteen days of 
such re-occupation. 

(2)  Any owner failing to give the notice required by sub- " 

section (1) shall be punishable with fine /which shall not be 
less %an twice the amount of the tax payable on such build- 
ing, tenement or land in respect of the period during which 
it has been re-occupied and which may extencl to fifty rupees, 
or to'ten times the amount of the said tas ,  whichever sum is 
greater. . I 

Charge o n  lmmoveable Propelsty. 
E= 
$. I. 

. Taxqn 80. A tax assessed oil the annual- value of any building or 
I , 

bmldings and , landto b a a  land shall, subject to the prior of the land-revenue, g ( charge thereon. if any, due to the Governinent thereon, be a first charge 
C 

upon the building or land. . - - 
-'\ . . 

f r  

l" Octroi, ~ e r m i n a i  Tae ancl Toll. 

Inspection of 
imported goods, 81. Every person bringing or receiving any goods, vehi- 
etc. cles or animals within the limits of any cantonment in which 

&roi or terminal tax or toll is leviable, shall, &hen so required 
by an o5cer &ply authorisecl by the Cantonment Authority a 
in this behalf, so far as may be necessary for ascertaining the 

1 amount of tax chargeable- , 
*: 
l? w (a) permit that officer to inspect, examine or weigh such 

goods, vehicles or animals; and 1 
50 * 
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(b) communi~ate to that officer any information, and 
exhibit to him any bill, invoice or document of a 

k -  like nature, which such person may possess relating I 

p i - 
to such goods, vehicles or animals. I 

.J 

vasio~i of 
I 

82. (1) Any person who takes or attempts to take past octroi or - / 
any octroi station or any other place appointed within a can- terllliualtax. 1 
tonment for the collection of octroi, terminal tax  or toll any I I 

1 
goods, vehicles or animals, on account of which octroi, ter- ' , 
minal tax or toll is leviable and thereby evades, or attempts 

I 

to evade, the payment of such octroi, terminal tax or toll, 1 

and any person who abets any such evasion or attempt at  1 evasion, shall be punishable with fine which may extend 
e i t h e ~  to ten times the value of such octxoi, terminal tax or 
toll, or to fifty rupees, whichever is greater, and which shall I 
not bo less th-an twice the value of such octroi, terminal tax 

f or toll, as the case may be. i 
i, (2) I n  case of non-payment of anv octroi or terminal tax  l 

or toll on demand, the officer empowered to collect the same 
may seize any goods, vehicles or animals on which the octroi, - 
terminal tax or toll is chargeable or any part or number 
thereof which is of sufficieht value to satisfy the demand. I 

i I 
(3) The Cantonment Authority, after the lapse of five days 

from the seizure, and after the issue of a notice in writing to I 

I 
P the person in whose possession the goods, vehicles or animals 
P were a t  the time of seizure, fixing tho time and place of sale, 1 
f 
I. 

may cause the property so seized, gr so much thereof as may I 
5 be necessary, to be sold by auction to satisfy the demand and I 

any expenses occasioned by the seizure, custody and sale 
I 

h thereof, unless the demand and expenses are'in the meantime 
I 
i 
E " p9id : 

I 
h Provided that  the Executive Oficer may, in any case, 
C order that  any article of a perishable nature which cannot be 
4 kopt for five days without serious risk of damage, or which 
5 
r'/ cannot be kept save a t  a cost which, together with the amount I 

I 

P lof octroi, terminal tax or toll, is likely to exceed its value, 

F shall be sold after the lapse of such shorter time as he may, 
I 

1 .  
h a v i ~ ~ g  regard to the nature of the article, think proper. 

(4) I f ,  a t  any time before *he sale has begun, the person i 
1 

t 
whose property has been seized tenders to the Executive Officer 1 

r the amount of all expenses incurred and of the octroi, ter- e minal tax' or toll, tohe Executive Officel. shall release the 
I 
I 
1 

property seized. 1 



83. I t  shall be lawful for the Cantonment Authority, with 
the previous sanction of the Officer Commanding the, District, 
to lease the collec'tion of any octroi, terminal tax /or toll for 
any period not exceeding one year; and the lessee and all 
persons employed by him in the management and collection 
of the octroi, terminal tax or toll shall, in respect thereof,- . 

(a) be bound by any orders made by the Cantonment . 
Authority for their guidance; 

(71) have such powers exerciseable by officers or serGnts 
of the Cantonment Authority under this Act as 
the Cantonment Authority may confer upon them ; 
and 

(c) be entitled to the same, remedies and be subject to 
the same responsibilities ax if they were employed 
by the Cantonmen% Authority for the management 
and collection of the octroi, terminal tax or toll, 
as the case may be : 

Provided t,hat no article distrained may be sold except , 

under the orders of the Cantonment Authority. 

Appeals.  

Appeals apinst 84. (1) An appeal against the assessment or levy of, 01- 
assessment. 

against the refusal to refund, any tax under this 
Act shall lie to the District Magistrate or to buch other officer 
as inay be empowered by the Local Government in this behalf : 

Provided that, where there is a Roard and the person to 
whom the appeal would ordinarily lie is, or was when the tax 
was imposed, a member of the Board, the appeal shall lie to 
the Commissioner of the Division, or, in a province where 
there are no Commissioners, to the District Judge. 

(2) I f ,  on the hearing of an appeal under this section, any 
question as to the liability to, or tho principle of assessment 
of, a tax arises on which the officer hearing the appeal enter- 
tains reasonable doubt, he may, either of his own rpoti~n 4s 



on the application of the appellant, dsaw up a statement of 
the facts of tlie oase and tho point on which doubt is enteis- 
tailled; and refer the statement with his own opinion on the 
point for the decision of the High Court. @ 

(3) On a reference being made under sub-section (Z), the 
subsequent proceedings in the case shall be, as nearly as may 
be, in conformity with the rules relating to references to the 
High Court contained in Order XLVI of _the First Schedule 
to the Code of Civil Procedure, 1908. 

85. Ia overy appeal the costs shall be in the discretion of costs of appeal. 

the officer hearing the appeal. 
88. If the Cantonment Authority fails to pay any costs E~VWOY,"~ 

awarded t o  an appellant within ten days after the date of E;z;;nt 

the order for payment thereof, the officer awarding the costs 
may order the person having the custody of the balance of . 

the cantonment fund t o  pay the amount. 

87. No appedl shall be heard or determined under this Conditionsof , rlgM to  appeal. 
Chapter unless- 

(a) the appeal is, in the oase of a tax assessed on the 
annual value of buildings or lands or both, brought 
within thirty days next after the date of the 
authentication of the assessment list under sec- 
tion 69 (exclusive of the time requisite for obtain- 
ing a copy of the relevant entries therein), or, as 
the case may be, within thirty days of the date 
on which an amendment is finally made under 
section 71, and, in the case of any other tax, within 
thirty days next after the date of the receipt of 
the notice of assessmnt or of alteration of assess- 
ment or, if no notice has been given, within' thirty 
days next aft,er the date of the presentation of the 
first bill in respect thereof : 

Prpvided .thal an appeal may bk admitted after the ex- 
piration of the period prescribed therefor by this 
section if the appellant satisfies the Court before 
whom the appeal is preferred that he had sufficient 
cause for not preferring i t  within that period; 

as; 
:;I,:, es:.;; 
re: i 5 i  

(h) t h e  amouni, if, any, in dispute in the appeal has been 
5.5; .,&.+ ::" 1 .:. deposited by the appellant in the' office of the 
, .>< 
y:;. I 
i:3g... .,.cr Cantonment Authority. 



88. The 'order of 'an appdllate authority confirming, set- 
ting aside or modifying an order in respect of any valuation 
or assessinent or liability to assessment or taxation shall be 
final: . 

Provided that i t  shall be lawful for the appellate authority, , 

upon application or on its own motio11, to review any order - 

passed by i t  in appeal iF application in this behalf is made 
within three months from the date of the original order. 

Paymefit and Eecovery of Taxes. 

89. Save as otherwise expressly under this Act, 
any tax imposed under the provisions of this Act shall be 
payable on such dates and in, such i~stdlrneizts, if any, as the 
C,antonment Authority may, by ~ u b l i c  notice, direct. 

90. (1) When any tax has become due, the Executive 
Officer shall cause to be presented to the lJerson liable for the 
payment thereof a bill for the amount due. , 

(6 Every such bill shall specify the particulars of the 
tax and the period for which the charge is made. 
m 

91. (1) If the amount of the tax for which any bill has 
been presented is not paid to the Cantonment Authority with- 
in thirty days from' the presentation thereof, the Executive 
Officer may cause to be served upon the person liable for the 
payment of the same a notice of demand in the form set forth 
in Schedule I. 

(2) Por every notice of demand which the Executive Ofi- 
cer causes to ba served on any person under this section, a fee 
of such amount, not exceeding one rupee, as shall in  each 
case be fixed by the Executive Officer, shall be payable by the 
said peyson and shall be included in the costs of recovyry. 

92. (1) If the person liable for the payment of any tax 
does not, within thirty days from the service of the notice of 
demand, pay the amount due, or show sufficient cause for 
non-payment of the same to the satisfaction of the Execu t i~e  
Officer, such sum, with all costs of recovery, may be recovered 
under a warrant, issued in the form set forth in Schedule 11, 
by distress and sale of the inoveable property of the defaulter : 

Provided that the Executive Officer shall not recover any 
sum the liability for which has been remitted on appeal under 
this Chapter. . 

54 
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(2) Every warrant issued under this section shall be signed 
,by fho ,Executive Wffinsr, 

93. (1) I t  sh.~,Il be lawful for any servant of &he Canton- Di6Gq~css. 

ment Authority to whom a warrant issued under section 92 
is addl-essed to distrain, wherever it may be found, any move- 
able property of the person therein named as defaulter, subject 
to the following conditions, exceptions and exemptions, , 
namely : - 

(a) the following property shall not be distrained : - 
(i) the necessary wearing apparel and bedding of 

' 

the defaulter, his wife and children, 

(ii) tools of artisans, 
(iii) books of account, or 
(iv) when the defaulter is an agriculturist, his im- 

plements of husbandry, seed-grain, and such 
cattle as may be necessary to enable the de- 
faulter to earn his livelihood; 

- (b) the distress shall nokbc excessive, that is to say, the 
property distrained shall be ns nearly as possible 
equal in value to the amount recoverable under 
the warrant, and if n.ny properLy has bcen dis- 
trained which, in the opinion of the Zxecutive 
Officer, should not have been distrained, it shall 
forthwith be returfied. 

(2) The person charged with the execution of'a warrant 
of distress shall forthwith make an ;nventory of the property 
which he seize9 under such warrant, and shall, a t  the same 
time, give a written notice in the form set forth in  Schedule 

- 6  

I11 t o  the person in  possession thereof at the time of seizure 
that the said property will be sold as therein mentioned. 

94. (1) When the propertyXseized is subject t o  speedy Disposalof 
distraincd and natural decay, or when the expense of !rceping ii in cus- , o P , ~ ~ .  

' ' - tody is, when added to the amount to be recovered, likely to 
exceed its value, the Executive Officer shall give notice to the 
person in whose possession the property was a t  the time 02 
seizure that it will be sold at  once, and shall sell it accordingly 

' by public auction unless the amount mentioned in the mar~ant  
is forthwith paid. 

(2) If the warrant is not in the meantime suspended by the 
Executive Officer, or discharged, the property seized shall, 

1 66 
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after the expiry of the period named in tlie notice served under , 

ub-section (2) of fiection 93, be sold by publia auction by 
rder 01 ihe Executive Officer. 

(3) The su~p lus  of the sale-proceeds, if any; shall forth- 
with be credited to the cantonment fund, and notioo of such 
&edit shall be given a t  the same time to the person froin whose 
possession the property was taken, and, if the &me is claimed 
by written application to the Caniol~ment Authority within 
one year from the date of the notice, a refund thereof shall 
b? made to such person. Any surplus not claimed within one 
year as aforeasid shall be the property of the Cantonment 

4 (4) For every distraint made under this Chapter a fee of 5 such amount, not exceeding one rupee, as shall in  each case 
el $. IIP fixed by the Executive Officer shall be charged, and the 

S said fee shall be included in  the costs of recovery. 

Y 95. (1) I f  the Executive Officer has reason to Selie-~e that 
F - ally persoil from whom any sum :s due on account of any t ax  

is about to remove from the oantonment, he may direct the 
immediate payment by such person of the sum so due or aboul 

! to become due, and cause a bill for the same to be served on 
I such person. 
I 
6 - (2) If ,  on the service of such bill, such person does 1101 
C. .. forthwith pay the sum so due or about to hecome due, the 
h 
1 amount shall be leviable by distress and sale in the manner 
L hereinbefore provided in this Chapter, except that it, shall 

I ilct be necessary to serve upon the defaulter any notice of 
r demand and the warrant for distress and sale may be issued 
f : .  and executed without any delay. 
b a 

P O W C ~  to 96. Instead of proceeding against a defaulter by distrcm 1 l a u t ~ t ~ d e ~ u i t  
forrecovcry. and sale as hereinbefore provided in this Chapter, or after 

F a defaulter has been 80 proceeded against unsuccessf~llly or 
with oaly partial succ,ess, any sum due or the balance of any 

;- sum due, as the case may be, from such defaulter on account 
k 
r of a tax may be recovered from him by a suit in  any Court of 
F -  com~etcnt  jurisdiction. 
P 
1 Special P~ovisiofis relatiny to Taxation. 
5 
k to plo. 95" Every Cantoninelit Authority shall be deerbled to be- a 1 ~',"~,"~~,"~,",pt Municipal Colnniittee for the purposes of the Municipal Taxa- 
s,> tion Act, 1881. 
* XI of 1881. 
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$ 8 .  A Cantonment, A , g ~ ~ ~ l - i t ~ ; m a g .  m ~ k e  special protrision zz;;Ecli, 
>... ~ 

.$ . : . ~  
. . 1.. . - -  or the, cleansing ' of any factoqr, hotel, club or group of +..- 

e,:, a,, buildidgs or lands used for any one purpose and under one 
u-.  =. management, a n d  may fix a special rate and the d.ates and 

other conditions- for periodical payment thereof, which shall p- 
be determined by a written agreement with the person liable k., 

.i: for the payment of the conservancy or scavenging tax in res- 
$; 
%>.. . pect 'of such factory, hotel, club or group of bufidings or 
.$:r 
&?:. . $5' 

lands ; 
*.. *3:, 
&.. . . ' Provided that, in fixing the amount, propel. regard &all 
is;' 
n* . 
.ys. be had to the probable cost to the Cantonment Authority of .. 

the services to be rendered. 
3 xemptlon in 99. (1) When, in pursuance of section 98, a Cantonment 

the case of 
Authority has fixed a special rate for the cleansing of nnr buildings. 

factory, hotel,, club or grdup of buildings or lands, such pre- 
rrlises shall be exempted from the payment of any conservancy - . . 

or scavenging tax imposed in the cantonment. 

[&$:~ . . 
, .., 

(2) The followillg buildings and lands-.shall b e  exempt 
,.;< 

?~*.. g.2. froin any tax on property, namely : - ' 
.A:! gF;(: 

e;. ?%?&., 

(a) $aces set apart for public worshipand either actually 
so used or used for no other purpose; 7%- g* 

@:. '.. ( B )  buildings used for educational purposes and public 
$$+ . ' 

.r,*- 
@%!, . -, libraries, play-grounds and dharmsalai which are 

<*.. C>i 
, 

gg: 
open to the public and from which no income is 

r$$y . ~ ,. derived ; 
@> 

* 
@+;,;: .Or - (-6) hospitals and dispensaries maintained wholly by 
pG < . ' charitable 'contributions; fg. 
q.~z:. g%>e - : (d) burning and burial ground?, not being the property, ' 

r2te. of Gover.nment or a Cantonment Authority, which 
-?3 k., 
P' . are controlled under the provisions of this Act; 1 
*;g. 
at',. 

(e) buildings or lands vested in a Cantonment Authority; 
@$: : ' , 

1 
st&:'- and 
*:<-' _*:. 9, -. ' ( f )  any buildings or lands, used or acquired -for the plihlic 1 
gg' 
g:: service or for any public purpose, - which arc. t,he I 
&.>* ' property of, OE in the occupation of, the Go\-ern- ' $g: 
,&-. . 

-1 
I 

&I:. '. pr.. ment. :v< I 
I 

"3.. v+kz " ,. . 100. A Cantonment Authority 111ay exempt, for a period ~=y~&od:,~qf j 
, - 
B ~ . , .  +;,< not exceedingone year a t  a time horn the paylneni of any tax 1 
es< - 
~x!.. ...?.. 01: any portion of a. tax imposed under this Act, any person !> +, ? g:;. i 

s;:~~ - who is iii its opinion by reason of poverty unable to pay the. ' I  
f$+~', % .  ! 
>;7.7.. 
ti.Qs . same. . , 

, 
K.%<',' L4.;. . 
..,.. I 
3- - ' .  

L 5'1 
, , 

*.::;:, 
1.: *. I e.,. gg..' 1 



101. (1) A Cantoniuent; A~thor i ty  mpi, with the previous' 
sanction of the Officer Commanding the District, al-low any 
person to compound for any tax. 

(2) Every suin due by reason uf thq oomposit,ioxl of a tax 
under sub-section (1) shall be recoverable as if it were a tax. 

102. A Cantonment Authorit-y may write-off any sun1 due 
on account of any tax or of the costs of recovering any lax if 
such sum is, ill its opinion, irrecoverable. 

\ 

103. (1)  The Executive Officer may, by written notice, call 
upon any inhabitant of the cantonment to furnisl; such infor- 
mation as may be necessary for the purpose of ascertaining- 

(a)  whether such inhabitant is liable to pay any tax im- 
posed under this Act; 

(b) a t  -what amount he should be assessed ; or 

( c )  the annual value of the building or land whioh he I 

occupies and the name and address of the owner or 
-1 

lessee thereof. i 
(2) If ahy person, when called upon under sub-section (1) 

to furnish information, negrects to furnish it or furlzishes in- 
formation which is not true to the best OF his knowledg )F! 0- 

belief, be shall be punishable with fine which may extend to 
one hundred rupees. 

104. No assess~nent and no charge or demund on account 
of any tax or fee shall bg impeached or affected by mason oalj  
of any mistake in the name of nny person liable to pay such 
tax  or fee, or in the description of any property or thing, or 
any mistake Sn the  a&ount of the assessment, charge or 
demand, if the directioi~s contained in this Act and the rules 
and bye-laws made thereunder have in substance and effect 
been complied with; but any person who sustains any special 
damage by reason of any such mistalte shall be entitled to 
recover compensatioll for the same by suit in a Court 01 
coinpetent jurisdiction. 

105. -No distress levied under this Chapter shall be deemed 
unlawful, nor shall any person makiag the same be deemed 
a trespasser, on accounl only of any defect of f o r p  in the 
notice of demand, warrant 'of distress or other proceeding 
relatin thereto; nor shall any such person be deemed a tres- B passer ab initio on account of any irregularity afterwards 
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tollment fund, and there shall be.placed to the credit thereof fund' 

the following sums, namely: - 
(a) the -bdance, if any, of t h e  cantonment fund form.ed 

for the cantonment under the Cantonments Act, 
. . 

( G )  subject to any deductiolls made under,scction 545 of 
the Code of Criminal Procedure, 1898, or ander 
any other law for the time being in  force, or under . . 

any order of the Local Government, all fines re- 
covered from persoils convicted of offences corn. 
mitted within the c a n t o n m e n t  

(ii) under section. 34 of the Police Act, 1861, or 
under q'any corresponding enactment for ';$he 
time being in force, or 

(iii) under C'hapter X I ~ I  or Chapter XIV of the 
Indian Penal ~ 6 d e ,  or 

(iv) under section 166 of the Army Act, or 
" 

(v) under the provisidns of any enactment wherein 
or whereunder provision is made for a fine 

, . 

. . 
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treasury, sub-treasury or b a d ,  as the case may .be. - 
(2) Where there is no such treasury, sub-treasury or bink, 

the cantonment fund may be deposited witb any banlr to 
which the Government treasury business has been entrustcd, 
and, in the absence of such a hank, with any banker or person 

* acting as a banker who has given such security for the safe 
custody of the fund and the payment on demand of the Pilnds 
so deposited as the Local Govern~ani, may in each case direct. 

(3) Notwithstanding anything contained in sub-section 
(I) or sub-section (Z), a Cantonment Authority may, with the 
previous sanction of the Local Government, place in  fixed de- 
posit with the Ilnperial Bank of India any surplus funds in its 
hands which may not be required for immediate use, or may 
invest the same in securities of the Government of India or 
a Local Govern~nent or in such other securities as the Local 
Government may approve in this behdf, and may vary such . . 
investments for others of a lilie nature, and may dispose of 
such securities as may' be necessary. 

(4) The income resulting from any fixed deposit or from I 
any such security as is referred to i n  sub-section (3) or from 
the proceeds of the  sale of any such security shall be credited 
to the cantonment fund. 

Proper ty .  . 
108. Subject to any special rescrva%#on made by the Gover- 

nor General i n  Council or the Local Government, all property 
of the nature hereinafter in this section specified which has 
been acquired or provided or.is maintained by a Cantonment 
Authority shall vest in and belong to that Cantonment 
Authority, and shall be under its direction, mailageme~lt and 
control, that is t o  say,-- 

(a) all markets, slaug-hter-houses, manure and nightsoil 
depbts, and buildings of every description; 

(b) all water-works fol: the supply, storage or distrilation ' 

of water for public purposes and all bridges, Guild- 
ings, engines, materials, and things connected 
therewith or appe:taining thereto ; 

/ 
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- -(~%l-flewe~s;-d~a;i~s;-an1mrtg and m%~~--courses;-and allp--- r- - 

& works, materials and things appertaining thereto; 
1 ( d )  all dust, dirt, dung, ashes, refuse, animal matter, 
k 33th and rubbish of every kind, and dead bodies 

1 of animals collectgd by the Cantonment Author- 
f .  
k. 

ity from the streets, houses, privies, sewera, cess- 
pools or elsewhere, or ileposiled in places appointed 
by the Cantonment Authority for such purp0t.e; 

L 

L (e) all lamps and lamp-posts and apparatus connected 
k 
2 therewith or appertaining thereto; 
F- ( f )  all land or other property transferred to the Canton- 

men% Authority by His Majesty, or by gift, pur- 
chase or otherwise for local public purposes; and 

i (9 )  all streets and the pavements, stones and other mate- 
i rials thereof, and also all trees, erections, mate- 
i 

rials, implements, and 'things existing on or apper- 
taining to streets. 

109. The cantonment fund and all property vested in a -Application of , 
cantonment 
fund and pro- Cantonment Authority sliall be applied fol; the purposes, perty. 

"wlie'ther express or implied, for which, by or ,  under this' Act 
or any qtlier law for the time being in force, powers are con- . , 
ferre-d or duties or obligations are imposed upon the Canton- 
me& authority : 

Provided that tlie Cantonment Authority shall not incur 
i any expenditure for acquiring or renting land beyond the limits 
I- ,. of the captonment or for constructing any work beyond such 
p limits except- 
i 
;% . 
F (a) with the sanction df the iocal Government, and 
'. 
r (b) on such: terms and conditions as the Local Go~ern- 
8- 
:a 

ment may impose : 
C 
i Provided, further, that priority shall be given in the order 
4 hereinafter pet forth to the following liabilities and ohliga- 

tions of a Cantonment Authority, that is to say,- 

; 
i.' (a)  t,o ihe liabilities and obligations arising from a trust 
i legally imposed upon or accepted by the Canton- 
6 ment Authority ; 
p 
I, (71) to the repayment of, and the payment of interest on, 

I any loan incurred under the provisions of the 1,ocal 
For lel~l Authorities Loans Act, 1914 ; 
z. 



(c.) to the payment of such expenses on account of pauper 
lunatics sent from the cantonment to public luna- 
tic asylums and inental hospitals as the 1-ocal 
Government directs the Cantonment Authority to, 
pay; and 

( e )  t o  the payment of any slim the payment of whjch is 
expressly required by the provisions of this or 
any rule or bye-law insde thereunder. 

e 
8 ,  

Acquisition of 110. When there is any hindrance to the pe~mane~l t  or tem- 
im~noveable 

f property. porary acquisition upon payment of any land required Ly a 
I / Canxonment Anthority for the purposes of this Act, the Local - - 

Government :may, at- the request of the Cantonment Aut,l- or- 

it2y, proceed to acquire it under the provisions of the Land 
Acquisition Act, 1894, and, on payment by the Cantonnlent I ofl894. 

Authority of the compeilsation awarded under that Act and 
rtt' the charges incurred by the Government in connection with 
the proceedings, the land shall veit in the Cantonment Author- . 

ity. 

power to make 111. The Governor General ir, Council may make ~i11es 
rules rwarding 
cantonlgent con8istent with this Act to provide for all or any of Ihe 
fund 'and 
property. -following matters, namely : - 

r (a)  the conditions on which property inay be acquirell by 
$ 

Cantonment Au€horit;es or on which property 
I 

1 

vested in  a Cantonment Autl~orit~y rliay be trans- I 

E ferred by sale, mortgage, lease, exchange or other. , 
i 

t wise : and 1 
(b) any other matter relating to the cantonment f~n ld  or 

cantonment property in respect of which no provi- 
sion or insufficient provision is made by or nl~der 
this Act, and is, in thk opiiion of the 
Governor General in Coiincil, necessary. 

CHAPTER V I I .  

CONTRACTS. 
- 

Contracts by 
~ h o m  to be 

112. Subject to the provisions of this Chapter, every Can- 
executed. . tonment Authority shall be competent to enter into and 

perform ally contract necessary f o ~  the purposes of this Act. 
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(a )  fof which budget provisi~n does not exist, or 
( b ]  which involves a ,value or amount exceeding one 

Kundred rupees, 

shall require the sanction of the Cantonnlent Authority. 

(2) Every contract other than a contract such as is referred 
to in sub-section (1) shall be sanctioned by tEe Cantonment 
Authority or by the Executive OEcer on behalf of the Canton. 
ment Authority. 

Execution of 1'14. (1) Every contract made by or on besalf of a Can- contracts. 

tonment Authority, the value or aivount of which exceeds fifty 
rupees, sliall be in writing, and every such contract shall, 
where there is-a Board, be signed bg two members, of urhorn 
the President or the Vice-President shall be one, and be 
countersigned by the Executive 05cer  and be sealed with the 'i 
colnmon seal of the Board, or, where there is no Boarrl,,,he 
signcd by the Comiiianding Officer of the cantonment and be 
sealed with %he official seal of the Cantonmept Authority : 

Provided that, where there is a Board, the Execntive (')lficser 
may in a case of urgency, with the previous sanction of tllr 
President of'the Board; execute on behalf of the Hoard :ins 
contract the value or amownt of which does not enceetl 1,wo 
hundred rupees. 

(2) Where an Executive Officer executes a contract on 
behalf 01 a Board under sub-section (I), he shall submit a re- 
port of his action and of the reasons therefor to the Board a t  
its next meeting. 

Contracts 115. If any contract is executed by or on behalf of a ilnpro erly 
execugd not to  

Cantonment Authority otherwise than in conformity with the ae binding on 
a Cantonment 

provisions of this Chapter, it shall not be binding on the C a n - ~ ~ u t h ~ r i t ~ .  

tonment AutKority . 

" CHAPTER V I I I .  - 

DUTIES AND DISCR~IONARY FUNCTIONS OF CANTOX~IEN'C 
AUTHORITIES. 

116. I t  shall be t h e  duty of every Cantonment Authority, :,","&tent 
so far as the funds a t  its disposal permit, to make rensonable A"tho'ity. 

pi~vision within th'e cantonment for- 

(a) lighting streets and other public places; 
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- - [b)- watering streets and -oth-er -puibk~:p~aic~~~:---- 

- -  
- 

9) cleansing streets, public places and drains, abating - 
L - 
I nuisances and removing noxious vegetation; 

. (d)  regulating offensive, dangerous or obnoxious ixades, 
callings and practices ; 

( e )  removing, on the ground cf public safety, health or 
convenience, undesirable obstructions and projec- 
tions in streets and other public places; 

(f) securing or removing dangerous buildings and places; 

(g) acquiring, maintaining, changing and regulating 
l places for the disposal of the dead ; 

(h)- constructing, altering and maintaining streets, cul- 
verk, markets, slaughter-houses, latrines, privies, 
urinals, drains, drainage works and sewerage 

\ 
works ; 

(i) planting and maintaining trees on roadsides and 
other public places ; 

( j )  providing or arranging for a sufficient supply 3f pure 
and wh'olesome water, where such supply does not 
exist, guarding from po~lntion water used for 
human consumption, and preventing water - 
from being so used; - I 

(7e) registering births and deaths; 

(1) estahlishing and maintaining a system of public vscci- 
nation ; 

(m) establishing and maintaining or supporting p.lhlic 1 
hospitals and dispensaries, and providing public 

' ', medical relief ; 
I 

(n) establishing and maintaining primary schools; 

(0) rendering assistance in  extinguishing fires, and pro- 
tecting life and property when fires occur; 

s 

(p) maintaining and developing the value of property 
vested in, or entrusted to the management of, the 
Cantonment Autlority ; and 

r 
(q) fulfilling any other obligation imposed upon i t  by or 

under this Act or any other law for tbe time being 
in  force, 
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117. A Cantonment Authority may, within the can ton- Discretionary 

functions of 
rilent, make provisip for- Cantonment 

Anthority. 

(a)  la-ying out in areas, whether previously built upon or 
not, new streets, and acquiring land for that pur- 

l 

pose and for the conskruction of buildings, and 
compounds of buildings, to abut on such streets; t 

( h )  constructing, establishing or maintaining public 
parks, gardens, offices, cl.airies, bathing or w3sliing 
places, drinking fountains, tanks, wells and other 
works of public utility; x= 

(c) reclaiming unhealthy localities; 

(d) furthering educational objects by measures,/cther = 1 

than the establishment and maintenance- of pri- I 

mary schools ; , 
(e) taking a census and granting rewards for informa- 

tion which may tend t,a secure the correct registra- 
tion of vital statistics ; 

( f )  making a survey; , 

: (9) giving relief on the occurrence of local epidemics by 
the establishment or maintenance of relief works or 
otherwise ; 

(h) securing or assisting to secure suitable places for the 
carrying on of any offensive, dangerous or obnoxi- 
ous trade, calling or occupation; I 

(i) establishing and maintaining a farm or other 1;lace 
for the disposal of sewage; 

( j )  constructing, subsidising or guaranteeing tramways 
or other means of locomotion, and electric lighting 
or electric power works; 

(k) adopting any measure, other than a measure specified 
in section 116 or in the foregoing provisions of this 

' 

section, likely to promote the safety, health or con- 
venience of the inhabitdnts of the cantonment ; or 

( 1 )  the doing of anything on which expenditure is declared 
-- by the Local Government, or by the Cantonment 

Authority, with the sanction of the Local Govern- 
ment, to be an app~opriate cha~ge on the canton- 
ment fund, 
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CHAPTER IX.  

PUBLIC SAFETY AED SUPPRESSION OF NUISANCES. I 1 

Ger~el-a1 Nuisances. 

118. (1) TVhoever- Ponalty for 
causing 
nuisances. (a) in ally street or other public place within a canton- 

ment,- 
* 

(i) is drunk and disorderly or drunk and incapable , 
of taking care of himself; ar 

- 
(ii) uses any threatening, abusive or insulting words, 

or behaves in a threatening or insulting 
manner with intent to provoke a breach of the 
peace, or whereby a breach of the peace is 
likely to be occasioned; or 

(.iii) eases himself, or wilfully or indecently exposes 
his person ; or 

( i v )  loiters, or begs importunately, for alms ; or 

(v)  exposes or exhibits, with the object of e'iciting 
charity, any deformity or disease or any 

. , offeiisive sore or wound; or 

( v i )  carries meat exposed to public view; or 

(v i i )  is found gaming ; or 

(v i i i )  pickets animals, or' collects carts; or 
\ 

( i z )  being engaged in the removal of night-soil or 
other offensive matter or rubbish, wilfully or 
negligently permits any portion thereof to spill 
or fall, or neglects t-o sweep away or otherwise - 
effectually to remove any portion thereof which 
may spill or fall in such street or place; or 

(s) without proper authority affixes upon any Build- 
ing, monument, post, wall, fence, tree or other 
thing, any bill, notice or other document; or 

without proper authority defaces or wriies upon 
or otherwise inarlrs any building, mqnument, 
post, wall, fence, tree or other thing;  or 



(xii) without proper authority removes, destroys, 
defacei or otherwise obliterates any notice or 
other document put up or exhibited u ~ d e r  this 
Act; or 

-(siii) without proper authority displaces, damages, or 
makes any alteration in, or otherwise interferes 
with, the pavement, gutter, stormwater-drain, 
flags or other materials of any such street, 
or any lamp, bracket, direction-post, hydrant 
or water-pipe maintained by the Cantonment 
Authority in any such street or public place, 
or extinguishes a public light; or 

(aiv) carries any corpse not decently covered or with- 
out taking due precautions to prevent risk of 
infection or injury to the public health or 
annoyance to passers by or to persons dwelling 
in  the neighbourhood ; or 

( ~ v )  carries night-soil or other offensive matter or 
rubbish at  any hour prohibited by the Cantoli- 
ment Authority by public notice, or i n  any 
pattern of cart or receptacle which has not been 
approved for the purpose by the Cantanment 
Authority, or fails to close such cart or re- 
ceptacle when in use; or 

( b )  carries night-soil or other offensive matter or rubbish 
along any route in  contravention of any prohibition 
made in this behalf by the Cantonment Authority 
by public notice; or 

( c )  deposits, or causes or permits to be deposited, earth 
or materials of any description, or any offensive 
matter or rubbish, i n  any place not intended for 
the purpose in  any street ogother piiblic place or 
waste or nnoccupied land under the management 
of the Cantoilment Authority; or 

(d) having charge of a corpse fails to bury, burn or other- 
wise lawf,ully dispose of the same within twenty- 
four hours after death; or 

( e )  inakes any grave or buries or burns any corpse in any 
place not set apart for such purpose; or 

(f) keeps o_r uses, or knowingly permits to-be kept or used, 
any place as a common gaming house, or assists 
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, ; 

in conducting the business of any common gaming 
house ; or 

(9) a t  any time or place a t  which the same has been 
prohibited by the Cantonment Authority by public 
or special notice, beats a drum or tom-tom: or blows 
a horn or trumpet, or beats any utensil, or sounds 
any brass or other instrument, or plays any music; 
or 

(h) disturbs the ~ u b l i c  peace or order by singing, scream- 
ing or shouting ; or P 

(i) lets loose any animal so as to cause, or negligently 
allows any animal to cause, in jury, danger, &darn1 
or annoyance to any person; or 

( j )  being the occupier of any building or land in or upon 
which an animal dies, neglects within three hours 
of the death of the animal, or, if the death occurs 
a t  night, within three hours after sunrise, either- 

(i)'to report the occurrence to the Executive Officer 
or to an officer, if any, appointed by him in 
this behalf with a view to securing the removal 
and disposal of the carcase by tlie public con- 
servancy establishment, or 

(ii) to remove and dispose of the cnrcase in  accord- 
ance with any general directions given by the 
Cantonment Authority by public notice or any 
special directions given by the Executive Officer 
on receipt df such report as -aforesaid; or 

(k) save with the written permission of the Cantonment 
Authority and in such manner as it may authorise, 
stores or uses night-soil, manure, rubbish or any 
other subsknce emitting an offensive smell; or 

(1) uses or permits to be used as a latrine any place not 
intended for that purpose; 

' shall be punishable with fine which may extend to fifty rupees. \ 
I 

(2) Whoever does not take reasonable ineans to prevent any 
child under the age of tvelve years being in his charge frolil 
easing himself in any street or other public place within the 
canton~ne~lt  shall he punishable with fine which may cxteud 
twenty-five rupees. 
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L (3) The owner or keeper of any 'animal found picketed or  
i 

P straying without a keeper in a street or other public place in  a 

b cantonment shall be pnishable with fine which may extend 
! r ' to twenty rupees. 
A.- 

t ( 4 )  Any animal found picketed as aforesaid 'may be re- 

F moved by any o&cer&r servant of the Cantonment Authority 
! or by any police officer to a pound as if the animal had been 

1 found straying. 
1 
f 
i. Dogs. 
i 119. (2) A Cantonment Authority may make bye-laws to Registrbtion 

and control of  

p provide for the registtratjion of all dogs kept within the canton-, dogs. 

g? ment. p9! 

t 
(2) Such bye-laws shall- 

(a) reqfiire the registraftion, by the Officer Commanding # 

each military unit, of all dogs kept in the lines 
occupied by that unit ;  

(b) require that every registered dog shall wear a collar 
to which shall be attached a metal token to be 
issued by the registration authority, and fix the 
fee -payable for the issue thereof; 

(e) require that any dog which has not been registered 
or which is not wearing such token shall, if found 
in any public place, be detained at  a place set 
apart for the purpose; and 

(d) fix the fee which shall be charged for such detention 
and provide ihai any such dog shall be liable to 
be destroyed or otherwise dispoded of unless it is 
claimed and the fee in respect thereof is paid 
within one week; 

G' 
! and may provide for such other matters as the Cantonment 
b Authority thinks fit. 
5 ' 
<I (3) A Cantonment Authority may- 
i 

(a)  cause to be destroyed, o r  to be confined for such period 
as that Authority may direct, any dog or oiher 
animal which is, or is reasonably suspected to be, 
suffering from rabies, or which has beell bitten 
by any dog or other animal snffering or suspected 
to be suffering from rabies; 

I 
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( b )  by public notice direct .that, after-such date as may 
be specified in the notice, dogs which are without 
collars or withont marks distinguishing them as 
private property and are found straying on the " . 
streets or beyond the enclosures of the houses of 
their owners, if any, may be destroyed, and cause 

@ 
them to be destroyed accordingly. 

(4) ,No damages shall be payable in respect of any dog or 
other animal destroyed or otherwise disposed of under this. I 

1 
section. ! 

(5) Whoever, being the owner or person iiz charge of any 
dog, neglects to restrain i t  so that i t  shall not be at large in 
any street without being muzzled and without being secured 
by a chain lead in any case in which- 

(a) he knows that the dog is lilrely to annoy or intimidate 
-,-- any person, or 

fb) the Cantonment ~ u t h o r i t i  has, by public notice during 
the prevalence of rabies, directed that dogs shall 
not be at large without muzzles and chain leads, 

. ahall be punishable. with fine which may e x t e ~ d  to one hundred 
rupees. - 

(6) Whoever in a can tonlnent  

(a) allows any ferocious dog which belongs to him or is 
in his charge to be at large without being muzzled, 
or 

(b) sets on or urges any dog or other animal to attack, 
worry or intimidate any person, or 

( c )  linowing or having reason to believe that any dog or 
animal belonging to him or in his charge has been 
bitten by an animal suffering or reasonably sus- 
pected to be suffering from rab i~s ,  neglects to give 
immediate information of the fact to the Executive 
Officer or gives information which is false, 

shall be punishable with fine which may extend to two hundred 
rupees. 

P~afic. 

Rule of the 120. Whoever in driving, leading or propelling a vehicle 
ros;d. , 

, along a street fails! except in a case of actual necessity,- 
(a) to keep to the left when passing o, vehicle coming 

from the opposite direction, or 
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(b) to keep to the right when passing a vehicle going in 
the same direction as himself, 

i 
i 

h a l l  be punishable with finc which may extend to fifty rupees. I 
i 

P~evention of Fire, etc. i 

121. (1) A Cantonment Authority may, by public notice, E;a&,a,,,e I 
direct that within such liinits in the cantonment as may be ~,";:E'$for I 

I 

specified in  the notice, the roofs and external walls of huts purposes. 
I 

or other buildings shall not, without the permission in writing - I 
of the Cantonment Authority, be made or renewed of grass, I 

mats, leaves or other inflammable materials, and may, by i 
notice in writing, require any person who has disobeyed any i 
such direction as aforesaid to remove or alter the roofs or walls I 

1 
so lllade or renewed. 

I 

(2) A Cantonlnent Authority may, by notice in writing, 
I 

require the owller of any building in,  the cantonment which I 

has an external roof or wall made of any such material as I 
nforesaid to rel~love such roof or wall within such time as may I 

I 

be specified ju the notice, notwithstanding that a public notice 
I 

iulder sub-section (I) has not been issued or that such roof or 1 
wall was made with the collsent of the Cantonment ~ u t h o r i t ~  
or before the issue of such public notice: 

i 

Provided that, in the case of any such 1-0of or wall in 
j 

existence before the issue of such a public notice or made with 
the consent of the Cantonment Authority, that authority shall 
make conlpenaation, not exceeding the original cost of con- 

1 
strutting the roof or wall, for ally damage caused by the 
renzoval. 

122. A Cantonment Authority may, by public notice, Stackipgor 
collecting 

prohibit in any case where sucb pihibit ion appears to i t  to be ~nflammoble 
materials. necessary for the prevention of,danger to life or property, 

the stacking or coiiecting of wood, dry grass, straw or other 
inflammable materials, .or the placing of mats or thatched 
huts or the lighting of fires in any place in the cantonment, 
or within any liinits theiaeirl, which may be specified in the 
notice. 

123. No person shall set a nalred light on or near any ca,eo~ 

building in any street 01 other public place in a cantonment naked'ighL' 

in such manner as to cause danger of fire: 

Provided that nothing in this section shall be deemed to 
~ prohibit the use, subject to the permission in writing of the 



~aiztoninent Authority, of lights for purposes of illumination 
on the occasion of a festival or public or private entertainment. 

neg"lationof cinematogra- 124. (1) ~ o t w i t 6 s t a n d i n ~  anything contained in the 
&!$,"it,'$&,. Cinematograph Act, 1918, no exhibition of pictures or other I n  of 1918. 

i 
i 

a n w  . optical effects by ineans of a cinematograph or other like 
. 

apparatus for the purpose of which inflamiiaGle filins are used, 
I; 

a.hd im public drainatic performance or pantolni~ne, shall be 
given in any ca.ntonn1ent elsewhere than in prcl~iises for which 
a licence has been granted by the Cantoi~inent Autbority 
under this section. % 

(2) If the owner of a cinematograph or other apparatus 
uses the apparatus or allows it to be used, o r  if any person 
takes any part in any public dramatic performance or panto- 
mime, in cozltraventiolz of the provisions of this section, or if 
the occupier of any premises allows them to be used in contra- 
vention of the provisions of this section or of any condition 
of any licence granted under this section, he shall be puizishable 
with fine which may extend to two hundred rupees, and, in the 
case of a colltinuing offence, with an additinnnl fine which 
may extend to fifty rupees for each day after the first during 
which the offence continues. 

(3) Nothing in this section shall be deemed to prohibit th; 
giving of any exhibition or any dramatic perforlnance or 
pantomime in any theatre or institute which is the property 
of Government where the exhibition, performance or panto- 
mime is held with the permission and under the control of the 

I military authorities. 

Discharging 3.25. Whoever in n cantoninent discharges any fire'-arm 
fireworks, 
~e -arms ,  ctc. or lets off fire-works or fire-balloons, or engagks in any game 

in such manner as to cause or to be likely to cause danger to 
persons - passing by or dwelling or working in the neighbourhood 

' 
or risk of injury to property shall be liable to fine which may 
extcnd to fifty rupees. 

Power to 1126. Where in a cantonment any building, or wall, or 
requhe build- 
ings, wells,eto ,any thing affixed thereto, or any well, taak, reservoir, pool, 
to be rendered 
sate. depression, or excavation, or any bank or tree, is, in the 

opinion of the Cantonment Authority, for want of sufficient 
repairs, protection or enclosure, dangerous to persons passing 
by or dwtlling or working in the neighbourhood, the Canton- I 

inent Authority may, by notice in writing, requ,ire the owner 
I 

thereof t n  ~epni r ,  protect or enclose tho samo in such manner I 



as it thinks necessary; and, if the danger is, in  the opinion 
of. the Cantonment Authority, imminent, it shall forthwith 
take such steps as it thinks necessary to avert the same. 

3121. A Cantonmelit Authority may, by notice in writing, ZUC~OSWC of 
waste land ' 

require the owner or part owner, or person claiilling to be the u ~ ~ d f ~ r i ~ ~ ~ ~ ~ -  
per purposes. 

owner or part owner, of any building or land in the canton3 
ment, or the lessee or the person claiming to he the lessee 
of any such land, which, by reason of disuse or disputed 
ownership or other cause, has $emailled unoccupied 
and has become the resort of idle a,nd disorderly 
persons or of persons who have no ostelisible means of sub- 
kistence or cannot give a satisfactory account of themselves, 
or is used for gaming or immoral purposes, or otherwise 
occasiolls or is likely to occasion a nuisance, to secure and 
enclo_se the same within such time as may be specifieg in the 
notice. 

I 

CHAPTER X. 

Safiikwy Authorities. 

3.28. The following offic&s shall, for the purposes of sani- ~ ; ~ w ~ ~ ; ; , " I ~  
tation, have control over, and be responkible for maintaining 
in  a sanitary conditioh, those parts of a cantonment, 'respect- 
ively, which are specified in the case of each, that  is to say : - 

(a)  the Commanding Officer of the cantonment-all build- 
ings and lands which are occupied or used for 

, military purposes; 

(b) the Officer Commanding the air forces in t.he canton- 
r n e n t a l l  buildings and lands which are occupied, 
or used for air-force purposes; 

(c) the head of any civil department or railway adininis- 
tration occupying as such any part of the canton- 
ment-all buildings and lands in his charge as head 
of that  depalatmept or administration. I 

e 
3.29. (1) The Health Officer shall exercise a general Gelleralduticr 

of Health sanitary supervisioll over the whole cantonment, and shall officfir. 
submit inonthly to the Cantonraent Authority a report as to I 
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the sanitary condition of the cantonment, together with such 
recommendations in connectioli therewith as he thinks fit. 

(2) The Assistant Health Officer shall perform such duties 
in connection with the salitation of the cantonment as are, 
subject to the control of the Cantonliient Authority, allotted 
to him by the Iiealth Officer. 

Conservancy and Sanitation. 

Public lat~ines,  130. All public latrines and urinals provided or mainkai-ned 
winals, and 
conselvancy by a Cantonment Authority shall be so constructed as to 
establishments. 

provide separate compartments for each sex and not to be a 
nuisance, and shall be provided with all necessary conservancy 
establishments, and shall regularly be cleansed and kept in 
proper order. 

Power of 
Cantoulllcnt 

131. (1) On the application or with the consent of the 
AutIlorityto occupier of any building or land, or, where the occupier of a n y  
undertake 
private eon- building or land fails to make arrangements to the satisfaction - servaney 
arrangements. of the Cantonment Authority for the matters referred to in 

this section, without such consent, and after giving notice in 
writing to the occupier, a Cantonment Authority may under- 
take the house scavenging of any building or land in the can- 
tonment for such period as it thinks fit on such terms as it may 
prescribe in this behalf. 

(2) Where the Cantonment Authority has undertaken the 
duties referred to in this section, all matter removed in the 
performance of such duties shall be the property of that 
Authority. 

(3)  For the purposes of this section, ( '  house scavenging " 
means the removal of filth or rubbish or other offensive matter 
from a privy, latrine, urinal, drain, cesspool, or other common 
receptacle for such matter. 

Deposit and 
disposal of 

132. (1) Every Cantonment Authority shall provide or 
rllbbish, etc. appoint, in proper and convenient situations,* public recept- 

acles, depats or places for the temporary deposit or disposal 
of household rubbish, offensive matter, carcases of dead animals 
and sewage. 

(2) The Cantonment Authority may, by public notice, issue 
directions as to the tinie at which, the manner in which, and 

' 
the conditioils subject to which, any matter referred to in I 
sub-section (1) may be removed along a street or may be 

, 

deposited or otherwise disposed of. 
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(3) All matter deposited in receptacles, depats or places 
provided or appointed under this section shall be the property 
of the Cantonment Authority. 

133. The Executive Officer'of ally cantonment may, by : z ; ; g ~ ; ~ ~ ~ ~  
notice in writing,- filth, etc. 

(a)  require any person having the control whether as 
owner, lessee or occupier of any land or building 
in the cantonment- 

(i) to close any cesspool appertaining to the land or 
building which is, in the opinion of the 
Executive Officer, a nuisance, or 

(ii) to keep in a clean condition, in such manner as 
may be ~ r e s c ~ i b e d  by the notice, any recept- 
acle for filth or sewage accumulating on the 
land or in  the building, or 

(iii) to prevent the water of any private latrine, , 

urinal, sink or bath-room, or any other offensive 
matter, froin soaking, draining or flowing, or 
being pdt, froin the land or building upon 
,any street or other public place, or into ally 
water-course or into any drain not intended 
for the purpose; or 

(iv) to collect and deposit for removal by the con- 
servancy establishment of the Cantonment 
Authority, within such time and in  such 
receptacle or place, situate a t  not more than 
one hundred feet from the nearest boundary of 
the premises, as may be specified in the noiice, 
any offensive matter or rubbish which such 
person has-allowed t,o accumulate or remain 
under, in  or on siich building o~ land'; or 

(b) require any person to desist from making or altering 
any drain leading into a public drain; or 

(c) require any person having the control of a drain in  
the cantonnzent to cleanse, purify, repair or alter 
the sanze, or otherwise put  it in good order, within 
such time as may be specified in the notice. 

934. (1) Where ally well, tank, cistern, reservoir, recept- ~ , ~ a ~ ~ ~ u l ,  

acle, or other place in the cslntonment wh.ere water is stored tank, etc. 

or aooumulatos, whethor within any private enclosure or not, - 
75 



is  in such a condition as to create a nuisance or, in the opinion 
of the Health Officer, or the Assistant Health Officer, is or 
is likely to be a breeding place for mbsquitoes, the Cantonment 
Authority may, by notice in writing, require the owner, lessee 
or occupier thereof.within such period as may be specified in  
the notice, to  fill up or cover the well, cistern, reservoir or 
receptacle, or to fill up the tank, or to d ~ a i n  off or remove the 
water, as the case may be. 

(2)  The Cantonment Authority may, if it thinks fit, with ', 
the previous sanction of the Officer Commanding the District, 
meet the whole or any portion of the expenses incurred in 

! 

2- 
complying with a requisition under sub-section (1). 

Provision of 
z latrines, ctc. 

135. A Cantoninent ~ u t h o r i ' t ~  may, by notice in writing, 
require the owner or lessee of a n y  building or land in the 
cantonment to provide, in such manner as may be specified 
i n  the notice, any latrine, urinal, cesspool, dust-bin or other 
receptacle for filth, sewage, or rubbish, or any additional 
latrine, urinal, cesspool or other receptacle as aforesaid, which 
should, in its opinion, be provided for the building or land. 

tionill 
os, etc. 

136. Every person employing, whether on behalf of the 
Government or otherwise, more than ten workmen or labourers, 
and every person managing or having control of a market, 
school, theatre or other place of public resort, in a cantonment 
shall give notice of the fact to the Cantonment Authority, and 
sha;ll provide such latrines and urinals, and shall employ such 
number of sweepers, as the Cantonment Authority thinks fit, 
and shall cause the latrines and urinals to be kept clean and , .  

in  proper order : 

$- 
Provided that nothing in this section shall apply in the case 1911, 

of a factory to which the Indian Factories Act, 1911, applies. - 
t 
< 

Private 137. A Cantonment Authority may, by notice in writing,- - , 
: latrines. 

(a)  require the owner or other person having the control 
of any private latrine, or, urinal i n  the cantonment 
not to put the same to public use; or 

(b) where any plan for the construction of private latrines 
or urinals has been approved by the Cantonment 
Authority, and copies thereof may be obtained free 
of charge on application,- 

6 
L (i) require any person repairing or constructing any 4 

private latrine or urinal not to allow the same 1 
L 
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approved by him as conforming with such 
plan; or . 

(ii) require any person having control of any private 
latrine or urinal to re-build or alter the same 
in accordance with such plan; or 

(c) require the owner or other person having the control 
of any such private latrine or urinal which, in  the 
opinion. of the Cantonment Authority, constitutes 
a nuisance, to remove the latrine or brinal; or 

(d) require any person having the control whether as 
owner, lessee or occupier of any land or building I 
in the cantonment- I 

(i) to have any latrines provided for the same shut i 

out by a sufficient roof and wall or fence from 
the view- of persons passing by or dwelling in I 

the neighbourhood, or I 

(ii) to cleanse in such manner as the Cantonment \ 
Authority may specify in the notice any 
latrine or urinal belonging to the land or 

I 

building ; 1 
( e )  require any person being the owner and having the 

control of any drain in the cantonment to provide, 
within ten days from the service of the notice, such 
covering as may be specified in the notice. 

138. (1) Where it appears to a Cantonment Authority Ranovalof 
congested that, any block of buildings in the cantonment is in an un- bnildings. 

healthy cdndition by reason.of the manner in which the build- 
ings are crowded together, or of the narrowness or closeness 
of the street, or of the want of ,proper drainage or ventilation, 
or df the impracticability of cleansing the buildings or other 
similar cause, it may cause the block to be inspected by a 
committee consisting of- 

- (a) the Health Officer, 
(b) the Civil Surgeon of the district or, if his services 

are not available, some other medic,al officer of the 
Government, 

(c) the Executive Engineer or a person depu-ted by thc 
Executive Engineer in this behalf, and 



1 (2) The committee shall make a report in writing to the 
Cantonment Authority regarding the sanitary condition of the 
block, and, if i t  considers that the condition thereof is likely 
to cause risk of disease to the Tnhabitants of the building or of 
the neighbourhood or otherwise to endanger the public health, 
it shall clearly indicate on a plan verified by the Executive 
Engineer or the person deputed by him to serve on the com- 
mittee, the buildings which should in its opinion wholly or in  
part be removed in order to abate the unhealthy condition of 
the block. 

(3) I f ,  upoG receipt of such report, the Cantonment 
Authority is of opiriion that all or any buildings indicated 

. should be removed, it may, by notice in writing, require the 
owners thereof to remove them : 

Provided that the Cantonment Authority shall make corn- 
pensation to the owners for any buildings so removed which 
may have been erected under proper authority: 

Provided, further, that the Cantonment Authority inay, 
. if i t  collsiders it equitable in the circumstances so to do, pay 

to the owners such sum as i t  thinks fit as compensation for any 
buildings so removed which have not been erectcd under 
proper authority. 

(4) For the purposes of this section " buildings " includes 
enclosure walls and fences appertaining to buildings. 

Overcrowding 139. (1)  Where it appears to a Cantonment Authority 
of dwelling 
houses. that any building or part of a building in the cantonment 

,which is used as a dwelling house is so overcrowded as to 
endanger the health of the inmates thereof, i t  may, after 
such inquiry as it thinks fit, by notice in writing require the 
owner or occupier of the build;ng or part thereof, as the case 
may be, wilhin such time not being less than one month as 
may be specified in the notice, to abate the overcrowding of 
the same by reducing the number of lodgers, tenants, or 
other iilinates io such number as inay be specified in the 
notice. 

(2) Any person who fails, without reasonable cause, to 
comply with a requisition made upon him under sub-section 
(1)  shall be punishable with fine which may extend t o  fifty 1 

mpees, and, in the case ,of a continuing offence, to an additional 



_ _  _ _- _ _ _  -_. ---_ ^ _ _ _  _ _ ._-_ _ -- - - - - -, "w- . - 
1924.1 Calttonments. 

' fine which may extend to five rupees for every day after the 
first during which the failure has continued. 

140. (1) Where any building in a cantonmeht is so ill- rcquire repair or 

constructed or dilapidated as to be, in  the opinion of the Can- alteration buildlug. of 

tonlnent Authority, in an insanitary state, the Cantonment 
Authority may, by notioe in writing, require the owner, within 
such time as niay be specified in  the notice, to execute such 
repairs or to inalre such alterations as i t  thinks necessary for 
the purpose of removing such defects. 

(2) A copy of every notice issued under sub-section (1) 
shall be conspicuously posted on the building to which it 
relates. 

(3) A notice issued under sub-section (I) shall be deemed 
to have been col~lplied with if the owner of the building to 
which it relates has, instead of executing the repairs or making 
the alterations directed by the notice, removed the building. 

141. (I) The Execntive Officer may, by izotice in writing., Powerto 
require land or 

require the owner, lessee or occupier of any building or land bulldingto be 
cleansed. 

i n  the cantonment, which appears to him to be in a filthy or 
insanitary state, mrithiii twenty-four hours to cleanse the same 
or othervise put it i n  a proper state, i n  such manner as may 
be specified in the notice. 

(2) I f ,  within three months from the date of the service 
of a notice under sub-section (I), any building or land in 

I 

respect of which the notice was issued is again 11) - f i l thy or 
- insanitary state, the owner, lessee or occupier, as the case may 

be, shall be punishable with fine which n ~ a y  extend to two 
. hundred rupees. 

142. I f  a Cantonment Authority is satisfied that any P O W C I ~ O O I ~ ~ I  

disuse of house. building or part of a building in  the cantonment which is 
intended for or used as a dwelling place is unfit for human 
habitation, it inay cause a notice to he posted on some con- 
spicuous part of the building prohibiting the owner or occupier 
thereof from u s k g  the building or room for human habitation, - 
or allowing it to be so used, until it has been rendered fit for 
such use to the satisfaction of the Cantonment Authority. 

143. A Cailt40~linent ,4uthol*ity mamy, by notice in writing, %,,,oval ,f 

llOXllJUb require the owner, lessee, or occupier of any land in the can- vegetation. 

tonillent to clear away and remove any thick or noxious vegeta- 
tion or undergrowth which appears to - i t  to be injurious to 
health or offensive to persons residing in the neighbourhond, 
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Agriculture and 144. 
' . irrigation. 

the cultivation in  the cantonment df any description, of crop 
or the use therein of any kina of manure or the-irrigation of 
any land therein in  any specified manner is likely to be 
injurious to the health of persons, dwelling in the neighbour- 
hood, the Cantonment Authority may, by public notice, 
prohibit such cultivation, use o r  irrigation after such date As 
may be specified in the notice, or may, by a like notice, direct 
that it shall be carried out subject to  such conditions as the 
Cantonment Authority thinks fit: 

Provided that if, when a notice is issued under this section, 
any land to  which it relates has been lawfully prepared for . 
cultivation or any crop is sown therein or is standing thereon, 
the Cantonment Authority shall, if it directs that  the notice 
is to take effect on a date earlier than that by which the crop 
would ordinarily be sown or reaped, as the case may be, make 
compensation to all persons interested in the land or crop for 
the loss, if any, incurred by them respectively by reason of 
compliance with the notice. 

Bzc7.ial and Burltifig Grounds. 

Power to call 
for inforlnation 145. A Cantonm'ent Authority may, by notice in writing, 
regatding burial require the owner or person in charge of any burial or burning 
and burning 
grounb. ground in the cantonment to  supply such inforination as may 

be specified in the notice concerning the condition, management 
or position of such ground. 

P e m b ~ i o n f o r  146. (1) No place in a cantonment which has not been use of new 
b ~ ~ ' ~ ~ b ~ -  used as a burial or burning ground before the commencement ing ground. 

of this Act shall be so used without the permission in writing 
of the Cantonment Authority. I 

I 

(2) Such permission may be granted subject to any con- 
.ditions which the Cantonment Authority thinks fit to impose 
for the purpose of preventing annoyance to, or danger to the 
health of, persons residing i n  the neighbourhood. 

Powerto 147. (1) m e r e  a Cantonment Authoritp, after niaking or requlre closing 
! 
! 

; of burial or causing to be made local inquiry, is of opinion that  any burial 
burning ground. . j 

. or burning ground in the cantonment has become offensive to, 
or dangerous to thehea l th  of, persons living i n  the neigh- 

! 

i 
bourhood, it may, with the previous sanction of the Local 
Government, by notice in writing, require t.lie owne? or  persoQ 

I 

'.g 



- 
in  charge of such ground to close the same from such date e 

as may be specified in the notice. 

(2 )  Where the Local Government sanctions the issue of . 
any notice under sub-section ( I ) ,  it shall declare the conditicns 
on which the burial or burning ground may be re-opened, and a 

.- copy of such declaration shall be annexed to the notice. 

(3) TVhere the Local Government sanctions the issue of 
any such notice, i t  shall require a new burial or burning 
ground lo be provided a t  the expexse of the cantonment fund, . 

or, if the community concerned is willing to provide a new 
burial or burning ground, the Local Government shall require 
a grant to be made from the cantonment fund towards the cost 
of the same. 

(4) KO corpse shall be buried 01- burnt in any burial or 
burning ground in respect of which a notice issued under this 
section is for the time heing in force. . 

148. The provision$ of sections 145, 146 and 147 shall ~ ~ m ~ ~ ; t l o n  

not a.pply in the cLase of any burial ground which i s  for the ofsections 145 to 147. 

time being illanaged by or 011 behalf of the Government. 

149. A Cantonillent Authority may, by public notice, ~ g ; : l o f  
I 

. prescribe routes in the cantonment by vllich alone corpses may 
- be removed to burial or burning grounds. 

P7,euention of Infecl iozis  or Co~atagious  Diseases. 

150. Whoever, being in charge of, or in attendance, whether glve Obligation informa- to 

as a .medical practitioner or otherwise, upon any person in a tionofl~lrec- 
tious or wn- 

cantonment whom he knows or has reason to believe to be taglousdisease3. 

suffering from a contagious or infectious disease, or being the 
owner, lessee or occupier of any building in a cantonment in 
which he knows that any such person-is so suffering, shall, 
if he fails t,o give information, or if he gives false information, 
to the Cantonment Authority respectiilg the existence of such 
disease, be punishable with fine which may extend to one 
hundred rupees : 

Provided that, no person shall be p~ulishable under this 
section for failure to give in!ormation if he had reasonable 
cause to believe that the infor~lzation had already been duly 
gi veil : 

Provided further, that this section shall not apply in the 
cssd of venereal discasc whcre the person suffering Lherefrom 
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Special 
measure in 
case of out- 
break of Infec- 
tious or epide- 
mic diseases. 

is under specific and adequate medical treatment and is, by 
reason of liis habits and conclilions of life and residence un- 
lilrely to spread ille disease. 

151. (1) In the evellt of a cantonment being visited or 
threatened by an outbrealr of ally infebctious or contagio~s 
di5;ease among the inhabitnni,.; thereof or of any epidemic 
disease among any animals therein, the Officer Coi~inianding 
the District, if he thinlr!: that the provisions of this Act or of 
any law for the time being in force in the cantonment are 
insufficieni for the purpose, may, with the previofis sanction of 
I he Tdocal Government,--- 

(a)  talre such special measures, and 

(b )  by public notice, inake such temporary regulations to 
be observed by the public or by any class or section 
of the public, 

as he tllinlrs necessary to prevent the outbrealr or the spread 
of the disease : &= 

Provided that, where in the opinion of the Officer Com- 
manding the District iinn~ediat~e measures are necessary-, he 
]nay talre action without such sanction as aforesaid and, i f  he 
does so, shall forillwith report such aciion to the Local 
Government. 

(2) Whoever coininits a breach of any temporary regulation 
made under sub-section (1)  shall be deemed to have cominitted 
an offence under section 185 of the Indian Penal Code. XLV of ISGU 

Power to 
require nun>& 

152. Where it is certified to the Executive Officer by a 
ofaairiryinanSs medical practitioner that the outbrealr or spread of any in- 
customws. 

fections or contagious disease in the cantoninent is, in  the 
I 

opinion of such medical practitioner, attributable to the inilk 
supplied, by any dairyman, the Executive Officer may, by 
notice in writing, requirc thc dairyman, within snch time as 
!nay be specified in i,he notice, to furnish hi111 mith a full 
Bnd complete list of the names and addresses of a11 his custor 
mers within thc cantonment, or to give him Rilch jiiformat,ion 
ns will enable him to j,~*ace the-persons to whom the dairyman 
has sold millr. 

3153. TVllere it is ceitifiecl to the Executive Officer by the Powel to 
require llallles -era n-ashe~- Health Oflicer that it is desirable, with a view to prevent the 
man's cnito- 
inel S .  sl~reail of any infe~t~ious or contn.gions disease in tlie canton- 

, ment, Ihnt. ille 12ealih OAicel. shonlcl 1,e furnished wit,ll a list 
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of the custo~ners of any washerman, the Executive Ofher  wary, 
by notice in writing, require the washerman, within a time 
t o  be specified in the notice, to Purnish i.he Health Officer with 
a full and conzplete list of the names and adclresses of all 
owners within the cantonment of clothes and other arl.icles 
whicli the washerman washes or has washed during the six 
weeks immediately preceding the date of the notice. 

154. Whcre, after inspection, the Health Officer is of E;;$,;fite$ 
opinion that  any infectious or contagious disease is caused or F$gFmau.s 
is IiLfly to arise in the cantonlnent froin the consumption of $ ~ $ ~ ~ ~ .  
the ~nillr supplied froin a dairy or froni the masl~ing of clothes 
or other articles in  any place, or from any process employed 
by a washcrman, he shall report the matter to the Executive 
Officer. 

155. Upon receipt of a report submitted by the Health Actlon on 
report sub- 

' Officer under section 154, the Executive Officer may, by notice gi,;;!\"fflcer, 
in writing,- 

(a) prohibit the supply of milk from the dairy until the 
notice has bccn withdrawn; or 

(71) prohibit the washerman froin washing clothcs or other 
articles in any such place or by any such process as 
aforesaid until the notice has been withdrawn or 
unless he uses st~ch pla.ce in such manner, or washes 
by such process, as the Executive Officer may direct 
in the notice. 

156. The Health Officer lnay talre possession of any milk, z p ; y E o n  

clothes or other articlcs which are or have recently been in the "&qlledc'Otha. 

possession of any dairyinan on whoin a notice has been served 
xuiider section 152, or of any clothes or other articles which 
a rc  or have recently been in the possession of any washern~an, 
on wlloln a notice has been served under section 153, and may 
subject the seine or cause the same to be subjected to such 
chenlical or other p1.ocess as he ]nay think necessary; and the 
Cant.onment Autho~i ty  sllall pay from the ca.ntoninent fund 
all the costs of the 13rocess and shall also pay to the ownel. of 
t h e  mjllr, clothes or their articles such sum as compcnsation for 
ally loss occasioned by such process a.s may appear In  i t  to be 

,reaso~za blc. 
1.57. TVhoeve~' in a cantonn7enti- Coutanlluation 

of public 

. . 
' ( a )  uses a. .pnblic co,nveyn.nce while suffering f~~o ln  an conveya1lcr. 

inf~ct ious  or conha.e;ious disaa.se, .or 
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t ( b )  uses a public conveyance for the carriage of a person 

1 who is suffering from any such disease, or 
t (c) uses a public conveyance for the carriage of the corpse 

1 of a person who has died froin any such disease, 
p 

f 
shall be bound to take proper precautions against the coiumuni- 

F cation of the disease to other persons using or who may there- 
after use the conveyance and to notify such use t o  the owner, 

L. driver or person in charge of the conveyance, and further to 
$ report without delay io the Execut i~~e Officer the nurnbe~ of 
.i the conveyance and the naine of the person so notified. ' 

~islnfactlonof 158. (1) Where any person suffering from, or the corpse 
public 
-conveyance. .0f any perSon who has died from, an infectious or contagious 

disease has been carried i.n a public conveyance which 
ordinarily plies in a cantonment,, the driver thereof shal l  
forthwith, report tlze fact t o  the Executive Officer who shall' 
'forthwith cause the conveyance to be disinfected-if that has 
not already becn done. 

(2) No such conveyance shall be brought again into use 
until the Executive Officer has gvnnted a certificate stating 
that  i t  can be used without causing risk of infection. 

. penalty for 159. Whoever fails to malie to the Executive Officer any 
'. failure to . report. report which he is required to make by section 157 o r  section 

168, shall b? punishable with fine which may extend to one 
hundred rupees. 

' ndvrr of 
7 conveyance not 

bound to carry 
person suffering 
from infectious 

, or contaglolls 
disease. 

160. nTotwithstanding anything contained in any law for 
the time being in  force, no owner, driver or person in charge 
of a public conveyance shall be bound to convey or to allow 
to be conveyed in such conveyance in or in the vicinity of a 
cantonlnent any person suflering from an infectious or con- 
tagious disease 01- the corpse of any person who has died froin 
such disease unless and until such person pays or tenders a 
sum sufficient to cover any loss. and expense which would 
ordinarily be incurred in disinfecting the conveyance. 

kinfcetion P8P.  Where a Cantonment Authority i s ,  upon the advice 
~~~',"gtP:,,in. of the Health Officer, ~f opiniou that the cleansing and dis- 

infection of any building or part of a .  building in the cant,on- 
lnent or of any articles in  ~zny such buildiilg or papt vhich are 
likely to retain infection, or the renenral of the flooring of any 
snch building or part of such building, ~rould tend to prevent 
or ~hei.:l< lllc spread of ally infectious cont,a,gio~ls :lieease, 
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he ]nay, Ily notice in writing, require the owner or occupier 
to clea~lse and disinfect the said building, part or articled, 
as the c a w  may be, or to renew the said fiooring, within such 

- - -  - - - -  
t l n ~ e  as nlay be sl,eT!fied %?i%%enotfce^: 

l'rt,vided that a-here, in the opinion of the Ca~tnn~aenr ,  
Authority, the owner or occupier is from poverty or any cther 
cause unable effectually ho carry out any such requisition, the 
C~ntonliu?nt Au tholit y inay, at _the expense of the cantonn.ent , 

fund, cleanse and disinfect the building, part or articles, or, 
as the case may be, renew the flooring. 

162. (1) PThere the destruction of any hut or shed in a Destructlonof 
infectious hut 

cantonment is, in the opinion of the Cantonment Authority, orshed. 

necessary to prevent the spread of any infectious or contagious 
.disease, the Cantonment Authority may, by notice in writing, 
require the owner to destroy-the hut or shed and the inaterials 
thereof within such time as may be specified in the notice. 

(2) Where the President of a Board or, where there is no 
Bnard, the Commanding Officer of the cantonment, is satisfied 
that the destruction of any hut or shed in the cantonment is 
imn~ediately necessary for the purpose of preventing the spread 
of any infectious or contagious disease, he may order the owner 
or occupier of the hut or shed to destroy the same forthwith, 
or may hiinself cause it to be destroyed after giving not less 
than two hours' notice to the owner or occupier thereof. 

(3) The Cantonment Authority shall pay compensation 
i o  the owner of any hut or shed destroyed under this section. 

163. The Cantonment Authority shall provide free of Temporary 
shelter for 

charge temporary shelter or house accommodatioi~ for the lnmate~of  
disinfected or 

inembers of any fanlily in whfch an infectious or contagious building destroyed or 

disease has appeared who have been compelled to leave their shed. 

dwelling by reason of any proceedings talren under section 161 
or section 162, and who desire such shelter or accommodation 
as aforesaid to be provided for them. 

164. (1)  Where in a cantonment any building or part of a Dlsinfectionof 
building bcfore building is intended to be let in which any person has, within lettingthe 

the six weelrs immediately preceding, been suffering from an same' 

iilfectious or contagious disease, the person letting the building 
or part shall before doing so disinfect the same in such manner 
as the Cantonment Authority may, by public or special notice, 
direct, together with all articles therein liable to retain 
infection. 

, 85 



@antoltmeltts. ~1924. 
! 

(2)  For the purposes of this section, the keeper of an  hotel, 
- - 

lodging house or sarai shall be deemed to l e t  to any person 

6.  who whlc%-~.i i ladmitted FGE...F6i:i6.fi.. as a i-s guest ..-$.6.iF fii.i7i7 therein rTk-iT that part J~G:-~ of ~- the iu-ilding .~ .~ ~ - -  -- 
......-.-..~-.a~- :--- ~ ....- 

Di.:posal of 
infected article 
without disin- 
f ection. 

165. No person shall, without previous disinfection of the 
same, give, lend, se'll, transinit or otherwise dispose of to 
another person any article or think which he knows or has 
reason to believe has been exposed to contamination by any 
infectious or contagious disease and is likely to be used in, or 
taken into, a contonment. 

-4?r 

Means of 
disinfection. 

166. (1) Every 'Cantonment Authority shall- 

(a )  provide proper places with necessary attendants and 
apparatus for the disinfection of conveyances, cloth- 
ing, bedding or other articles which have been 

"* exposed to infection ; - 

(b) cause -conveyances, clothing or other articles brought 
. . for disinfection to  he disinfected either free of 

charge Qr on Gayment of such charges as it may 
fix. 

. . (2 )  A Cantonment Authority may notify places a t  which 
articles of clothing, bedding, .,conveyances or other articles 
which have been exposed to iifectiou shall be washed,' and, if 

. it does so, no person shall wash any such thing a t  any place 
not so notified withdut having pre~iously disihfected such 

' $hing. 

.. (3) The President of a Board or, wherethere is no Board, 
I: ? 

.. .. 
the Commanding Officer of the cantonment, may di rec t  the 

. . 
destruction of any clothing, bedding or other arlicle in the 

e .. 
!:.. 

cantonment likely to retain infection, and may give such coin- 
i.. pensation as he thinks fit for any article so destroyed. 

Nalting or 167. Whoever, while suffering from, or in circumstances 
selling of food 
e t c ,  01 wasllds in  which he is likely to spread, any infectious or contagious ! clothes by in- , 
fected person. disease,- 

(a )  makes, carries or offers for sale in a cantonment or 
takes any par t  in the business of making, carrying 
or offering for sale therein any articlc of food or 
drink or any medicine or drug lor human consuln1)- 

I tion, or any article of clothing or bedding for per- 
sonal use or wear, or 
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(b) takes any part in thc business of the washing or carry- 
ing of clothes, _-_ - - __--_-- - 

- -  
shall1 be punishable with fine which may extend to one hundred 
rupees. 

168. When a cantonment is visited or lllreatened by an ;;;;,to, 

outbrealr of any infectious or contagious disease, the Conton- ;;;;1:;t;;tkof 

inent Authority may, by public notice, restrict in such manner 
I)r prohibit for suc11 period, as may be specified in the notice, 
lhe sa1e""or preparation of any article of food or drink for 
human consumption specified in the notice or the sale of any 
fiesh of any descriplion of animals so specified. 

169. (I) If a Cantonment Authority is of opinion that the Cofitrol over 
wells, tanks, 

water in any well, tank or other place is likely, if used for etc. 

drinking, to engender, or cause the spread of, any disease, 
it  may,- 

e 

(a) by public notice, prohibit the removal or use of such 
water for drinking; 

(b) by notice in writing, require the owner or person 
having control of such well, tank or place to take 

I such steps as may be directed by the notice to 
prevent the public from having access to or using 
such water ; or 

(c) take such other steps as i t  may consider expedient to 
prevent the outbreak or spread of any such 'disease. 

(2) I n  the event of a cantonment or any part of a can- 
tonment being visited or threatened by an outbreak of any 
infectious or contagious disease, the Wealth Officer or any 
person authorised by' him in this behalf may, without notice 
and a t  any time, inspect and disinfect any well, tank or other 
place from which water is, or is likely to.be, taken for the 
purposes of dvinking, and may further take such steps as he 
thinks fit to ensure the purity of the water or to prevent the 
use of the same for drinking purposes. 

170. Whcre any person has died in a cantonment from ally ~ i s p o s r c ~ ~ f  
infectious 

ilifectious or contagious disease, the Executive Officer may, corlxie. 
hy notice in writing,- 

(a) require any person having charge of the corpse to 
convcy the same to a mortuary, thereafter to be 
disposed of in accordailce with law; or 
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(b) prohibit the removal- of the corpse from the place 
.- ~ 

. . 
- whene-. de.aih.-.~.c.c.urred.. mcept for the :p,uT+e of 

being buried or burned or of being .co~iveyeCI-~ko-:a----~ 
.- . mortuary. - 

Hospitals and Dispensaries. 

371. (1) A Cantonment Authority may- 
(a) provide and maintain either within or without the 

cantonment as many hospitals and dlspegsaries as 
i t  thinks fit; or 

. ( b )  make, upon such terms as i t  thinks fit to impose, a 
grant-in-aid to ally hospital or dispensary, whether 
within or without the cantonment, not maintained 
by it.  

(2) Every hospital or dispensary maintained or aided under 
sub-section (1) shall h a w  attached to'it  a ward or wards fvr 
the treatment of persons suffering from infectious or conta- 
gious diseases. 

(3) A medical officer, appoiuted in such manner as the 
Local Government may direct, shall be in charge of every 
hospital or dispensary maintained or aided under this section. 

172. (1) Rvery hospital or dispensary maintained or aided 
under section 1'71 shall be maintained in accordance with any 
general or special orders of the Governor General in Council 
or the Local Government for the conduct of hospitals and 
dispensaries or in accordance with the said orders modified in 
such manner as the Governor General in Council or the Local. 
Government, as the case may be, thinks fit. 

(2) The Cantonment Authority shall cause every such 
hospital or dispensary to be provided with all recluisike drugs, 
instruments, apparatus, furniture and appliances and with 
sufficient cots, heddiilg and clothing for in-patients. 

173. At every hospital or dispensary maintained or aided 
under section 17'1, the sick poor of the cantonment, and other 
illhabitants of the cantonment suffering from infectious or 
r!ontagions diseases, and, ~irith the sanction of the Cantonment 
Authority, any other sick persons, may receive medicdl treat- 
ment free of cost, and, if trealed as in-patients, shall be either 
dieted gratuitously or, if the medical officer in charge so 
directs, shall be granted subbistence allowance on such seals 
as the Cantonment Authority may fix: 
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Provided that the subsistence aklowance shall not be less 
. than the lowest allowance for the time being fixed for the - - - -  - -  

k---- - subsidenee --of--;jude;m P ~ Z .  d-ebt~rs-%~-the Z-oTal- 73uvZrnment 
;v 0or1~03. under section 57 of the Code of Civil Procedure, 1908. 

174. Any sick person who is indigible to receive medical l'asins~atlents., 

treatment free of cost in any hospital or dispensary under 
section 173 may be admitted to treatment therein upon such 
terms as the Cantonment Authority thinks fit. 

175. (1) If the Health Officer or the medical officer in Power to order pemon to  
charge of a hospitdl or dispensary maintained or aided under attend hospital or dinpensary. 
section 171 has reason to believe that any person living 
in the cantonment is suffering fro111 an infectious or 

L contagious disease, he may, by notice in writing, call 
, upon such person to attend for examination at any such 

hospital or dispensary at such time as may be specified 
in the notice and not to quit it without the permission 
of the medical off~cer in charge; and, on the arrivat of such 
person at the hospital or dispensary, the medical officer in 
charge thereof may examine him for the purpose of satisfying 
himself whether or not such person is suffering from an infec- 
tious or contagious disease : 

Provided that, if ,  having regard to the nature of the 
> disease or the condition of the person suffering therefrom, or - 

I 
the general environment and circumstances of such person, the 
Health Officer or medical officer, as the case may be, considers 
that the attendance of such person at a hospital or dispensary is 

:\ likely to prove unnecessary or inexpedient, he shaill examine 
such person at such person's own residence. I 

I 

(2) If any person, on examination under sub-section ( I ) ,  
is found t o  be suffering from an infectious or contagious 
disease, the Health Officer or medical officer, as the case may 
be, may cause him to be detained in hospital unt3 he is free 
from the infection or contagion: 

Provided that, if having regard to the nature of the disease' ,- 1 
or the: condition of the person suffering therefrom, or the 
general environment and circumstances of such person, he 
'considers that the detention of such person a t  a hospital or 

I 
dispensary is unnecessary or inexpedient, he shall discharge * 

:I 
I 

such person and take such measures or give such directions I 
i 

in the hatter as he thinlrs necessary. 1 
.I 

1176. (1) I f  the Realth Officer or the medical o:fficer in power to ex- 
clude fioln 

charge .of a hospital or  dispensary maintained or aided under cantonmentper- 
! 
i 
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Bone, refusing to section 171 repoiLts in writing to the Commanding Officer of 
attend hospital 

pemary, the cantonment that any person having received a notice under 
section 175-hasT~iuGil ZF Gittzd t5 ritt~n& 6t tke--h-iqitxl - -- - 

or dispensary, specified in the notice, or that such person, 1 
having attended the hospital or dispensary, has quitted it 
without the permission of such medical officer, or that any 
person has failed to comply with ally direction given to him \ 
under section 176, the Commanding Officer of the cantonment 
may, by order in writing,direct such person to remove from 
the cantonment within twenty-four hours and not to re-enter 
it without his perlnissio~l in writing. 

(2) No person who has under sub-section ( I )  been ordered 
tp remove from and not to re-enter a cantonment shall enter 
any other cantonment in British India without the written 
permissioil of the Commanding Officer of that cantonment. 

ControZ of T r a f i c  for H y g i e n i c  Purposes. 

ROUW for 177. ( 1 )  A Cailtonment Authority may provide or prescribe 
pilgrims and 
others. suitable routes for the use of persons passing through the 

cantonment-- 

( C L )  on their way to or from fairs or places of pilgrimage 
or other places of public resort; or 

( b )  during times when an infectious or contagious disease 
is prevalent ; 

and may, by public notice, require such persons as aforesaid to 
use such routes and no othcrs. I .  

(2) All mutes povided or prescribed under sub-section ( I )  
shall be clearly a i d  dufficiently indicated by the Cantollment 1 
Authority. I 

, <' - 
Special  Condi t ions  rega rd ing  Essent ia l  Services. 

/ j 
Conditions 
rjervlce of 
sweepers. 

178. (1 )  Whoever, being a sweeper employed by a Canton- 
<[ 

of 1 
ment Aulhority, in the absence of a written contract authoris- 

,I 

ing him so to do and without reasonable cause, resigns his 
. employment or absents himself from his duty without having 

\ 
\ 

given one month's notice to the Cantonment Authority, or 
I 

neglects or refuses to perform his duties, or any of them, ~ha14 
,1 
il 

be punishable with imprisonmerll which may extend to one 
month. 

90 
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(2) The Local Government may, by notification in  the 
local official Gazette, direct that on aad from such date as 
mag -be specified in  Ahe notificaiion, 1.h~~-p~wvisinns of this - - I 

section shall apply in the case of any specified class of servants 
employed by a Cantonment Authority whose functions inti- 
mately concern the pnb'lic health or safety. 

1 

i 
(3) 1,or the purpose of this section, " sweeper " includes 

any menial1 servant employed by a Cantonment Authority in 
the removal or disposal1 of filth or rubbish. 

> 

CHAPTER XI. 

i .  CONT~~OL OVER BUILDINGS, ST~LEETS, ]~OUNI)ARIXS, TREES, ETC. 

Buildings. I 
1'39. (1) Whoever intends to erect or re-erect ariy building Notice o f n ~  

buildings. 
in a cantonment shall give riotice in writing of his intention 
to the Cantonment Authority. 

(2 )  For the purposes of this Act, a person shall1 be deemed 
to erect or re-erect a building who- 

(a )  makes any material alteration or enlargement of - 
b ,  

kny building, or 

(b) converts into a place for human habitation any build- 
ing not originally coirstructed for that purpose, or 

( c )  converts into more than one place for human habita- 
tion a building originally constructed as one such .' 

place, or 

(dj  converts two or more places of human habitation into 
- a greater number of such places, or 

(e) converts into a stable, cattle-shed or cowhouse any 
building originally constructed for human habita- 
tion, or 

(f) makes any alteration which there is reason to believe 
is likely to affect l~rej~zdiciaTly the stability or 
safety oP any build\ng OF the condition of any 
building in respect of drainage, sanitation or 
hygiene, or 

' .  
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Oon@ltions of 
valld notice. 

Power of - 
Cahtonment 
Authority to 
sanction or 
ref~isc. 

( g )  makes any alteration to any building which increases 
,or diminishes the height of, or area covered by, or 

- -  --- the cubic-capaciiy -of,.-_the. . b u i l d i n ~ ~  or whicl  

reduces the cubic capacity of any room in  the 
building below the minimum prescribed by any bye- 

4 
1a.w made under this Act. 

180. (1)  A person giving the notice required by section 
' \ 

179 shall specify the purpose for which it is intended to use . "% 

the building Lo which such noticc relates. 

(2 )  No notice shall be valid until the information required - - 
under sub-section (I) and any further information and plans 
which may be required under bye-laws made under this Act 
havc bcen furnished to the satisfaction of the Cantonment 
Authority along with the notice. 

LB1. The Cantonment Authority may either refuse to 
sanction the erection or re-erection, as thc case may be, of the 
building, or may sanction it either absolutely or subject to 
such directions as i t  thi~lks fit to make in writing in respect 
of all or any the fo+lowing matters, namely :- 

(a) the free passage or way to he left & front of tlie 
building ; 

(71) the spade to be left about the building to secure free 
circulation of air and facilitate scavenging and the 
prevention of fire; 

(G) the ventilation of the building, the minimum cubic 
area of the rooms and the number and height of I 

the storeys of which the building may consist; 
(d) the provision and position of drains, latrines, urinals, 

cesspools or other receptacles for filth; 
(e )  the level and width of the foundation, the bevel of 

the lowest floor and the stability of the structure; 
(f) the line of frontage with neighbouring buildings if 

the building abuts on a street; I 

(g) the means to be provided for egress from the building 
in case of fire ; 

(h) the materials and method of construction to be used I 

for external and party walls for rooms, floors, fire- 
places and chlmneys ; d 1 

(2) the height and slope ,of thc roof above the upperinost \! 
floor upon which human beings ape to live or cook- 

1 

ing operations are to be carried on; and 4 
I 
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( j )  any other matter affecting the velztilation and sanita-- 
tinn of $11 I? huildiilgu ; 

and the peruson erecting or re-erecting the bu?lding shaU obey 
all such written directions in every particular. - 

(2 )  If the Cailtonment Authority decides to refuse to sanc- 
tion'the erection or re-erection of the building, i t  shall com- 
municate in writing the reasons for such refusal to the person 
by whom the nobice was given. 

(3) Where the Cantonment Authority neglects or omits. 
for one month after the receipt of a valid notice, to make and 
deliver to the person who has given the notice any order of 
any nature specified in this section, and such person there- 

aafter, by a written communication, sent by registered post to 
the Cantonment Authority calls the attention of the Canton- 
ment Authority to the neglect or omission, then, if such 
neglect or omission continues for a further period of fiftsen 
days froin the date of such communication, the Cantonlnent 
Authority shall be deemed to ha,ve given sanciion to the erec- 
tion or re-erection, as the case may be, unconditionally. 

(4) The Cantonment Authority may refuse to sanction the 
erection or re-erection of any building either on grounds affect- 
ing the particular bu?lding or in pursuance of a general 
scheme sanctioned by the Officer Commanding-in-Chief, the 

- Command, restricting the erection or re-erection of buildings 
within specified lirnits for the prevention of overcrowding or 
in the interests of person6 residing within such limits or for 
any other public purpose. 

182. (I )  No compensation shall be claimable by any per- GOmpen'at'On~ 

so11 for any damage or loss which he may sustain in conse- 
quence of the refusal of the Cantonment Authority of sanction 
to the erection of any building or in respect of any direction 
issued by i t  under sub-section (I)  of section 181. 

(2) The Cantonment Authorit? shall make compensation 1 
to the owner of any builclirlg for any actual damage or loss 
sl~stained by him in  consequence of the prohibition of the re- I 

! - 
erection of anjr building or of its requiring any land belong- 1 
ing to him to be added to the street: I 

i 
Provided that the Cantoilmkilt Authorityshall not be liable 

, 
to make any colnpensation in respect, of the prohibi,tioion of the 
re-erection of any building which for a period of three years i 

I 
I , 83 j 

i 
i 

I .  
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o m r e  immediately preceding ,such refusal has not been in 
existence or -11ai bee11 unfit for-h-umnn -h&i-tation,_ 

183. Every sanction for the erection or re-erection of a 
building given or deemed to have been given by the Canton- 
ment Authority as hereinbefore provided shall be available for 
one year from the date on which it is given, and, if the build- 
ing so sanctioned is not begun by the person who has obtained 
the sanction or some one lawfully claiming under him within 
that period, i t  s h d l  not thereafter be begun without fresh 
sanction obtained in the manner hereinbefore provided. 

184. Whoever begins, continues or completes the erection 
or re-erection of a building- 

(a) without having given a valid notice as required by 
sections 179 and 180, or before the building had 
been sanctioned or is deemed to have been-sanction- 
ed, or 

(6) without complying with any direction made under 
sub-section (I) of section 181, or 

( c )  when sanction has been refused, or ha8 ceased to he 
available, 

shall be punishable with fine which may extend to five hundred 
rupees. 

185. A Cantonment Authority may, a t  any time, by notice 
in writing, direct the owner, lessee or occupier of any land 
in the cantonment to stop the erection or re-erection of a 
building in  any case in which the Cantonment Authority 
considers that such erection or re-erection is an offence under 
section 184, and may in  any such case in like manner direct 
the alteration or demolition, as it thinks necessary, of the 
building, or any part thereof, so e~ccted or re-erected : 

Provided that  the Cantonment Anthority may, instead of 
requiring the.alteration or demolition of any such building or 
p a ~ t  thereof, acccpt by may of composition such s ~ u n  as i t  
thinlcs reasonable. 

1.88. A Cantonment Authority may make bye-laws pre- 
scribing- 

(a)  the manner i n  which not& of the intention to erect 
or re-erect a building in the canton~nent shall be 
given to the Canto~llnent Authority and t.he infor- 

F, 1natio11 and plans t o  Be Ennlished with the notice; 
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, ..& F ( b )  the ' type ' or deicription'bf buildings which may or 
may not, and thu purpose for which a buildiilg may 
or may not, be erected or re-erected in  any specified 
area or areas ; 

( c )  the minimum cubic capacity of any room or rooms in 
a bnilding which is to be erected or re-erected; and 

(c l )  the fees payable on provision by the Cantonment 
Authority of pllans or specifications of tlie type of 
buildings which may be erected in  the cantonment 
or any pBrt thereof. 

187. (1)  No owner or occupier of any building i n  a can- Projections and 
obstructions. 

~tonment shall, without the permission in  writing of the Can- 
tonment Authori'ty, add to or place against or i n  front of the 
-building any projection or structure overhanging, projecting 
into, or encroaching on, any street or any drain, sewer ,or 
arlueduct therein. 

- (2) The Cantonment ~ u t h 6 r ; t ~  may, by notice in  writing, 
require the owner or occupier of any such buillding to alter or 
remove any such projection or sncroachment as aforesaid : 

Provided that, in the case of any projection or encroach- 
ment l a w f ~ ~ l l p  in existence a t  the commencement of this Act, 
the Cantonmeilt Authority shall make compensation for a.ny 
damage caused by the removal or alteration. 

(3) The Cantonment Authority may, by order in  writing, 
give permission to the owners or occupiers of buildings in  
any particular street to put up  open verandahs, balconies or 
rooms projecting from any upper storey thereof to a n  extent 
beyond the line of the plinth or basement wall a t  such height 
from the level ground or street as may be specified in  the order. 

188. A Cantonment Authority may, by'notice in writing, ~ ~ ; ~ ~ , " 8 " ; ; ~ r  
require any person who has, without its permission in writing, draills, etc. 

newly erected or re-erected any building over any public sewer, 
drain, culvert, water-course or water-pipe in  the cantonment 
to pull down or otherwise deal with the same as i t  thinks fit. 

189. (1)  A Cantonment Authority may, by notice in writ- EEg,;;: 
ing, require the owner or lessee of any buillding or land in  any tioas. 

street, a t  his own expense and i n  such manner as the Canton- 
ment Authority thinks fit, to put  up  and keep in  good con- 
diiion proper troughs and 11ipes for receiving and carrying rain 
mat,el. fro111 i,lle b~ti lding or land a,nd for discharging the 
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same or to establish and maintain ahy other connec%ion or 
communication between such building or land and any drain 
or sewer. 

(2)  For the purpose of efficiently draining any building or 
land-in the cantonment, the Cantonment Authority may, by 
notice in writing, require the owner or lessee of the building 
or land- . 

h 
(a) to pave, with such materials and in such manner as 1 \ 

f< it thinks fit, any courtyard, ally or passage between 
twa or more buildings, or ' 

( b )  to keep any such paving in proper repair. 

6 e Powor to attach 190. A Cantonment Authority may -attach to the outside brackets for 
lamps. i of any building, or to any tree in the cantonment, brackets for 

i. lamps in such as not to occasion injury thereto or 

6. inconvenience. 
Streets. 

Temporary 
occupation of 

191. A Cantonment ~ u t h o r i t ~  may, by order in  writing, 
street, land, etc. permit the temporary occupation of any street, or of any land 

vested in the Cantonment ~ A t h o r i t ~ ,  for the purpose of de- 
positing any bu3lding materials or making any temporary 
excavation therein or erection thereon, subject to such con- 
ditions as i t  inay prescribe for the safety or convenience of 
the public, and may charge a fee for such permission and may 
in its discretion withdraw suth permission. 

Closil~g and 
. opening at 

192. (1) A Cantonment Authority shall not permanently 
streets. close any street or open any new street without 'the previous 

sanction of the Officer Commanding the District. 

(2 )  A Cantonment Authority may, by public notice, tem- 
porarily close any street or any part of a street for repair or 
for the purpose of carrying out any work connected "with 
drainage, water-supply or lighting or any other work which it 
is by or under this Act required or permitted to carry out :  

Provided that where, owing to any work$ or repairs or 
from any other cause, the condition of any street or of any 
water-works, drain, culvert or premises vested in the Canton& 
ment Authority, is such as to be likely to cause danger to  the 
public, the Cantonment Anihori Ly shall- 

(a) take all reasonable means for the protection of the, 
adjacent buildings and land and provide reasonable 
meslns of access thereto ; 

9 6 
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(-5) cause sufficient barriers or fences to be erected for 
the security of life and property, and cause such 
barriers or fences to be sufficiently lighted from 
sunset to sunrise. 

193. (1) A Cantonment Authority may cause a name to 4;:~;;~ 
be given to any street and to be affixed on any building in ;:~;;~~tf 
the cantonment in such place as i t  thinks fit, and may also 
cause a number to be affixed to any such building. 

(2) Whoever destroys, pulls down, defaces or dlters any 
r such iiame or number or puts up any name or number differing 6 from that put up by the order of the Cantonment Authority 

shall he punishable with fine which may extend to twenty 
rupees. 

Boundaries a d  Trees. 

104. (I) No boundary a all, hedge or fence of any material 
% or descripiion shall be erected in a cantonment without th  

'=% 
permission in writing of the Cantonment Authority. 

\ (2) A Cantonment Authority may, 197 notice in writing, 
require the owner or lessee of any ]land in the c a n t o n m e n t  

t* & 
z (a )  to remove from the land any boundary wall, hedge or 

g- fence which is, in its opinion, unsuitable, unsightly 

%. or otherwise objectionable; or 
$" 
L ( b )  to construct on the land sufficient boundary wdlls, 
E 
k, hedges or fences of such material, description or 
'$? dimensions as may be specified in the notice ; or 
4 ( c )  to maintain the boundary wallls, hedges or fences of k such lands in good order : 

k Provided that, in the case of any such boundary wall, I 

li hedge or fence which was erected with the consent or under the 
x e  

& orders of the Cantonment Authority, or which wa8 in existence 
%% z- at the co~nmencement of this Act, the Cantonment Authority 
V'  
L shall malre compensation for any damage caused by the removal 
g 

I 
3 thereof. 

I 
I 

i &> 
1 

sh (3) The Canton~r~ent Anthority may, by notice in writiug, 
k <,; require the owner, lessee or occupier of any such land to cut 

or trim any hedge on the land in smch manner and within 
I 

5- I 
w 

such time as may be specifiod in the notice. 
2 

185. ( I )  Where, in the opinion of a Cantonment Antho- Felling, lopping 5~ atld tn i l l in~~lg  

I 
r r i t ~ ,  the felling of any trce of mature g r~mth  standing in a Oftre". 

I 
ft 
L C  

1 
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private enclosure in the cantonment is uecesswy for any 
reason, the Cantonment Authority may, by notice in writing, 
require the owner, lessee or occupier of the land to fell the tree 
wi'thin such time as may be specified in the notice. 

(2) A Canto~~ment Authority may- 

(a)  cause to be lopped or trimmed any tree standing on 
land in the cantonment which belongs to the 
Government ; or 

(0) by public notice require a11 owners, lessees or occupiers 
of land in the cantonment, or by notice in writing 
require the owner, lessee or occupier of any such 
land, to lop or trim, in such manner as may be 

. specified in the notice, all or any trees standing- 
on such Band or to remove any dead trees from such 
land. 

196. Whoever, witliout the permission in writing of the 
Cantonment Authority, digs up the surface of any open space 
in the cantonment, which is not private property, shall be 
punishable with fine which may extend to twenty rupees, and, 
in the case of a continuing offence, to an additional.fine which 
may extend to five rupees for every day after the first during 
which the offence continues. 

197. (1) If ,  in  the opinion of a Cantonment Authority, 
the working of a quarry in the cantonment, or the removal 
of stone, earth or other material from the soil in any place in 
the cantonment, is dangerous to persons residing in or fre- 
quenting the neighbourhood of such quarry or p'lace, or creates, 
or is likely to create, a nuisance, the Cantonment Aut,horii,y 
may, by notice in writing, prohibit the owner, lessee or 
occupier of such quarry or place or the person responsible for 
such making or removal, from continuing or permitting the 
working of such quarry or the moving of snch material, or 
require him to take such steps in the matter as the Cantonment 
Authority may direct for the purpose of preventing danger 
or abating the nuisance arifiing or lilidly to arise therefrom. 

(2) If, in any case referred to in sub-section ( I ) ,  the Can- 
tonment Authority is of opinion that such a course is necessary 
'n order to prevent imminent danger, i t  may, by order in 
writing, require a proper hoarding or fence to be put up far 
the protection of passers-by. 
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CHAPTER X I I .  

together with ~ta l ls ,  .shops, sheds, pens and other buildings 
rn convenier)ces for the use of persons carrying on trade or 
business in or frequenting such marlrets or slaughter-houses, 
and may provide and maintain in any such mai-ket buildings, 
places, machines, weights, scales and mea.sures for the weigh- 
ment or measnrement of goods sold therein. 

(2) When such market or slaughter-house is situated 
beyond cantonment limits, the Cantonmekt Authority shall 
have the same power' for the inspection and proper regulation 
of the same as if it were sitnated within those limits. 

(3) The Cantonment Authority may a t  any time, by 
notice, dose any public market or public slanghter-house or 
any part thereof. 

(4) Nothing in this section shall be deemed to authorise 
the establishment of a public market or public slanglzter-house 

I 

within the limits of ally area administered by any locail autho- 
rity other than the Cantonment Authority without the permis- 
sion of such local authority or otherwise than on snch concli- 
tioils as snch local auihority may approve. 

199. (7) No person shall, without the or special 'J&e;itt)ublic 
I 

I 

permission jn writing of the Cantonment A~thori t~y,  sell or 
expose for sale ally animal or article in any vublic market. i 

(2) Any person contravening the provisioiis of this section, 
nud any animal or article exposed for sale by such person,, 
mag be snmmar3ly removed from the m.arket -by  or iinder 
the orders of the Executive Officer or ally officer or servant of 
the Cantonment Authority authorised by it in this behalf. 

2QQ. A Cantonment Authority may- 
I 

Levy of stall- 
ages, rents and 

( c ~ j  charge for the occupation or use of a,ny stall, shop, ""' I I 

standing, shed or pen in a public market, or public 
slaughter-house, or for the right to expose goods for 

I 

sale in a public market, or for weighing or measur- 
ing goods sold therein, or for ihe right to slaughter 1 

i ! 
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animals in any public slaughter-house, such stal- 

Z [ages, rents and fees as i t  thinks fit; or 
( h )  with the sanction of the Officer Commanding the - 

k" District, farm the stallages, rents and fees leviable 
h- as aforesaid or any portion thereof 'for ang period 

I 

. - 1. 
f not exceeding one year a t  a time; or 
C 

( c )  put up to public auction, or with the sanction of the 
k Officer Commanding the District, dispose of by 
k 
$ private sale, the privilege of occupying or using 
E: 4 any stall, shop, standing, shed or pen in a public 
! ' market or public slaughter-house for such term and 
6 on such conditions a t  it thinks fit. 

- sk l laga ,  rents, 201. A copy of the table of stallages, rents and fees, if 
etc., to be 

: published. any, leviable in any public market or public slaughter-house, 
i and of the bye-laws made under this Act for the purpose of 
i regulating the use of such market or slaughter-house, printed 
5 in the Rnglish language and in such other language or 

languages as the Cantonment Authority may direct, shall be 
a affixed in some conspicuous place in the market or slaughter- 

house. \ I \ 

? ~rivatemarketa 202, (I)  No place in a cantonment other than a public and slaughter- 
honsm. market shall be used as a mqrlcei, and no place in a cahton- 

ment other than a public slaughter-house shd l  be used as a 
daughter-house. unless such place has been licensed as a, 
market or slaughter-house, as the case may be, by the Canton- 
ment Authority : 

Provided that nothing in this sub-section sliall apply in 
the case of a slaughter-house eqtablished and maintained by 
the Government . 

(2) Nothing in sub-section ( I )  shall be deemed- 

(a) to restrict the slaughter of any animal in any place on 
the occasion of any festival or ceremony, subject 
to such conditions as to prior or subsequent notice 
as the Executive Officer with the previous sanction 
of the District Magistrate may, by public or special 
notice, impose in this behalf, or 

( h )  to prevent the Executive Officer, with the sanction of 
the Cantonment AuthoGty, from setting apart 
places for the slaughter of animals in accordance 
wit11 religions custom, when such animafls aye 

Q 
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slaughtered for consumption by the troops or for 
the purpose of the  sale of the flesh thereof to the 
troops. 

(3) Whoever  omit^ to comply with any condition imposed 
by the Execzltive Officer under clause (a) of sub-section (2) 
shall be punishable with fino which may extend to fifty rupees 
and, in the case of a continuing offence, with an additional 
fine which may extend 'to ten rupees for every day after the 
first during which the offencexis continued. 

203. (1) A Cantonment Authority may charge such fees ;;;?;;1;8,:;,, 
as it thinks fit to impose for the grant of a licence to any for pri~atc 

market or 
person to open a private market or private slaughter-house in  ;t;gth- 

the cantonment, and may grant such licence subject to such 
conditions, consistent with this Act and any bye-laws made 
thereunder, as i t  thinks fit to impose. 

(2) The Cantonment Authority may refuse to grant any 
such licence without giving reasons for such refusal. 

204. (1) Any person who beeps open lor public use any kceping penalty markct for 

market or slaughter-house in  respect of which a licence is or house slaughter- open 

required by or under this Act, without obtaining licence there- zEt""tIicence> 
for, or whale the licence therefor is suspended, or after the . 
same has been cancelled, shafil be punishable with fine which 
may extend to fifty rupees and, in the case of a continuing 
offence, with an additional fine which may extend to five 
rupees for every day after the first during which the offence 
is continued. 

(2) When a licence to open a private market or private 
slaughter-house is granted or refused or is suspended or can- 
celled, the Cantoilment Authority shall cause a notice of the 
grant, refusal, suspension or cancellation to be posted in 
English, and in such other language or languages as it thinks 
necessary, in some conspicuous place by or near the entrance 
to the place to .which tKelnotice relates. 

205. Whoever, knowing that any aarket  or daughter- ~enett~for 
usrug unliceti . 

house has been opened to the puMic without a licence having ;gug;;etm 
been obtained therefor when such licence is required by or house. 

under this Act, or that the licence granted therefor is for the 
time being suspended or that i t  ha8 been cancelled, sells or 
cxposes for sale any article in such market,-or slaughters any 
animal in such slaughter-house, shall be punishable with fine 
which may 'extend to fifty rupees and, in the case of a con- 
tilluiilg offence, with an additional fine which may extend to 

roa 
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five rupees for every day after the first during which the 
,offence is continued. 

206. (1) Where, in the opinion of the 'Cantonment 
lter--A:u$horit;y, &it: necessary on sanitary grounds so to do, it may, 

by public notice, prohibit; 'f6? ' s ~ & h  :p&riod;..,.n&t   exceeding^ . : . ,~ ,  , i 

one konth, as may be specified in -the notice, or for such 
further period, not exceeding one mont;h, as i t  may specify 
by a dike notice, 'the use of any private slaughter-house 
specified in the notice, or the slaughter therein of any animaa 
01 any descriptioa so specified. 

(2) A copy of every notice issued under sub-section (1) shall 
be conspicuovisly posted in the slaughter-house to which i t  
relates. 

207. (1) Any sepvaht of a Cantonment Authority, arztho- 
whtef- rised by order in mriting in this behalf by the President of 

-the Hoard, i f  any, or the Health Officer, may, if he has reason 
tt, believe that any animal h a s  been, is being, or is about 
to be slar~ghtered in any ],lace in contravention. of the pro- 
visions of this Chapter, enter into and inspect any such place 
a t  any time, whether by day or by, night. 

(2)  Every such order shall specify the place to be entered 
and the locality in which the same is situated and the period, 
which shall not exceed seven days, for which the order is to 

I 
remain in force. 

g 
Pourer to make 208. A Cantonment Authority may, with the approval of 

'the Local G-overnment, make bye-laws consistent with this Act 
to  provide for all o r a n y  of the following matters, namely :- 

(a) the days on, and the hours during, .which any private 
I 

market or private slaughter-house may be kept open 
for use ; 

(7)) the regulation of the design, venti1atio.n and drainage 
of such markets and slaughter-houses, and the 
material to be used in the construction thereof; 

( c j  the keeping of such markets and slaughter-houses and 
lands and buildings appertaining thereto in  a clean 
and sanitary condition, the removal of filth and 
refu~e~~iherefrom, and the supp8y therein of pure 
water and of a suEcient number of latrines and 
urinals for the use of persons using or frequenting 
the same ; 

.:> 
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(d) the manner in which animals shall be stalled a t  s 
slaughter-house ; 

(e) the manner in which animals may be slaughtered; 
(f) the disposal or destruction of animals offered for 

slaughter which are, from disease or any other 
!$$; . 
!! cause, u d 6  lur human consumption ; and 
6,  
C" ( 9 )  the destruotion of carcases which from disease 01. any 

other cause are found after slaughter to be unfit 
F'' 
r for human consumption. 
k 

! Trades and Occupations. 
- 

209. (1) A Cantonment Authority may provide suitable Provision of 
' 

was hlng places for the exercise by washermen of their calling, and places. 

may require payment of such fees for the use thereof as it 
thiiLks fit. 

(2) Where the Cantonment Authority has provided such 
places as aforesaid it ha? ,  by public notice, prohibit the 
washing of clothes by washermen at  any other place in the 
cantonment : 

Provided that such prohibition shall not be deemed to 
apply to the washing by a washerman of his own clothes or 
of the clothes of any other person who is an occupier of the 
place a t  which they are washed. 

(3) Whoever contravenes any prohibition contained in a 
ilotice issued under sub-section (2) shall be punishable with 
fine which may extend to twenty rupees. 

210. (1) No person of any of the following elasses, el a for 
namely : - carrying on of 

certain occopa. 
tions. 

(a) butchers and vendors of poultry, game or fish; 

(b) persons keeping pigs for profit, and dealers in the flesh 
of pigs which have been slaughtered in India;  

(c) persons keeping millch cattle or milch goats for 
profit ; 

(d l  persons keeping for profit any gnimals other than pigs, e 

milch cattle or milch goats; 

(sj dairymen, buttermen and makers and vendors of 
rt: ghee ; 

(f) makers of bread, biscuits or cake, and vendors of 
bread, biscuits or cake made in  India; 
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Cg) vendors of fruit or vegetables; 
(h) manufacturers of ze~ated 01, other waters or 

of ice or'ice-cream, and vendors of the same; 
( j )  vendors of any medicines, drugs or articles of food or 

drinlc for human collsulllption (other than the flesh 
of pigs,, m i l k , o ~ u ~ ~ ,  blipd, bisc~;i&, , cake, fruit, 
vegetables, w a l e d  or other potable waters or ice 

, or ice-cream) which are of a perishable nature; 
( l c )  vendors of water to be used for driaking purposes; 

_ ( I )  washermen ; 
(nz) dealers in hay, straw, wood, charcoal or other inflam- 

mable material ; 
in)  dealers in fire-works, kerosene oil, pelrcdeuin 01. any 

other inflammable oil or spirit; 
(0 )  tanners and dyers ; - 
(p)' persons carrying on any trade or occupation from 

which oflensive or unwholesome smells arise; 
( q )  vendors of wheat, rice and other grain or of flour; 

and 
(T) makers and vendors of sugar or sweetmeats; 

shall carry on his trade, calling or occupation in any part of 
a cantonment unless he has applied for and obtained a licence 
in  this behalf from the Cantonment Authority. 

(2) A licence granted under sub-section (1) shall be valid 
for one year, and the grant of such licence shall not be with- 
held by the Cantonment Authority udless i t  has reason to 
believe that the business which it is intended to establish or 
maintain would be offensive or dangerous to the public. 

($5)  Notwithstanding anything contained in sub-section 

(4 9- 
(a)  no person who was, at the commencement of this Act, 

carrying on his trade, calling or occupation in any 
part of a cantonment shall be bound to apply for a 
licence for carrying on such trade or occupation in  
that part 'until he has received from the 
Cantonment Authority not less than three months' 
notice in writing of hi8 obligation to do so, and if 
the Cantonment Authority refuses to grant him 
a licence, i t  shall pay compensation for any loss 
incurred by reason of such refusal; 

104. 



Cantonments. 

(b) no peyson shatl be required to take out a licence for 
the sale or storage of petroleum or for the sale or 
possession for sale of poisons or white arsenic in 
any case in which he is required to take out a 
licence for such sale, storage or possession for s;t,le, 

VIII  of 1800. by or under the Indian Petroleum Act, 1899, or the 
pxlI of 1910, Poisons Act, 1919. 

(4) The Cantonment Authority may charge for the @ant 
of licen~es under this section such fees as i t  ma< fix with 
the preGious sanction of the Local Government. 

211. A licence granted to any person under section 210 Conditions which may be 
shall specify the part of the cantonment in which the licensee licences. attached to  

may carry on hi: trade, calling or occupation, and -may 
~eguls te  the hours and manner of transport within the can- 
toilment of any specified articles intended for human consump- x 

tion, and may contain any other conditions which the Canton- 
ment Authority thinks fit to impose in accordance with bye- 
l aws  made under this Act. 

General Provisions. 

2P2. If a Cantonlnent Authority is satisfied that ally place 'power to vary 
licence. 

used undey a licence granted under this Chapter 'is a nuisance 
or is likely to be dangerous to life, health or property., the 
Cantonment Authority may, by notice in writing, require the 
owner, lessee or occupier thereof to discontinue the use of such 
place or to effect such alterations,' additions, or improveme~~ts 
as mill, in the opinion of the .Cantonment Authority, render 
i t  no longer a nuisance or dangerous. 

_ 213. Whoever carries on any trade, dal~ing or occupation Oa~rying on 
Lrade: etc., 

for which a licence is required without obtaining a licence ;~~~;;;!cence 

therefor or whi'le the licence therefor is suspended or after the ~ g t i o o p f  

same has been cancelled, and whoever, after receiving a notice 
under section 212, uses or allows to be used any building or 
place in contravention thereof, shaJ1rl be punishable with fine 
which may extend to two hundred rupees and, in the case of 
a continuing offence, with an additional fine whioh may extend 
lo forty rupees for every day after the first during whioh the 
offence is continued. 

214. Whoever feeds or allows to be fed on filthy or dele- :~;gp,"t"p~s 

terious substances any animal, which is kept for the purpose 
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of supplying milk to, or which is intended to be used as 
food for, the inhabitants of a cantonment or allows it to graze 
in any pjace in which grazing has, for sanitary reasons, been, 
prohibited by puMic notice by the Cantonment Authority, 
fi'hall be punishable with fine which may extend to fifty 
rupees. 

Entry, Inspection and Seizure. 

Y 215. (2) The President or the Vice-president of a Board, 
the Executive Officer, the Health Officer, the Assistant Health 
Officer, or any other officer or servant of a Cantonn~ent Aul.110- 
rity anthorised by it in writing in this behalf,- 

(a )  may at any time enter into any market, building, 
shop, stall or other place in the cantonment for 
the purpose of inspecting, and may inspect, any 
animals, article or thing intended for human food 
or drink or for ruedicine, whether exposed or hawked 
about for sale or deposited in or brought to any 
place for the purpose of sale, or of preparation for 
sale, or any utensil or vessel for preparing, manu- 
facturing or containing any such article, or thing, 
and may enter into and inspect any place used as 
a slaughter-house and may examine any animal or 
article therein ; 

(l)] lnay seize any such animal, article or thing which 
appears to him to be diseased, or unwholesome or 
unfit for human food or drink or medicine, as the 
case may be, or to be adulterated 01. to be not what 
i t  is represented to be, or any such ntensil or vessel 
which is of such a kind or in such a state as to 
render any article prepared, manufactured or con- 
tained therein unwholesome or unfit for human 
food or for medicine, as the case may be. 

(.2) Any article seized under sub-section ( 2 )  which is of a 
perishable nature may, under the orders of the Health Officer 
or the Assistant Health Officer, forthwith be destroyed if, in 
his opinion, i t  is diseased, unwholesome or unfit for human 
food, drink or medicine, as the case may be. 

(3) Every animal, article, utensil, vessel or o t h e ~  thing 
seized under sub-section (I) shall, if  it  is not destroyed ullder 
sub-section (2), be taken before a Magistrate. 



(4) The owner or person in possessioh, tit the time of seigure 
under sub-section (I),  of any animal or carcase which is 
diseased or of any article 01. thing which is unwholesome or 

p- unfit f o ~  hulpan food, drink or medicine, as the case may be, 
or is adulterated or is out 6La.t it i~ ' r~pr050nf0d -to be, o r  of 

f any utensil or vessel which is of such kind or i n  such state as 
i is described in clause ( b )  of sub-section (I) ,  shall be punishable 
& 
c with fine which may extend to one hundred rupees, and the 

p animal, article, utensil, vessel or other thing shall be liable 

,c' to be forfeited to the Cantonment Authority or to be destroyed 
or to be so disposed of as to prevent its being exposed for sale 
or used for the preparation of food, drink or medicine, as  the 
case may be. 

- Explanation I.--If any. such article, having been exposed' 
or stored in, or brought to, any place -mentioned i n  sub-section 
(1) for sale as ghee, contains any substance -not  exclusively 
derived from m.ilk, i t  shall be deemed, for the purposes of this  
iection, to be an article which is not what it is represented 
to be. 

Explanation II.-Meat subjected to the process of blowing 
shall be deemed to be unfit for human food. 

Explanation IN.--The article of food' or drink shall not 
be deemed to be other than what it is represented to be .merely 
by reason of the fact that t he re  has been added to it some 
~ubstance not injuiaious to health. : 

. . - Provided that- 

. ( a )  such substance has been added to the article because 
the saine is required for the preparation or produc- 

. . tion thereof a s  an  article of commerce i n .  a state 
fit for carriage or consun~ption and not fraudulently 
to increase the bulk, we i ih t  or measure of the food 
or drink or conceal the inferior quality thereof, or 

' -  
(71) in  the process of production, preparation or conveyance 

of such article of food or drink, the extraneous 
substance has unavoidably become intermixed 
therewith, or 

(c) the owner or person i n  possession of the article has 
given suficient notice by means of a label distinctly 

i and legibly written or printed thereon or there- 
with, or by other means of a public description, 

I that  such substance has been added, or 



(d) such owner or person has purchased the article with a 
written warranty that i t  was of a certain nature, 
substance and quality and had no reason to believe 
that it was n i t  of- duch nature, substance and 
quality, and has esposkd-it or hawked it about or 
brought it for sale in  the same state and by the 
same description as that in  and by which he 
~urchased it. 

1 
i Import of Cattle and Flesh. 

I I ~ I ~ O C ~  of 216. (I) No person shall, without thepermission in writing cattle and 
flesh. of the Cantonment Authority, bring into a; cantonment any 

animal intended for human consumption, or the flesh of any 
animal slaughtered. outside the cantonment otherwise than in 
a slaughter-house maintained by the Government or the Can- 
tonment Authority. 

(2)  Any animal or flesh bronght into a cantonment in 
contravention of sub-section (2) may be seized by the Executive 
Officer or by any servant of the Cantonment Authority and 
sold or otherwise disposed of as the Cantonment Authority 
may direct, and, if it is sold, the sale-proceeds may be credited 
to the cantonment fund. 

(3) UThoever contravenes the provisions of sub-section (I)  
shall be punishable with fine which may extend to fifty rupees. 

(4) Nothing in this section shall be deemed to apply to 
cured or preserved meat or to animals driven or meat carried 
t.hrough a cantonment for consnmption outside thereof, or to 
meat brought into a cantonment by any person for his im- 
mediate domestic consumption : 

Provided that the Cantonment Authority may, by public 
- notice, direct that the provisions of this section shall apply 
to cured or preserved meat of any specified description or 
brought from any specified place. 

CHAPTER XI I I .  

Water  Supply. 1 
217. (I) I n  very cantonment where a sufficient supply'of 1 

pure water for dbniestic use does not already exist; the Can- 
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toilment Authority shall provide or a r ~ a n g e  for the provision, 
of such a supply. 

(2) The Cantonment Av-thority shall, as far ax possible, 
make adequate provision that such supply shall be continuous 
throughout the year, and that the water shall be a t  all times 
pure and fit for human consumption. 

218. (I) The Cantonment Authority may, with the pre- sources contro~over of 

vious sanction of the Local Government, by public notice, publicwater- 
supply. 

declare any lake, stream, spring, well, tank, reservoir or other 
source, whether within or without the limits of the cantonment 
(other than a source of water-supply under the control of the 
Military Works Services or the Public Works Depa~tment) 
from which water is or may be made available for the use of 
the public in the cantonment to be a source of public water- 
supply. 

(2) Every such source shall be under the conirol of the 
Cantonment Authority. 

219. The Cantonment Authority may, by notice in writsing, P O W ~ ~ ~ O  
require mdn- 

require the owner or any ,person having the control of any tensnceor 
clwlng of 

source of public water-supply which is used for drinking privatesource 
of public 

purposes- drinking water- 
supply. 

(a) to keep the same in good order and to clear i t  from 
time to time of silt, refnse and decaying vegeta- 
tion, or 

( b )  to protect the same.from coptamination in such manner 
i as the Cantonment Anthority may direct, or 

{c) if the water therein is proved to the satisfaction of 
the Cantonment Authority to he unfit for drinking 
purposes, to take such measures as may be specified 
in t,he notice fo prevent the public from having 
access to or using such water : 

1 Provided that, in the case of a well, such person"as aforesaid 

F may, instcad of complying with the notice, signify in writing 
lI his desire to be relieved of all responsibility for the proper 
? 

j maintenance of the well and his readiness to place it, under 
the control and supervision of the Cantonment Anthority for 

1 

i the use of the public, and, if he does so, he shall not be 
1 bound to carry out the ~equisition, and the Cantonment 

Authority shall undertake the colitrol and supervision of the 
well. 
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s ~ ~ ~ i ~  of rater . 220. ( I )  The Cantonment Authority may permit the 
owner, lcssee or occupier of any building or land to connect 
the building or land with a source of public water-supply by 
means of communication pipes of such size and description as 
i t  may prescribe for thc purpose of obtaining water for domestic 
use. 

(2) The occupier of evely building so connected with. the 
water-supply shall be entitled to have for domestic use, in 
return f o ~  the water tax, if any, such quantity of water as the 
Cantonment Authority may determine. 

(3) All wzter supplied in excess of the quantity to which 
such supply is limited under sub-section (2) and, in a canton- 
xilent in which a water tax is not imposed, all water-supplied 
under this section,' shall bc paid for at such rate as the 
Cantonmerlt Authority may fix. 

(4) The supply of water for domestic use shall not be 
deemed to iilclude any supply- 

(a) for animals or for washing vehicles where such animalg 
or vehicles are kept for sale or hire ; 

(b) for any trade, manufacture or business; 

(G) for fountains, swimming baths or any 01-l~amental 
or mechanical purpose ; 

a (d) for gardens or for purposes of irrigation; 

( e )  for making or watering roads or paths; 01- 

(f) for building purposes. 

221. If it appears to the Cantonment Authority that any 
building or land in the cantonment is without a proper supply 
of pure water, the Cantonment. Authority may, by notice in 
writing, require the owner, lessee or occupier of the building or 
land to obtain from a source of public mater-supply such 
quantity of mater as is adequate to the requirements of the 
~ersons ussially occupying or employed upon the building 
or land, and to provide cominunicat.;on pipes of the prescribed 
size and description, and to talre all necessary steps for the 
above purposes. 

222. (1) The Cantonment Authority may, by agreement, 
supply, from any source of public mater-supply, the owner, 
,lessee or occupier of any building or land in the cantonment 
with any water fo r  ally purpose, other than a domestic purpose, 
on such terms and conditions, collsistent with this Act and the 



Cantonme f i t s .  

ws made hhereunder, as may be agreed upon 
between the Cantonnlent Authority and such owner, lessee 
or occupier. ., . , 

(2) The Cantonment Authority - may withdraw such supply 
-or curtail the quantity thereof at  any tiine if it should appear 
necessary t.o do so for the purpose of maintaining sufficient 
supply of vater for domestic use by inha.bitants of the canton- 
men t . 

223. Notwithstanding any obligation imposed on Canton- Cantonment 
Authority not 

nlent Authorities under this Act, a Cantoninent Authority ~2;::oo~f 
$hall not be liable to any forfeiture, or damages for SIIPPIY. 

failure to snpply water or for curtailing the quantitjr thereof 
if the failure or curtailment, as -the case may be, arises from 
accident or fro111 drought or other unavoidable cause unless, 
in the case of an agreement for the supply of water under 
sectioir 223, the Cantonlnent A ~ t ~ h o r i t y  has made express 
provision for forfeiture, penalty or damages in the event of 
snch failure or curtailn~ent. 

224. Notwithstanding allything hereinbefore contained or t;~:,"b;~ol 

contained in any agreement u~ldci- section 222, the supply of applicatloll. 

water by a Cantonlnent Authol-ity to any building or land 
shall be, and shall be deeined to have been, granted subject 
to the following couditions, namely : - 

(a) the owner, lessee or occupier of any building or land 
in or on which water supplied by the Cantonment 
Authority is wasted by reason of the pipes, drains 
or other works being out of repair shall, if he has 
lrnowledge thereof, give notice of the same to such - officer as the Cantonn~ent author it,^ may appoint 
in t.his behalf: 

(b)  the Esecntive Officer or any ot,her oficer or servant 
of the Cantonment Authority authorised by it in 
writing in this behalf may enter illto or on any 
premises supplied wit11 water by the Cantonment 
Authority, fo-c the purpose of examining all pipes, 
taps, works and fittings connected 'with the supply 
of water and of ascertaining whether there is any 
waste oi, inisuse of such water; 

t ( c )  thc Cantonment Authority may, after giving notice 
c in writing, cut off the connection between any 
L.. s,avSrcc of public water-supply and any building or 
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land tn which water is supplied for ahy purpose 
therefrom, or turn off such supply if- 

ti) the owner or occupier of the building or land 
neglects to pay the water tax or other charges 
connected with the water-supply within one 
month from the date on which such tax or 
charge falls due for payment; 

(ii) the occupier, refuses to admit the Executive 
Officer or other anthorised officer or servant of 
the Cantonment Auth0rit.y into the building 
or lalid for the purpose of making any examina- 
tion or inquiry authorised by clause (b) or 
prevents the making of such examination or 
inquiry ; 

(iii) the occupier wilfully or negligenily misuses or 
causes waste of water; 

(iv) the occupier wilfully or negligently injnres or 
damages his meter or any pipe or tap convey- 
ing water from the water-works; 

(v) any pipes, taps, worlrs or fittings connected with 
the supply of water to the building or land are 
found, on examination by the Executive Officer, 
to be out of repair to  such an exte~zt as to cause 
a waste of water ; 

( ( I , )  the expense of cutting off the connection or of turn- 
ing off the water in any case referred to in  clause 
(c) shall be paid by the owner or occupier of the 
building or land; 

(e) no action taken under or in pursuance of clause (c) 
shall relieve any person from any penalty or lia- 
bility which he may otherwise have incurred. 

225. A Cantonmeilt Authority may allow any person not 
residing within the limits of the cantonment to take or be 
supplied with water for any purpose from any source of ~ u b l i c  
water-supply on such ter.ns as i t  inay prescribe, and may a t  
anp time withdraw or curtail such supply. 

226. Whoever- 
/ 

((I) uses for other than domestic purposes any water 
supplied by a Cailtoizment Authority for domestic 
use, or 
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I 

k (b) where water is supplied 1)y agreelneut with 8 Canton- 
ment ~ u t h o r i t y  for a specified pu:pose, uses that  

1 water for any other purpose, 
I 

9 shall be punishable with fine which may extend to fifty rupees, 
and tho Cailtcilment Authority shall be entitled to recover 
froill him the price of the water misused. - 

W a t e ~ ,  D ~ a i n a ~ e  and other Connections. 

227. A Cantonillent Authority inay carry any cable, wire, ~ o w e r  V! 
Cantonillent 

,,pipe, drain, sewer or channel of any ]rind,- A~~thor i ty  t o  
lay wires, 
colmect~oiis, 

(a) for the purpose of carrying out, establishing or main- C ~ C .  

taining any system of water-supply, lighting, 
drainage or sewerage, through, across, under or 
eves any road or street, or any place laid out or 
intended as a road or street, or, after giving reason- 
able notice in writing to the owner or occupier, 
into, through, across, under or over any land or 
building, or up the side of any building, situated 
within the cantonment, or 

(G)  for the purpose of supplying water or of the introduc- 
d 

tion or distribution of outfall of water or for the 
removal or outfall of sewage, after giving reason- 
able notice in writing' to the owner or occupier, 
into, through, across, under or over any land or 
building, or up the side of any bnilding, situated 
outside the cantonment ; 

and inay at  all tiines do all acts and things which inay be 
necessary or expedient fcr 'repairing or inaintaiping any such 
cable, wire, pipe, drain, sewer or channel in an effective state 
for the purpose for which the same may be used or is intended 
to be used : 

FI-ovided that no unisnnce shdll be caused in  excess of what 
is reasonably necessary for the proper execnt,ion of the work : 

P~ovided further, that corn.l)ensa,t~ion shall be payah1,e to 
the owller or occupier for ally da111.ag.e sustained by him which 
is directly occasioiled by t.he carrying out of any such opera- - 

tion. 

228. I11 t,he event of any cable, wire, pipe, drain, sewer or ;;;~~;e~ 
channel being laid or carried above the surface of any laod or surfaceof 

grouqd! thio~~gll . ,  over or up the side of any building, such cable, wire,, 
$. 
t.i 
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pipe, drain, sewer o~ ohannel shall be 80 laid or oarried as to 
interfere as litble as/ possible'with the rights of the owner or 
occupier to the due enjoyment of such land or building, and 

. compensation shall be payable by the Cantonment Authority 
in respect of any substantial interference with the right to any 
such enjoymer~t. 

Gonncctionwith 229., No person shall, for nay purpose whatsoever, ~vithout 
main not to be 
made without the pe~mission of the Ca,ntonmen.t Aut,horit.y, at  a.ny time make 
pcrrnission. 

or cause to be inacle any connection or colnillullication with 
any cable, wire, pipe, drain, sewer or channel constructed or 
maintained by, or vested in, a ~antonnxent Authority. 

E 
j power to 230. A Cailtonment A~zthoritjr may prescribe the size of 

presoribe 
! ferrules a ~ d  to the ferrules to be used for the supply of gas, if any, and nlay 

ejtahlish 
i meters,etc. establish meters or other appliances for the purpose of testing 

the quantity of any water, or the quantity or quality of any 
1 

gas supplied to any prelnises by the Cantoninent Authority. . 

280. The ferrules, comniunicalion pipes, connections, 
meters, stand-pipes and all fittings thereon or connected there- 
with leading Irolll water mains or from pipes, drains, sewer8 
,or channels into any house or land, to which water or gas 
is supplied by a Cantonment Authority, and the pipes, fittings 
and worlrs inside any such house or within the liinits of any 
such land, shall in all cases be executed subject to the inspec- 
tion and to the satisfaction of the Cantonment Authority. 

Power to AX 282. A Cantonment Authority inay fix the charges to be 
: rates and 
7 charges. made for the estahlishiiient by thein or through their agency 
t 2 of coinniunications from, and connections with, mains, or 

L 
pipes 101: the supply of water, 07 gas, or for meters or other 

b appliances for testing the quantity or quality thereof supplied, 
f and may levy such charges arcordingly. 

t .  
A21pZicntion of th is  CI~apt  er l o  G o v e r n m e ~ ~ t  TYater-Supp7ies. 

Government 238. (1) Where in ally ~allt0117r1ellt there is a water-supply 
water-supply. under the control of the Military ?I?orlis Services or the Public 

TVorlrs Department, the OEcer of the Military Works Services 
or of tlie Public Works Department, as the case may be, in 
charge of such ~irster-supply (hereinafter in this section and 
in section 234 refei.red to as the Officer) may publish in  the 
cantonment in such manner as he thinlrs fit a notice declaring 
that ally lake, stream; spring, well, tank, reservoir or other 
:ource, whether within or without Ihe limits of the cantonment 



- jntber than .a sou.scc of pub1i.c. +ater-supply under tile uo~i t rd  
. of the Cantonment Authority) is a source of ~ u b l i c  water- 

supply and may, for the purpose of keeping any such source in 
4- good order or of protecting it froni contamination or from use, 
I; 

I. 

require the Qantonment Authority to exercise any power con- 
' ferred upon that Authority by section 219. 

' (2) I n  the case of any water-supply such as is -referred to. 
in sub-seckion (I), the following provisiol~s of this Chapter, 
namely, the provisions of sections 220, 222, 223, 224, 226, 227, 
228, 229, 230, 231, and 232 shall, as far as may be, be applic-. 
able in respect of the supply of water to the cantonment, and 
for the purpose of such applicatio~l references to the Canton- 
inent Authority shall be construed as references to the Officer, 

= znd references to the -E.xecutive Officer or other affic,er or 
servant of the Cantonment Authority shall be construbd as 
references t;o such person as n1a.y be authorised in this behalf 
by the 0,fficer. 

234. In  any ca:je in whicli tlie provisions of section 233 Recoveryof 
charges. 

apply, the water-tax, if any, ilnposed in the cantonment and 
all other charges arising out of the supply of -water which 
may be imposed under the provisions of this Chapter as applied . 

hy section233 shall be recovered by t,he Cantonment Authority, 
and all monies so recovered, or such proportion thereof as 
the Ilocal Governnlent may in each c.ase determine, shall be 
paid by the Cantonillent Authority to the Officer. 

CHA.PTER XIV. 

-R.EMOVAL .4XD EXCLUSION FROM CANTONMENTS AND SUPPRRSSION 
OF SEXUAI. IJ~MORALITY. 

835. The Coiurnanding Officer of a cailtonlneni may, on Powerto 
romove brothels ~eceiving infor~iation that any building in the cantonment is ianaprosmtstes. 

used as a brothel or for pnrposes of prostitution, by order in  
writing setting forth the substance of the information received, 
sunzlnoil the owner, lessee, tenant or occupier of the building 
to appear before him either in person or by an authorised 
agent, and, if the Coinmaucliilg Officer of the cantoilment is 
the11 satisfied as to the truth of the information, he may, by 
order in ~ v ~ j t i n g ,  direct ihc owner, lessee, tenant or occupier, 



Bs the oat& may be, lo discontinue such use of *the building 
within such period as may be specified in thc order. 

236. (1) Whoever in a cantonment loiters for the purpose 
in& of prostitution or importunes any person to the cominission of 
o n  sexual immorality, shall be with iinprisonment 

which may extend to one month, or with fine which may extend 
, to two hundred rupees. 

(2)  No prosecution for an offence under this section shall 
be instituted except on the complaint of the person im- 
portuned, or of - a  military officer i n  whose presence the 
offence was couzinitted, or of a meinher of the Military or Air 
Force Police, being employed in the cantonment and anthorised 
in  this behalf by the Coiizmanding Officer of the cantonment, 
in whose presence the offence vas committed, or of a police 
officer not below the rank of ti sub-inspector who is employed 
ia the cantonment and aui.horised in t,his behalf by the corn- 
manding Officer of the cantonment. 

Removal of 237. If the Coinmanding Officer of a cantonment is, after 
lelved Persons 
from oanton- such iizquiry as he thinks necessary, satisfied that any person 
inent. residing in or frequenting the cantonment is a prostitute or 

has been convicted of an offence under section 236, or of the 
abetment of such ail offence, he may cause to be served on such 
person an order in  writing requiring such person to reinove 
from the cantonlilent within such time as may be specified 
in the order, and prohibiting such person from re-entering 

\, 1 
it without the permission in writing of the Commanding 
Officer of the cantonment. 

Removal and 238. (1) A Magistrate of t,he fimt class, having jurisdic- 
exelusion from 
cantonments tion in a cantonment, on receiving information that any 
of disorderly 
persons. person residing in or frequenting the cantonment- 

(a)  is a disorderly person who has been convicted more 
than once of gaming or who lreeps or frequents a 
c,ommon ga.ming house, a disorderly drinking shop 
or a disorderly house of any other description, or 

(b) has been coilvicted inore than once, either within the 
cantonment or elsewhere, of an offence punishable 
under Chapter X V I I  of the Indian Penal Code, or x z v o r  1860. 

(c) has ,been convicted, either within the cantonment or 
elsewhere, of any offence punishable under section 
156 of the Army k t ,  or 44 ~5 45 

Yict., c, 58. 
116 



- (d) has been, ordered-llnrle~ Chscptes V I I I  04 the Coda of 
$1 of 1898. . Criminal Procedure, 1898, either within the can- . 

4 tonment or elsewhere, to execute a bond for his 

good behaviour, 

may, record in writing the substance of the information 
received, and inay issue a summons to such person requiring . 
such person to appear and show cause why he should not be 
required to renlove froill the cantoilinent and be prohibited 
from re-entering it. 

5: 
(2) Every suinlnons issued under sub-section (1) shall be 

b accoinpanied by a copy of the record aforesaid, and the copy 
k shall be served along with the suminons on the person against 
r 
i \vhoin the suinmons is issued. 
I. 

(3) The Magistrate shall, when the person so summoned 
appears 'before hiin, proceed to inquire into the truth of the 
information received ancl take -such further evidence as he 
thinlrs fit, and if, upon such inquiry, i t  appears to him that 
such person is a person of any kind described in sub-section (1) 
and that i t  is necessary for the maintenance of good order in 
the cantonineilt t,hat such person shoulcl be required to remove 
therefrom and be prohibited fro111 re-entering the cantonment, 
the Nagistrate shall report the inatter to t,he Commanding 

, Officer of the cantonment, and, if the Commanding Officer 
of the cantonment SO directs, shall cause to be served on such 
person an order in writjng requiring hiin to remove from the 
cantonuierit within such tiine as may be specified in the order 
and prohibiting him from re-entering i t  without the permi:- 
sion in writing of the  Corninanding Officer of the cantoi~ment. , 

239. (1) If any person in a cantonment causes or attempts liemoval and 
exclusion from 

to cause or does any act which he lcnows is likely to cause citntonmaltof 
seditious peu- 

disloyalty, disaffection or breaches of discipline amongst any ~011s. 

portion of His Majesty's forces or is a person who, the Com- 
manding Officer of  lhe i~antonnient has reason to believe, i6: 

likely to do any such act, the Commanding Officer of the 
cantoninent inay make an order in writing setting forth the 
reasons for the inaliing of the same and requiring such person 
to remove from the cailtonment within such time as may be 
specified in the order and prohibiting hini from re-entering it 
without the permission in writing of the Comlnancling Officer 
nf the cantoninent : 
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Penalty. 

Provided that no order ~ 1 ~ 1 1  be made under -this section 
against any person unless he has had a reasonable opportunity 
of being informed of the grounds on which i t  is proposed to 
make the order and of showing cause why the order should not. 
be made. - 

(2) Every-order made under sub-section (I) shall be sen-1 
to the Superintendent of Police of the district, who shall 
cause a copy thereof to be served on the person concerned. 

(3) Upon the n~aIiing of ally order under sub-section (I), 
the Coinnlailding Officer of the cantonment shall forthwith 
send a copy of the same to the Local Government. 

(4) The Local Qovernnlent inay, of its own motion, and 
shall, on application made to it in this behalf within one 
month of the date of the order by the person against whom 
the order has been made, call upon the District Magistrate to 
make, after such inquiry as the Local Government may pre- 
scribe, a report regarding tho justice of the order and the 
necessity therefor. At every such inquiry the person against 
whom the order has been made shall be given an opportunity 
of being heard in his own defence. 

(5) The Local Government may, at  any time after the 
receipt of a copy of an order sent under sub-section (3) or, 
where a report has been called for under sub-section (4), on 
receipt of that report, if i t  is of opinion that the order should 
be varied or rescinded, refer the case to the Governor General 
in Council, ~vho  shall pass such orders thereon as he thinks 
fit. 

(6) Any person who has been excluded from a cantonment 
by an order made under this section inay, a t  any time after 
the expiry of one month fro111 the date thereof, apply to the 
Officer Co~lin~anding-in-Chief, the Command, for the rescission 
of the same a d ,  on such application being made, the 'said 
Officer may, after making such inquiry, if any, as he thinks 
necessary, either reject the application or rescind the order. 

" 

240. TVhoever- 

(a)  fails to comply with an order issued under this Chapter 
within the period specified therein, or, whilst an 
order prohibiting hiin from re-entering a canton- 
ment without periuission is in force re-enters the 
cantonment without such pern~ission, or 
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1924.1 Cantonmenls. 

(b) d ~ 3 ~ u w i n ~  'that ally person has, uncler this Chapter, 
I 

been required to remove from the cantonment and - 
has not obtained the requ3siie permission to re- 
enter i t ,  harbours or oonce~ls such person in t,he 

C - cantonment, 

shall be punishable with fine which. may extend t.o two hundred 
rupees, a n d , i n  the case of a continuing offence, with an addi- 
tional 6ne which may extend io twenty rupees for every day 
after the first during which he has persisted in the offence. 

'CHAPTER XV 

2414 It shall be lawful for the ?resident or the Vice- powe~soi  

President of a Board, or the Executive Officer, or the I Iea l t l~  
Officer or Assistant Health Officer, or any person specially 
authorised by the  I-Iealth Officer or the Assistant Health Officer, 
or for any other person authoriserl by general or special order 
of a Cantopment Authority in this Behalf, to enter into or 
upon any building or land with or without assistants or work- 
men in order to nlake any inquiry, inspection, measurement, I 

valuation or survey, or l o  execute any work, which is author- 
ised by or under this Act or xhich i t  is necessary to malie or 
execute for any of the pmpose,L or in pursuance of any of the 
provisions of this Act or of any rule, bye-law or order made 
thereunder : 

Provided that nothing j r l  this secriou shall be deemed to 
confer upon any person any power sut:h as is referred to in  
section 201 or section 215 or to authorise the conferment 
upon ally person of any such power. 

343. Wi th  the previous sanction of the President, any powarsof 
inspect,ioil hy member of a Roal.d may inspect any ~17orlc or institution con- member or a 

'strutted or ~naintained, in whole or part, at the expense of Boa'd' 

the Board, and any register, book, accounts or oiher docuvnent 
belonging to, or iu the possessioll of, the 13oard. 
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Cantonnzents. 
\ 

243. (1) A Cantoanlent ~ o t k o r i t ~ y  lnay; by Reneril QX 
special order, authorise any peraon- 

(a) to inspect any drain, privy, latrine, urinal, cesspool, 
pipe, hewer or channel in  or on any building or 
land i n  the cantonment, and, in  his discretion, to 
cause the ground to be opened for the purpose of 
preventing* or removing any nuisallce arising from 
t.he drain, privy, latrine, urinal, cesspool, pipe,, 
sewer or channel, as the case may Be; 

(6) to exa~iiine worlrs under construction in the canton- 
ment,, to take levels or to remove, test, examine,, 
replace or read an? meter. 

(2) I f ,  on such inspection, the opening of the ground is 
found to be necessary for the prevention or removal of a 
nuisance, the expenses thereby incurred shall be paid by t h e  
owner or occupier of the land, or building, but, if i t  is fonnd' 
that no nuisance exists or but for such opening would have 
arisen, the ground or portion of any building, drain or other 
morB opened, injured or removed for the purpose of such 
inspect,ion shall be filled in, reinstated, or made good, as the  
case nzay be, by the Canton~llent Authority. 

244. (1) The Executive Officer of a cantonment may, with 
or without assistants or worlrmen, enter on any land within 
Sftry yards of any work authorised by or under this Act for  
the purpose of depositing thereon any soil, gravel, stone or 
other mate~ials ,  or of obtaining access to such work, or for  
any other purpose connected with the carrying on of the same, 

(2) The 1l;xec~tive Officer shall, before entering on any  
land under sub-sectioa (I), give the occupier, or, if there is no 
occupier, the owner not less than three days' previous notice 
i n  writing of his intention to malie such entry, and shall state 
the purpose thereof, and shall, if so requi~ed by thc occupier 
or owner, fence off so much of the land as 1nay be required 
for such purpose. 

(3) The Mxecutive Officer shall, in exercising any power 
conferred by this section, do as litt.le damage as inay be, and 
compensation shall be payable by the Carlton~llent Aubhority 
t o  the owner or occupier of such land, or to both, for any 
such damage whether permanent or temporary. 
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3 245. I t  ~ h d i  ibk lawful for any person, anthorised by. or Breskingintd preuusaq. 
under this Act to make any entry into any place, to open or 
cause to be opened any door, gate 01 other barrier- s 

!j (a,) if  he considers the opening thereof necessary for the 
<- 

p purpose of such entry;  and 
1.'. 
w (b) if the owner or occupier is absent, or being preserlt 
? , refuses to open such door, gate or barrier. 

246. Save as otherwise expressly provided in this Act, no tllade lGlltry in to  t11c be 

entry antho~ised hy or under this Act shall be made except "aytirnc. 

between the hours of sunrise and sunset. 
247. Save as otherwise expressly provided in this Act, sent ownerVscon- orfi~~isrily 

no building or land shall be entered without the consent of to l>eobtaincd. 

the occupier, or i f  there is no occupier, of the owner thereof, 
and no such entry shall be made without giving the said 
occupier or owner, as the case may be, not less than four hours' 
written notice of the intention to inalre such entry : 

Z 
I' Provided that  no such notice shall be necessary if the place 

&. to be inspected is a stable for horses or a shed for cattle, or a 
5: 
E latrine, privp'or urinal, o r  a ~rorlc under construction. 1 
@, 

- .  

4:. 
pi, , 

248.  MThen any  lace used as a human dwelling is entered f;;;:ls",o,.f 
,&;. 
,?*. 

:<?* under this Act, due r c ~ a ~ d  shall be paid to the social and wdrcl igi~l ls  $3; ns.asp.~ . 
t,c::. er%' religious ousto~izs aild usages of the occupants of the place 
@,F 
0 Z  

entered, and no apartment in t h e  act i~al  occupancy of a female 
&:. 
8:. shall be entered or broken open until she has been informed 
k.~.., \ ' ' 

K C , '  
@>- . - that she is at  liberty to ~r i t~hdraw and evcry ~easonsl?le facility 
gi has been afforded to her foi. withdrawing. 
,,:i $+!~ 
s:. 249. T4'hoever obstructs or molests any person employed ~ c n s l t y i o r  
@$ obstri~ction. 
#. 
e5i. -,,. 

by a Cantonment Authority, who is not a public servant with- 
v--' ,xzv oc 1860. in the meaning of section 21 of t.he Ihdiarl I'enal Code of 
Bi > 

% a,ny person witch whom. the Cant,on&ent A.uth0rit.y has lawfullv 
M 

F' contracted, i n  the execution of his duty or of a.nything which 
g.., 
=.., he is emripowered or required to do by virtxc or i n  conseqrlence 
b ha.. 
g of any of (he  provisj.ons of this Act or of ally rule, byellaw or 
k+ order'mxde thereunder, or in fulfilmellt of his contractl, as the :* 
c2:, F?. 
L .  case ]nay be, shall be punishable with fine arhich may extend to 
@ .  e., p: one hund?ed rupees. 
*%.. 

@$. 
C . :  

P o w a ~ s  and l lu t i e s  of Police Olplce?.s. 
4 
9 250. Any n ~ e n ~ b e r  of the police force en~ployed in a can-  nest witl~out 

F walral~t. 
toiiment 1iiay, ~vithollt a warrant, arrest ally person commii- p- 

*CI 
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Provided that- 

shall be SO srrest,ed who consents to give his name 
a n d  address, ullless there is reasonable ground for 
doubting the accuracy cf the name or address so 

. . givexi., the b u d e n  of proof bf which shall lie on 
the arrestiag officer, a,nd no person so arrested 
shall be detained after his name and address have. 
been. ascertained; and 

(b)  110 person shall be so arrested for an offence under 
section 236 esdept- . - 

([i.i) by or a t  the request. of a member of the Milit'ar? 
or Air Force Police, who is ekployed in the 
cn:ntonment and a,athorised in' this behalf 1j-y 
the Commandiag Officer of the cantonment, 
and i n  whose presence the offence was corn- 

- 

mitted or 'by .or a t  the request of any police 
oficer not bclonr the ~:anlr of a sub-inspector 
wh.0 is employed in the cantonment and autllo- . 
rised in  this behalf by the Commanding Officer 
of the cantonment. 

commission of any offence:-against the provisions of this Act 
or of any rule or bye-law lnade thereunder, and to assist 
all r.a,ntonment o-ffificers a,nd servants  in the exercise of their 

Not ices .  

Notices t o  fix . 252. Where any not:ice, order or requisition. made under 
reasonable tl111e. this Act or any rule or bye-izw illade thereuncier requires 



258: '%wry notice,, order or requisition issued by a Can- Authentication 
and vnllrlitty nf tonment Authority under this Act or any rule or bye-law noticosissuea 

made thereunder shall be signed- by Cantonment 
Alztltority. 

(a) where there is a Board, either by the President of 
the Board or by the Executive Officer, or, where 
there is no Board, by the Executive Officer; or 

( b )  by t.he members of any conlmittee espkcially authorised 
by the Cailtonment Authority in this behalf. 

254. (1) Every notice, order or rebuisition issued under serviccof 
notice, ete. 

this Act or ally rulc or bye-law made thereunder shall, save 
as otherwise expressly provided, be served or presented- . 

(a)  by giving or tendering the notice, order or requisition, 
or sending i t  by post, to the person for whom it 
is intehded; or 

( b )  if such person cannot be fou-nd, by affixing the notice, 
-order or requisition on some co~~spicuous part of his 
last known place of abode or busi~iess, i f  within the 
cantonment, or by giving or tendering the notice, 
order or requisition to some adult male men~ber or 
servant of his family, or by causing i t  to be affixed 
on some conspicuous part of t,he building or land, 
i f  any, to which it relates. 

(2) When' any such notice, order or requisition is required 
or permitted to be served upon an owner, lessee or occupier 
of any building or land, it  shall not be necessary to  name the 
owner, lessee o r  occupier therein, and the service thereof 
shall, save as otherwise expressly provided, be effected either- 

(a )  by giving or tendering the notice, order or re'quisition, 
or sending it by post, to the owner, lessee or 
occupier, or, if there are rriore owners, lessees or 
occi~piers than one, on any one of them; or 

(b) if no such owner, lessee or occupier c,an he found, by 
giving or tendering the noiice, order or requisition 
to the authorised ageat, if any, of any such owner, 
lessee or occupier, or to an adult male member or 
servant of the family of any such owner, lepsee or 
occupier, or by causing it to lie affixed on solne * 

coi~spicuons part of the building or land to mhicli 
i t  relates. 



& -- : (3) TThm thegerson on whom a notice, order or requisition 
is to be tsei,ved is a nzinor, service upon his guardian or upon 
an  adult male n.lember or servant of his fanzily shall he 

1 
deemed to be service ppon the minor. 

htethod of 
giving noticc. 

255. Every notice which, by or under this Act, is to be 
given or served as a public notice or as a notice which is not 
required to be given to any individual therein specified shall, 
save as otherwise expressly provided, be cleeined to have been 
5ufficiently given or served if a copy thelqebf is affixed in  such 
c~onspicuous part of the  office of the Calztonnzeizt Authority, 

or in  such other public place, during such period, or i.; pub- 
-1ished in such local newspaper or in  such other manilcr, as 
t,lie Caiztoninent Authority may direct. 

Posers of 
Cantoninellt 256. I n  the event of non-compliance with the terms of I 
g:h,"f",",Yi" any notice, order or requisition issued to any person ~ulder  
~ ~ $ ~ ~ ~ ~ ~ ,  etc, this Act, or any rule or bye-law lzzade thereunder, requiriug 

\ 

such person to execute any nrorlr or to do any act, it shall be I 
lawful for the Caiztonnleut Anthority, whether or not  tlze 
persoiz in default is liable to punishnzelzt for such deii~nli  QT 

has been prosecuted or seiitencecl to any punishinent therefor, 
after giving notice in  n~ri t ing to such persoiz, 'to take such 
a ~ t ~ i o n  or such steps as way be uecessarS for the coitq,lerion 
of the act or worlr required to be done or executed bp him, 
and all the expenses incurred on such account shall be re- 
coverable by the Cantoninent Authorit;y. 

J,iability of 257. (1) I f  any such notice as is referred to in section 256 
occtlpier to pay 
in default of has been given to any person in  respect of property of urllicll 
owner. he is the owner, the Cai~t~onlnent Aut.1zority may require any 

occupier of such property or of a,ny part thereof to pay to 
i t ,  instead of to the owner, any rent payable by hiin in 
respect of such property, as i t  falls duc, up to the amount. 
recoverable from the owner under section 256 : 

Provided that,  if the occupier, oil application made to i 
hill1 by the Caiitonnzent Authority, refuses truly to disclose 
the amount of his rent or the name or address of the persoiz 

* to  whoin i t  is payable, the  Caiztoniz~ent Authority may recover 
froni tlze occupier the whole amount recoverable under 
section 26G. 

I 
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1924.1 Can$oltme$ts. 
. . , .  

,. . , 
' ,....,.r..... - . 

g, .. ,... ' '. - - -  (2)-~Any:a.~riouitrecovered from an occupier instead of frnm 
an owner under sub-section (I) shall, in the absence of ally 

- contract 'between the owner aad the occi~pier to the ccmtrary, 
be deemed to have been paid to the on7ncr. 

258. (1) Where any person, by reason of his, receivino* llrlief to agents 
and trustees. 

the rent of im.ilzoveable property a.s a11 agent ,or t.rustes, or 
of his being as an agent or trustee the person who would 
rec,eive the 1.ent if i-he 1)roparty were let to a teizarlt, would 
ullde'r this Act be bound to discharge ally obligation ilnposed 
on the owner of th.e 1)~ope~-t,y for the discharge of .which money 

' 

is required, he slzall irot be bo~zuci to discharge the obligation 
: unless he has,  or but for' his o~vn iniproper act or default 

might h v e  hacl, fnllils in his 1la.ncls helo~zping to the ournel. 
sufficient for t,he pnrpose. 

(2) The burden of p~ov ing  ally fact'e~~titlilig an agent or 
trpstee t,n relief under sub-se.ction ( I )  shall lie upon him. 

(3)  Where any agent or trustee lzas clainled and estab- 
liahed his right to relief uiider this section, the Cahtoilment 
Authority map, by notice in ~ ~ r i t i n g ,  yequire -him to apply 
to the discharge of suc,h. obligation as aforesaid the first monies 
nrhich. may collie to his lla-lids on behalf, or for the use, of 
the owner, and, 011, failure to conzply with the notice, he 
shall be deeiized to be pel.soiially liable to dischalge the 
obligation. 

259. All lzioney recoverable by u Ca.ntonment Authority L'CCOVCT~. A ~ ~ ~ I I O ~ L  o f  

under this Act shall, save as otherwise expi:essly provided, l ~ e  
- recoverable either by suit or, on applicat,ioii to a Magistrate, 

by the distxess and sale of the moveable property of the 
person froin whom it  is recoverable, nncl, if payable by the 
owner of any property as such, i t  slia,ll, until it is p:ticl, 
be a charge on the propert,y. 

(;onnnittees of L4~bi.t?'aLio~~. 

260. I n  the event of auy disagreement as to the liability $%t$;,"iig;b$ 
of a Ca~ltoilmeizt Ailthority to pay any compelzsa,tion under Ar"tyht,iolls 

this Act, or as t,o the ainount of any- compensation so payable, 
the person claiiniizg such compensation may apply to the 
Cantonment Auillority for the reference' of the mattel, to a 
(Iomrnittce of Arbitration, . and the Caiitonlnelit Authority 
slzall forthmitlz proceed to cunrreue a Com~niitee of Arbitration 
to  deterlsine the mattor in dispute? ' . 
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~insbitut!on oi 
Co~nmittcc of 
Arhitmtion. 

KO pcr.;on to 
I,C uominated 
who hls dircct 

whose services 

Calttoltnzeltts. [1924. 

261. When a Cominittee of ~rcbitration is to be convened, 
the Cantonment Authority shall cause a public notice to 
be published stating the niatter t.o be determined, and shall 
forthwith send copies of the order t o  t.he District Magistrate, 
and to the other party concerned, and shall, as soon as may 
be, nonzinate such members of the Committee as i t  is entitlw? 
to noininate under section 262, and, by notice in writing, 
call up011 the other persons who are entitled to izolninate 
lnenzber or ~nelnbers of thc Colninittee to nominate such 
inember or nlembers in accordarice with the provisions of 
that sectioa. 

262. (I) Every Cominittee of Arbitration shall consist of 
five m enzbers, namely : - 

(a) a Chairman wile shall be a person not in the service - 
of the Governnzent or the Cantoninent Authority, 
and n-ho shall be noniinated by the Comnzanding 
Officer of the cailtoizinent ; 

( 1 ) )  tnro persons nominated by the Cantonment Authority; 
and 

(c) two persons nominated by the other party concerned, 
~vlzo shall be persons liable, to pay t,axes in  the 
canton~neut and ~ ~ d i n a r i l y  resident therein or in 
the imii~ediat~e vicinity thereof. 

(2) 1f-the Cant,onineilt .Authority or the other party con- 
cerned or the Cornlnandi~lg Officer of the cailtonment fails 
within seven days of the date of issue of the not,ice referred 
to in section 261 to malce ally nomination which i t  or he is 
entitled to innlre or, i f  any ilieinber who has Been so nomi- 
nated neglects or refuses to act and the Cantonillent Authority 
or other person by whom such lize~zlber was nominated fails 
to nominate another nleinber in his place within seven days 
fro111 the date on nlliclz it or he nlay be called upon to do 
so by the District Magistrate, t,he District Magistrate shall 
forthtvith appoint a ~uember or nlellrbers, as the case ;may 
be, to fill the vacaizcy or vacancies. 

268. (I) No person who has a direct intorest ill the matter 
un i*ef erencp, or whose services are l l o t  inzillediately 
available for the purposes of tlie Coin~lzittee, shall Be nomi- 
xlatcd a int.inber of a Conz~nittee of Arbitratioll. 
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1924.1 Cafitonmefits. 

g (2) If, in tho opinion of the Di~t,rir,t Magistrake, any 

A person who-has been nonlinated has a direct interest in the 
I matter under reference, or is otherwise disqualified,for noini- 
& nation, or i f  the services of any snch persoil are not inline- 
P . 
C diately available as aforesaid, and if the Cantonment Autho- 

g rity or other persou by whom any'such ierson was nominated 
fails to *nominate another ~l?ember within seven days froin 

I 
t the date on which -it or  he i?lay be called upon to do so by 
4 
f tho District Bfagi<irai.e, such failure shall be deemed to 

i constitute a failure to make a iloil~ination within the lnea~llng 
of section 262. 

k M4. (1)  When a Colninittee of Arbitration has heen duly hieetlngs and 
powers of 

c coilstitutecl, the Cnntoninent Autllority shall, by notice i n  committeesot Arbltratlon. 
writing, illforln each of the 113embers of the fact, and the 
Coinmittee shall meet as soon as niay be thereafter. 

L (2)  The C h a i r n ~ a i ~  of tlic Coininittee shall fix the time and 
F place of meeting8<, and shall have power to adjourn any 
? 
L meeting 11-om time to time as may be neces5ary. 
t. 

i g 
(3) The Coxlimittee shall receive and record evidence, and 

s shall have power to adnliilister oaths to witnesses, and, on 
p 
rr requisition i n  writing signed by the Chairman of the Corn- . 

mittee, the Distxict Magistrate shall issue the necessary 
proc,esses for the attendance of tvitnesqes and the production 
of docun~ents required by the Committee, and may enforce 

1, the said processes a,; if they \+ere processes for attendance or 
production before himself. 

285. (1 )  The decision sf every Conlmittee of Arbitration Uecl~ionaof 
3 Comrn~ttee- of 

f shall be in accordauce \+it11 the inajority of votes taken at  a ~rbitratlon'. 
P 
I< meetillg a t  which the Chairmail and at  least three of the  

0th er aueinbess are present. 
(2)  I f  there is not a ~lzajority of votes in  favour of any 

1 proposed decision, the opinion of the Chairman shall prevail. 
5 
F (3 )  'I'he decision of a Corninittee of Arbitration shall be 
r final and shall not he questioned in any Court. 

i 
6 P r o s e c u t ~ o ~ ~ s .  e 268. Save as otherwise expressly provided in  this Act, no ~ ~ o - ~ ~ ~ t t ~ ~ ~ .  

i Court shall proceed to the trial of any offence ilzacle punishable 
by or under this Act, other than an offeilce specified it1 

I Schedule l V ,  except or, ihe complaiilt of, or upon informa- 
$ tiou received Proin, the Cantonment Authority co~lcerned or - 
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a person authorised by the Cantonment Authority by a general 
or special order in this behalf. 

o o i t i o  261. (7) A Cantonment Authority, or any person autho- - 
offences. 

&- I rised by it, by general or special order in this behalf, may, 
either before or after the institution of tlie l~.oceedings. ,.,)11z- 

k poun4 at)?; ciffence uzade punishable bp 01 uildcr t1zi.s Act 
oi11er tlisrri an  offence under Chapter lily : 

f Provided that  no offence shall be coilzp~undable which i s  
y 
t. coinmitted by failure to coiizplg with a notice, order or re- 
! * quisition issued by or on behalf of the Cantonment Authority, 
i 

6 uilless and until tlze same has been complied wit11 in  so far  
C' as compliance is possible. 

(2) Where an offence has been com~~ou i~ded ,  the offender, 
if i11 custody, shall be discharged and no further proceedings 
shall be taken against him in respect of the offence so I 

compounded. 
I 

Genwal Penalty P~~ovisions. 

Genelal 
penalty. 

268. Whoever, in  any case in  which a penalty is not 
g expressly provided by this Act, fails to coiiiply with any 

notice, order or requisition issued under any provision thereof, 
% 

or otherwise coiitravenes ally of the provisioils of this Act, 
; shall be punishable with fine n-hich n ~ a y  extend to two 
5 lluiidred ruhees, and, in the case of n continuing failure or 
f contravention, with an additional fine which may extend to 
$ 

f r- twenty rupees for every day a f t ~  the first during whicll he 
$' has persisted in  the failure or co~ztravention. 

~d ~lcellatiu~l 369. Where any persoil to whom a licence has been granted 
and st~slspe~lsion 
olljcences. under this Act or any agent or servant of such person commits I 

a breach of any of the conditions thereof, or of ally bye-law 
made under this Act for the purpose of re0ulating the manner 
or circuinstaiices in, or t,he conditions subject to, mhich any- 
thing perilzit.ted by such licence is t n  he m. may be done, the 1 

Cantonment hutho~.i ty inay, ~ ~ ' i t h o u t  prejudice to any other 
penalty ~vhich nzay have been incurred uizder this Act, bj7 I 
order in writing, cancel the licence or suspend i t  for such 
period as i t  thinks fit: 

I> 
Pro\-ided tha t  no such order sllall be inade until an op- i 

~ o r t u n i t g  has been given to the holder of the licence to show 
cause ~r-hy i t  sllould ilot be inacle, 



its recovery accordingly. 
. . 

Lintitation. . , 

- - 2'71. No Court shall try any person for an offence ir~ade-~~',,","~P,"~f"~ 
by or uncler t,his Act, after the expiry of six 

months froni the date of tho commission of the offen.ce, unless 
coiliplaiilt in respect of the offence ha.s been made to  a 
Magistrate within the six months aforesaid. 

- 

Suits. 
I-.-. 2'12. No suit or prosecution shall be entertained in any zEF,"gttf 

Court against any Cantonment Authority or a n t h ~ r i t ~ a $ ~ o i n $ -  ---~~@eclltive ~uthority,, '-. 
. ed under sub-section (2) of section 10, or against any Corn- OmC"~ 

manding Officer of n cantonment, or sgaiiist any rnember of 
a Board, or against any officer or servant of s Cantonment 
Authority, for anything in good faith done, or intended to 
be done, under this Act or any rule or bye-law made there- 
under. 

Notice to he 
I 

273. (I) ,No suit shall be instituted against any Canton- given of suits, I 
ment Authority or against any member of a Board, or against 1 I 
any officer or servant of a Canton~nent Authority, in respect 1 
of any act done, or purporting to  have been done, in pursuance 
of this Act or of any rule or bye-law made thereunder, until 
>r 

I 
the espiratioll of two mo~iths after notice in ~1r;ting has bee11 ' I  
left a t  the office of tlre Cantonment Anthority, and, in the I 

case of such n?cinber, officer or servant, unless iiotice in 
writing has also been delivered to hill1 01' left a t  his office or 

1 
place of abode, and unless snch notice states es~~l ic i t ly  the 

I 
i 

cause of action, the natnre of the relief sought, the anloni3t I 

of c~inpeiisatioii clninied, and the i lan~e and placc of abode 
I 

of Ihe intending plaintiff, aiicl unless the plaint contains a 
state~nent that such ~loiice llas heen so delivered or left. 

! 
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servant has, before the suit is instituted, tendered sufficient 
amends to the plaintiff, the plaintiff shall not recover any 
sum in excess of the amount so tendered, and shall also pay 
all costs &curred by the defendant after such tender. 

(3) No suit, such as is described in sub-section ( I ) ,  shall, 
unless i t  is an action for i,he recovery of iinmoveable property 
or for a declaration of title thereto, be instituted after the 
expiry of six' months -from the date on which t,he cause of 
action arises. 

(4) Nothing in sub-section (1) shall be deemed to apply 
to a suit in which the only relief claimed is an injunction 
of which the object would be defeated by the giving of the 
notice or the postponeinent of the institution of the suit or 
proceeding. 

Appeals and Revision. 

274. (1) Any person aggrieved by any order described in 
the second column of Schedule V may appeal tb the authority 
specified i11 that behalf in the third column thereof. 

(2)  No such appeal shall be admitted if i t  is made after 
the expiry of the period specified in that bchalf in the fourth 
column of the said Schedule. 

(3) The period specified as aforesaid shall be computed in 
accordance with the provisions of the Indian Limitation Act, 1xot 

1908, with respect to the computation of periods of limitation 
thereunder. 

275. (1) Every appeal under section 274 shall be made 
by petition in writing accompanied by a copy of the order 
appealed against. 

(2) Any such petition inay be presented to the authority 
which made thc order against which the appeal is made, and 
that authoyity shali be bound to forward i t  to the appellate 
authority, and may attach thereto any report which it may 
desire to make by way of explanation. 

276. On the ad~nissio~l of an appeal from an order, other 
than an order contained in a notice issued under clause (a) 
of section 137, section 140, section 176, or section 238, all pro- 
ceedings to enforce the order and all- prosecutions for any 
contravention th_ercof shall be held in abcyailce pending the 
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decision 0% the % ~ p e 3 ~ ~ ~ , ? ~ d , ,  if,.$he wder is: set~aside-'on appeal, 
d'isbxe'cience th&eto,shall not be aeemed to be a s  offence. 

,k 
$= 277. (1) Where-an appeal from Bn order dismissing a Revl$on. 

K servant of the Cantonment Authority wlibse salary is not less 
k than one hundred rupees per mensem has been disposed of 
!+I by the Officer Corninanding the District, the servant so dis- 
k. missed may, within thirty days from the date thereof, apply 
f 
3 for revision of the decision to the Officer Colizmanding-in- 

Chief, +.he Command, whose decision thereon shall be final. 

(2) Where an appeal from an order made by the Canton- 
ment Authority has been disposed of by the District hlagis- 
trate, the Cantonment Authority may, within thirty days 
from the date thereof, apply, through the Officer Command- 
ing the District, to the Local Government, or to such authority 
as the Local aovern~nent may appoiilt in this behalf, for a 
revision of the decision. 

(3) The provisions of this Clhapteiwith respcct to appeals 

k shall apply, as far as may be, t o  applications for revision 
k made under this section. 

278. Save as otherwise provided in section 277, every order fz;;gf 
of an appellate authority shall be final. orders. 

B 279. No appeal shall be decided under this Chapter unless ~linht of 
F appellant to be 

' the appellant has been heard, or has had a reasonable oppor- heard. 

tunity of being heard in person or through a legal practitioner. 
/ 

CHAPTER XVI. 

I 
 RULE^ AND BGE-LAWS. ' . . I 

I 
280. (1) The Govemo~ General in Council may,after Powerhmako 

rules. 
i ' 
i previous publi,cation,. make . , rules to carry out the P U ~ ~ O B O B  . . . . I  j 

and objects of this Act .  . 1 
I 

:". (2) I n  particular, and without prejudice t o  the generality . . i 
+= '. , - .\:..,;- 

i 

., of the foregoing power, such ru'les may provide for all or any . . i p;. of the following matters, namely : -. 1 
&? $$ , 

(a) the manner in which, a i d  the author'ity to  which, ! 
h,. 

& te application for pesmission to occupy laad belonging 
. - t o  Government in a cantonment-i's to be made; 

' 

131. 4, 
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Cantonmeats. 

he appointment, contrdl, supei*vi,sion, suspension, 
removal, dismissal and punishment of servant8 of 
Cantonment Aut,horities ; I 

( d )  the circllmstances in which security shall be 
demanded from servants of Cantonment Authorities . 
and the amount and nature of such security; 

( e )  the grant of leave, absentee or acting allowance to 
servants of Cantonment Authorities ; 

(f) the creation and management of Provident Funds, 
and the circ~~mstances in which, and the coilditions 
subject to which, contributioils thereto shall be 
made from cantonment funds and by servants of 
Cantonment Authorities ; 

(9)  tkie keeping of accounts by Cantonment Authorities 
and the manner in which such accounts shall be 
audited and published ; 

(h) the definition- of the persons by whom, and the manner . , 
in which, money map be paid out of a cantonment 
fund ; 

(i) the preparation of estimates of income and expenditure 
by Cantonment Authorities and the defiilition of \ 
the persons by whom, and the conditions subject 
to which, such estimates may be sanctioned ; 

Arbitration ; and 

( A )  the prescribing of registers, statements and forms to 
be used and maintained by any authority for the 
purposes of this Act. 

supplemental 281. (1)  A rule under section 280 may be made either 
rapectingrules. generally for all cailtonments or for the whole or anjr part 

of any one or more cantonments. 

(2) All ;ules so made ahpll be puh'lished in  the ~ i z e t t e  
of India and in such other manner, if any, as the Governor 
General in Council inay direct and, on such publication, shall 

\ have effect as if enacted in this Act. 
power tomake 282. 'Subject to the provisions of this k c t  and of the rules 

made thereunder, a Cantonil~ellt Authority may, in addition - 

I 

\ 



, - 1924.1 Canto nntents. 

to any bye-laws which i t  is empowered to make hy any other 
pmxision of this Act, make bye-'laws to provide for all or 
any of the following matters in the cantonment, namely : - 

(I) the registration of bikths, deaths and marriages, and 
the taking of a census ; 

(2) the enforcement of compulsory vaccination; 

(3) the regulation of the collection and recovery of taxes, 
tolls and fees under this Act and the refund of 
taxes ; 

(4) the regulation or prohibition of any description of 
traffic in the streets ; 

(5) the manner in which vehidles standifig, driven, led or 
propelled in the streets between sunset and sunrise 
shall be lighted ; 

(6) the se i~ure  and confiscation of ownerless animals 
straying within thc limits of the cantonment; 

(7) the prevention and extinction of fire ; 

(8) the construction of scaffolding for building operations 
to secure the safety of the general public and of 
persons wo-&ing thereon ; 

(9) the regulation in any manner not specifically provided 
for in this Act of the construction, alteration, main- 
tenance, preservation, cleaning and repairs of 
drains, ventilation-shafts, pipes, water-closets, 
privies, ~latrines, urinals, cesspools and other 
drainage worlrs ; 

(70) the regulation or prohibition of the discharge into, 
or deposit in, drains of sewage, polluted watei and 
other offensive or obstructive matter; 

(11) the regulation or prohibition of the stabling or herd- 
ing of animals, or of any class of animals, so as to 
prevont danger to public health; 

(12) the proper disposal of corpses, the regulation and 
managelnent of burial and burning places and 
other places for the disposal of corpses, and the 
fees charg%able foi. the use of- such places where 
the same $re provided or maintained by Govern- 
ment or a t  the expense of the cantollinent fund ; 
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- --(-13)Ahe ..p.ex~~ission, regdlationnor prohibition of the use 
or occupation of any s i r eG6Fp1bo~  -by ihinemnt - - 

vendors or by any person for the sale of articles or 
the exercise of any calling or the setting up of 
any booth or stall, and the fees chargeable for 
such use or occupation; 
,' 

(14) the regulation and contrd of encamping grounds, 
pounds, mashing-places, serais, hotels, dLk-bunga- 
lows, lodging-houses, boarding-houses, buildings let 
in tenements, residential clubs, restaurants, eating- 
houses, cafes, refreshment-rooms and pllaces of 
public recreation, entertainment or resort ; 

(15) the'regulation of the ventilation, lighting, cleansing, 
drainage and water-supply of the buildings used for 
the manufacture or sdle of aerated or other potable 
waters and of butter, milk, sweet-meats and other 
articles of food or drink for human consumption ; 

-- y 
(16) the matters regarding which fionditions may be 

i 
imposed by licences granted under section 210; l 

(17) the control and supervision of places where dan- 
gerous or offensive trades are carried on so as to 3 

,? 

secure cleanliness therein or: to minimise any in- 
jurious, offensive or dangerous effects arising or 
likely to arise therefrom; 

L 
(18) the regulation of the erection of any encllosure, fence, - 

tent, awning or other temporary structure of what- 
soever material or nature on any* land situated 
within the cantonment ; 

(19) the laying out of streets, and the regulation and 
prohibition of the erection of buildings without 
adequate provision being made-for the laying out 
and location of streets; 

(20) the regulation of the use of public parks and gardens 
and other public places, and the protection 'of 
avenues, trees, grass and other appurtenances of 
streets and other public places; 

- (21) the regulation of the grazing of animals; 

(22) the fixing and regulation of the pse of public bathing 
and washing places; 
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t 
g (23) the regutation of the 5bsting 'of bills and advertise- 

ments, and of the position, size, shape or style of 
name-boards, sign-boards and sign-posts ; 

(24) the fixation of a method for the sale of articles 
whether by measure, weight, piece or any other 
method ; 

(25) the rendering necessary of licences within the canton- 
m e n t  

(a)  for persons wol-khg as job porters for the con- 
veyance of goods ; 

(b) for animals or vehicles let out on hire; 

(c) for the proprietors or drivers o_f vehicles, boats 
or other conveyance$, or of animals kept or 
plying for hire; or 

e (d) for persons impelling or carlying such vehicles 
or other conveyanoes ; 

ran 

(26) the prescribing of the fee payable for any licence 
required under clause (25), and of the conditions 
subject to which such licences may be granted, 
revised, suspended or withdrawn ; 

(27) the regulation of the charges to be made for the 
servicessof such job porters and of the hire oh-such 
animals, vehides or other conveyances, and for 
the remuneration of persons impelling or carrying 
such vehicles or conveyances as are referred to in 
clause (25) ; 

(28) the regu'lation or prohibition, for purposes of sanita- 
tion or the prevention of disease or the promotion 
of public safety or convenience, of any act which I 
occasions or is likely to occasion a nuisance, and 
for the regulation or prohibition of which 110 provi- 
sion is made elsewhere by or under this Act; 

(29) the circumstances and the manner in which owners 
of buildings or land in the cantonment, who are 
temporarily absent from, or are not resident in, the 
cantonment, inap be required to appoint as their 
agents, for all or any of the purposes of this Act or 
of any ~ u l e  or bye-law made thereunder, persons 
residing within or near the cantonment; 
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- - - -  , ._ - - - - _ 
- ('30) the prevention of the spread of infectious or con- 

tagious diseases within the cantonment ; 

(31) the segregation in, or the removal and exdlusion from, 
the cantonment, or the destruction, of animals 

B suffering or reasonably suspected to be suffering 
from any infectious or contagious disease; 

(32) the supervision; regulation, conservation and protec- 
tion from injury, contamination or trespass of 
sources and means of public water-supply and of 
applliaizces for the distribution of water whether 
within or without the limits .of the cantonment; 

(33) the manner in which connections with water-works 
may be constructed or maintained, and the agency 
whiclz shall or may be employed for such construc- * 

tion and mainteizaizce ; 
1 

(34) the regulation of all matters and things relating to 
the supply and use of water including the collection 
and recovery of charges therefor and the prevention 
of evasioiz of the same; 

(35) the maintenance of schools, and the furtherance of 
education generally ; 

(36) the regulation or prohibition of the cutting or destruc- 
* tion of trees or shruis, or of the making of 

excavations, or of: the removal of soil or quarrying, 
where such regulation or prohibition appears to 
the' Cantonment Authority to be necessary for the 
maintenance of a water-supply, the preservation 1 
of the soil, the prevention of  landsl lips or of the i 

forination of ravines or torrents, or the protection 

4 
of land against erosion, or against the deposit there- 
on of sand, gravel or stones; k '1 \ 

(37) the rendering necessary of licences for the use of 
premises within the cantonment as stables or 
cowhouses or as accommodation for sheep, goats or 
fowls ; 

- (38) the contro'l of the use in the cantonment of mechanical 
whistles, syreils or truinpets ; and 

(39) generally for the regdlation of the administration of . the cantonuieizt under this Act. 
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283. Any bye-law made by a GantonrnenbAuthority under 
this Act may provide that a contravenlion t,hereof shall be 
punishable-- 

\ 

(a) with fine which may extend to one hundred rupees; 
or 

(b)  with fine which may extend to one hundred rupees 
and, in the case of a continuing contravention, 
with an additional fine which may extend 'to 
twenty rupees for every day during which such 
contravention continues after conviction for the 
first such contravention ; or 

(G) with fine which may extend to ten rupees for every 
day during which the oontraventi~n continues afier 
the receipt of a notice from the Cantonment Autho- 
rity by the person contravening the bye-law requir- 
ing such person to discontinueguch contravention. 

284. (1) Any power io make bye-laws confelxred by this 
Act is conferred subject to the condition of the bye-laws being 
made after prcvious publication and nf their not Laking effect 
until they have been approved and confirmed by the Local 
Government and published in the local official Gazette. 

(2)  The Ilocajl Government in confirming a bye-law may 
A make any change therein which appears to i t  to be necessaiy. 

(3)  The Local Government may, a f t e ~  previous publication 
of its intention, cancel any bye-law which it has confirmed, 
and thereupon the bye-law shall cease to have effect. 

285. (1) A copy of all rules and bye-laws made under 
this Act shall be kept a t  the office of tlze Cantonment Authority 
and shall, during office hours, be open free of charge to inspec- 
tion by any inharbilant of the cantonment. 

(2) Copies of all such rules and hye-latvs shall be kept a t  the 
office of the Canionment Authority for sale to the public. 

CHAPTER XVII.  

' SUPPLENENTAL PROVISIONS. 

286. The Local Government may, by llotifiuatioll in the 
local official Gazette, a i d  subject to ally coilclitiolls as to com- 
pensation or otherwise which i t  thinks fit to impose, extend to 
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any area beyond a cantonment and in the vicinity thereof, 
with or without restriction or modification, any of the provi- ' 
sions of Chapters IX,  X, XI ,  XII ,  XI I I ,  XIV and XV 
or of any rule or bye-law rqade under this Act for the canton- 
ment which d a t e s  to the subject-matter of any of those 
Chapters, and every enactment, rule or bye-law so extended 

I 
shall thereupon apply to that area as if the area were included \ 
in. the cantonment. 1L \ 

287. (1) Paragraphs 2 and 3 of section 54, and sections 
59, 107 and 123 of the Transfer of Property Act, 1882, with IV of iaaz .  

respect to the transfer of property by registered instrument, 
shdll, on and from the commencement of this Act, extend to 
every cantonment. 

(2) Where a cantonment gas not been constituted a sub- 
district or district for the purpose of the Indian Registration 
Act, 1908, under s ~ t i o n  9 of that Act, the Registrar of the xvr ofioos.  

district in which the cantonment is situated shall cause a ij 
copy of such entries in Indexes Nos. I and I1 as relate to % If 

immoveaMe property within the cantonment to be forwarded 
to the Cantonmeiit Authority anrlually or a t  such shorter 
intervals as the Local Government may prescribe. d 

Y 

288. No notice, order, requisition, licence, permission in 
writing or other such document issued under this Act shall i 
be invalid merely by reason of any defect of form. 

289. A copy of any receipt, .application, plan, notice, 
order or other document or of any entry in a register, in the 
possession of a Cantonment Authority shall, if duly certified 
by thc legal keeper thereof 01% other person anthorised by the 
Cantonment Authority in this behalf, be admissible in evidence 
of the existence of the document or entry, and shall be admit- 
ted as evidence of the matters and trankactions therein 
recorded inkvery case where, and to the same extent to which, 
the original document or entry would, if produced, have been 
admissible to prove such matters. 

290. No officer or servant of a Cantonment Authority shall, 
in-any legal proceeding to which the Cantonment Authority 
is not a party, be required to produce any register or docu- 
ment the contents of which can be prpved under section 289 
by a certified copy, or to appear as a witness to prove any 
matter or transaction recorded therein save by order of the 
Court made for special cause. 
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SCIIEDULE 11. ' 

\ 

' FORM OF WARRANT. 
k 
F (See section 92.) I 

F (Here insert the name of the 0ffio.r chargod with the execution of the wnrrant.) t. 
Whereas A. B. of hds not paid, and has not 

k shown satisfactory cause for the non-payment of, the sum of 
f (Here describe due on account of * 
the liability.) for the period h - of commencing on the day - 

of 19 , and ending with the day of d. 

IS 19 , which sun1 is  leviable under 
9 

And whereas thirty days have elapsed since the service on 

t; him o l  notice of demand for the same; 
k This is to command to distrain, subject to the provisions F 
5 of the Cantonments Act, 1924, the mpeable property of the 
b said A. B. to the amount of the said sum of Rs. 
F 1 

t 

and forthwith to certify to me, tggether with this warrant, 
all particulars of the property seised by you thereunder. 

5 
E 

I 

F Dated this day of z 
19 . 

P- 

(Signed) 

F Ezecutive Oficev, 

6 Cantonment. 

i % 

SCHEDULE 111. r I 
- 

. . 

I FORM OF INVENTORY OF PROPERTY DISTRAINED AND NOTICE 
PW OF SALE. 

'I 
(See secdion 93.) 

To 

residing a t  b i i 

0 
Take notice that I have this day seized the property 

B 
P *(Hert describc s~ecified in the inventory annexed hereto, for the value of 

the Ilabllity.) due for the liability" ilientioiied in the inargiil by - for the period colnnlencing with the day of 19 , . - 

e 140 1 
F E, 
I / 

\ 

I 
b 

\ 
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a. \ this notice pay to ' t h e  Caxitonnient Authority the siid 
-;i. amount,' togethef with the costs of recovery, the' said property F". 

g.zt, will be sold by puMio auction. I.!;; 
I,& 
3. . 

Dated this day of 19 . 

(Signature of 4 officer ezeczlting the war ran t . )  

INVENTORY. 
\ 

(Here state particulars of property aeized.) 

SCHEDULE IV. 

(See sectioin 250.) 

Section. 1 . Subject. 

118 ( I )  (a) (i) 1 Drunksnness, etc. 

167 Making or selling of food, eto., or washing of clothes, by 
infected person. 

PART B. 

118 (1) (a) (ii) Using thrrntoning or abusive words, etc. 

118 (1) (a) (iii) Indecent exposure of person, eto. 

118 (1) (a) (iv) Begging. 

118 (1) (a) (v) Exposing deformity, etc. 

118 (1) (a) (vii) Gaming. 

118 (1) (a) (xii) DBstroying notice, eto. 

118 (1) (a) (rii i)  Breaking di<ection-post, etc. 

118 (1) ( j )  I hoeping common gnming-house, etc. 



SCHEDULE ~ ~ - c o + i c l d . - .  

Section: , . Subject. 

Bea.ting drum, etc. 

Singing, ~ t c . ,  so as to disturb public peace or order. 

119 ( 6 )  I Letting loose, or settLg on, ferocious dog. 

- 125 ( Discharging fire-arms, etc., so as to cause danger. 

Remaining in, or re-entering, cantonment after notice of 
expulsiori for failure to attend hospital or dispensary. 

193 (2) I Destroying, etc., name of street or number affixed to building. 

214 I Feeding animal on filth, etc. 

236 

240 (a) 

Loitering or importuning for sexual immorality. 

Remaining in, or returning to, a cantonment ~ f t e r  notice of 
expulsion, 

I 

SCHEDULE V. 

(See section 274.) 

Section. Executive Order. Appellate Authority. Time for I appeal. 

Cantonment Autho- 
rity's notice to repair, 
protect or enclose a 
building, wall or any- 
thing affixed thereto, 
or well, tank, reser- 
voir, pool, depression 
or excavation. 

Cantonment Autho- 
rity's notice t;o fill up 
well, tank, etc., or to 
drain off or remove 
water. 

Cantoilme~lt Autho- 
rity's notice to pro- 
vide sufficicnt drain- 
age, etc. 

Officer commanding 
the District. 

Officer Commanding 
the District. 

Officer Com~nanding 
the District. 

Thirty days from 
service of notice. 

Thirty days from 
service of notice. 

Fifteen days from 
~ervice of notice. 



I Section. . Executive Order. Appellate Authority. 
Time allowed for 

appeal. 

Cantonment Autho- 
rit8y1s notice requir- 
ing 8 building to be 
repaired or altered so 
as to remove sanitary 
defects. 

Order 'of Command- 
ing Officer of canton- 
qent,  on report of 
M e d i c a 1 Officer, 
directing a person to 
remove from the can- 
tonment and prohi- 
biting him from re- 
entering it without 
permission. 

Cantonment Autlio. 
rity's refusal to sanc, 
tion the erection or re 
erection of a building 

Cantonment Autho- 
rity's notice t o  alter 
or demolish a build- 
ing. 

Cantonment Autho- 
rity's notice to pull 

: down or oiherwise 
deal with a building 
newly erected or re- 
built without permis- 
sion over a sewer, 
drain, culvert, water- 
course or water-pipe. 

Cantonment Autho- 
rity's notice prohi- 
biting or restricting 
the use of a slaughter- 
house. 

Magistrate's - notice 
directing disorderly 
person to remove 
froin cantonment and 
prohibiting hinl from 
re-entering it  with- 
out permission. 

Officer Coiulnanding 
the District. 

Officcr Cominaiiding 
t l ~ e  District. 

Officer Commanding 
the District. 

Officer Uommanding 
the District. .- 

Officer Commanding 
the District. 

Officer Commanding 
the District. 

( District Magistrate . 

, - 
Thirty d~.;vs from 

service of noticr. 

Thirty days from 
service of notice. 

Thirty days from 
date of refus&. 

Thirty days from 
service of notice. 

*4 

~ h i r t ~  days from 
service of notice. 

Twenty-one days 
from service of 
notice. 

Thirty days from 
fiervice of mtice. 



SCHEDULE TI. . 
ENACTMENTS REPEALED. 

/ 

(See section 292.) 

year. I NO. I Short title. I Extent of repeal. 

1910 / XV 1 The Cantonments Act, / So much as has not been re- 
1910. pealed. 

The Repeal-hg and Amend- 
ing Act, 1914. 

The ~ e ~ e a l i n ~  and Amend- 
ing Act, 1919. 

So much of the'd'irst and 
Second Schedules as  re- 
lates to the Cantonments 
Act, 1910. 

So much of the First Sche- 
dule as relates to  the 
Cantonments Act, 1910. 

The Caiitonments (Amend- The whole. 
ment) Act, 1919. 


